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LEGISLATIVE ASSEMBLY.
Thursday, S4th March, 1927,

The Assembly met in the Assembly Chamber of the Council House
q.i_-.';l'en of the Clock, Mr. President in the Chair, .

SHORT NOTICE QUESTION AND ANSWER.

Daxarrovs CoONDITION oF THE AssgMBLY CrHamBER, New Dxuml.

Mr, B. Das: (a) Will the Honourable Member in charge of New Delh!
Construction, be pleased to inform the House what conoclusion the Govern-
ment reached after the examination of the ceiling of the Assembly Cham-
ber by their experts as to the dangerous condition of the Assembly Cham-

ber.
(b) Will the Honourable Member be pleased to lay on the table a copy
of the findings of that body of experts for the information of the House?

The Honourable Sir Bhupendra Nath Mitra: (a) Sir, I have not yet
received the report of the expert.

Mr. A. Rangaswami Iyengar: May I know, Sir, what are the temporary
arrangements that are being made to protect the lives and safety of the
Merbers of this House?

The Honourable Sir Bhupendra Nath Mitra: If the Honourable Member
will kindly look up, he will spee what steps have already been taken.

Mr. A. Rangaswami Iyengar: I want to know if there is something be-
hind that? '

Sir Victor Sassoon: Is there any truth in the rumour that the danger
of this building is the cause of this very sparse attendance this morning?

The Honourable Sir Bhupendra Nath Mitra: I do not know, Sir.

ELECTION OF THE STANDING FINANCE COMMITTEE.

Mr, President: I have to announce that the following Members have
;)326171 2glectcd to the Standing Finance Committee for the financial year
Nawab Sir S8ahibzada Abdul Qaiyum,
Mr. G. BSarvotham Rao
Mr. M. 8. Besha Ayyangar,
Mr. W. A. Moors,
Mr. A. H. Ghuznavi,
Bir Darcy Lindsay,
Dr. A. Suhrawardy,
Bardar Gulab Bingh,
Mr. K. C. Neogy,
Diwan Cheman Lall,
Mian Mohammad Shah Nawag,
Mr Gayes Prasad 8ingh,
Rai 8ahib Harbilas Savrda, and .
Haji Chaudhury Mohammed Ismail Khen.
| (2719) .



THE, INDIAN FINANCE BILL.

[ ]
Mr. President: The Housc will now resume the further consideration
-of the motion that the Finance Bill, as amended, be passed. ’

Mr, 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisiens: Non-Muham-
madan Rural): Sir, I said in my yesterday's speech that I will take the
prindipal aspects of Pandit Malaviya's really good speech on the rejection
of the T'inance Bill in- 1924. Sir, in that historic debate, the leading
Members of this House took part, and the Finance Bill was rejected. All
the observations that the Pandit made on that occasion are applicable to

- 'the debate to-day, perhaps the observations are more applicable to the
situation with which we are faced to-day than it was then. Sir, the Pandit
dwelt on various aspects, the political aspect, the economic aspect, the
commercial aspect, and also the moral aspect, He said that we could not
lend our moral support to the maintenance of this administration. He also
referred, Sir, to the British rule from its beginning in this country.

When you were one of us, in your own inimitable style, speaking in the
year 1924, on the 10th March 1924, Sir, you said, in reply to those who
conridered that the step that we were taking was an extreme one, that:

“it might be an extreme step, but that was the only step that we could take as
constitutionalists under the power given to us under the constitution.”

And you said, Sir,
‘“ 8o, the sole question for this House now to consider is whether the circumstances

justifying this Houmse in taking this extreme step have come into being.. We are,
ir, under British rule for the last 150 years. ere are certain tragic facts which
it is necessary for us to take note of. It may or it may not be that the British
Government sre or are not respongible for those tragic facts, But the fact remains
that the British Government have not been able to prevent the occurrences of these
tragic facts. And what are those factsa? The average income of an individual in India
hardly $2, annually or Rs. 30."”

8o this is a statement which the Honourable 8ir Basil Blackett, always
vigilant, when he is not in agreement with us, always ready to come for-
ward and say that he is ready to protect the poor, said ““It is a tragic mis-
statement”’. Then. 8ir, you said, ‘It iz a misstatement? Will you tell
me how much of it is?"'" and he said ‘‘No'', and “No’’ is a very couve-
nient way of getting over the verv difficult question that you put straight
to the Finance Member. Then you continued:

““We have repeatedly told the Government to estimate the annual average income
of an individual. They will not face or undertake such an inguiry. And the official

or semi-officials as well as the non-official estimates taken in gone b ve con-
clusively that the average snnusl income is Rs. 30 or theresm. ' Y :ro

The' Honournble Sir Basil Blackett then said “No''.

** Then again,”

you continued, because ‘“No’’ is not an answer, but -a mere contradie-
tion,— .

‘““then again, 8ir, millions of le in thi try li ' X
Millions sdi«ea of ‘peatilenoe: ]?llgll:maollal:'s, a:;l ::::::;1 3 dll:u(: o?; 151!8?-1- dodn‘g;
rel:'mn'ft':er the year—6 millions of my countrymen died in 3 months owing to influenza
alone, 1 ]

Then ag to-day, Bir, millions of people in this country do not know what
a full meal is. They fall easy victims to diseases because their resisting
capacity i8 8o low. In 1918, you recslled how ebout six millions of our
countrymen died in three months owing to an influenza epidemic, because
their vitality was so low. If only the money that is spent on the costly

( 2680 )



THE INDIAN FINANCE BILL. 2681

. .
maintenance of a foreign Government—and all European critics, inclucling
Mr. Ramsay Macdonald, have admitted that it is inevitable that foreign
Governments should be costly,—if part of that costly adm_inigtrat.iou went
to improving the conditions of the people, Sir, their vitality would be
better, their capagity to resist diseases would be increased and there might
not be this tragic state of things. It is not a tragic fancy but a tragic
reality. Of course, the Government have asked: “‘Is this the fault of the
‘Government?’’ But vour answer when you were amongst us may be

quoted :

“ These are tragic facts which I want the House to note. I do not lay them all
at the door of the British Government. But what I do maintain is this that the
British Government, after 150 years of their rule in India, have not been able to
prevent the occurrence of these facts. It is under their rule that these things have
occurred. Take education. After 160 years of British rule, 5 per cent. of the popula-
tion know how to read and write.’"

Sir, it has been part of the policy of the British Government, it has been
part of their oalculated policy not to educate the people, not to educate
thern on rational or national lines but to educate them only for the purpose
of creating a class of clerks and props and dependents of an alien Govern-
ment. Sir, anyone who has read the vamous despatches, the various com-
muaications, t.heilvarioua documents bearing on the special nature of the
first purpose with which education was introduced into this country will
realise that. And to-day the first-class co-operators of this Government
are English educated men and the Government are not interested in spread-
ing education among the masses, in making mass education a reality by
making it free and compulsory only because they are not interested in
rousing the millions to a sense of their rights and wrongs.

1 was referring to Pandit Madan Mohan Malaviya's speech. Another
aspect which Pandit Madan Mohan Malaviya laid before this House was
in relation to the Bikh prisoners. He said, Sir,—and the question was
raised the other day in the Punjab Legislative Council—in 1924 he said—
.and unforunately it is all true even to-day—he said:

‘“ We have asked for the release of political prisoners, but the Government have
not yet responded.’’

and he went on to say:

** The House recommended the other day the release of Bardar Kharak Bingh. We
have not yet heard what decisioh the Government have arrived at in the matter; but
4e is not the only person about whom we are anxious. There ure numerous persons,
respectable and innocent persons, who are unjustly undergoing imprisonment, while
we areghaving our dinnert and our parties, and holding our receptions and enjoying
life. It fills me with grief, it fills me with a sense of shame, that we should be unable
to_save our fellow men from this indignity and hardship; it fills me with a sense of
grief ‘that we should be unable to persuade this Government which have invited us
tc represent the pangle here, to adopt the right eéourse in relationt to these gentlemen
who are unjustly undergoing imprisonment.'"

I refer, .Sir, ‘to Sardar Kharak Singh, and it is o great shame that Sard
Kharek Singh should even to-day continue in jail. This is so far as tl?;
liberty of the subject im British India is concerned. But the Pandit also
referred to a pdicy of bullying in regard to the Indian States the rulers of
moh a}x;e f?at. (lloslngha every confidence in the Government. For
stance he referred to the general situation arising out of the deposition of
His Highness the Maharaja of Nabha. e '

Ouve of the patniot-princes of India, His Highness put up & stand-up
fight against the manner in which the British Government had been using
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[Mr. C. 8. Ranga Iyer.] _
the Princes of India. His Highness, who took up a strong patriotic atti-
“$ude, has been deposed. All kinds of militarist pressure were brought'to-
bear on him and thus ‘the deposition of the Prince was brought about.
Sir, that is the British record of tragic maladministratidn which is visible
always in the Government’s dealings with Native States. Sir, the Native
Btates have been regarded as a buffer between the people and the bureau-
cracy. The time has come when the Government must satisfy public
opinion by & reconsideration of the whole case of the Nabha deposition and
8 reconsideration of the entire constitution relating to the administration
of the Native States and Government’s dealings with regard to Native
States. B8ir, there is a very deep-rooted feeling in the public mind that a
very grave injustice was done when His Highness the Maharaja was forced
to abdicate. I say ‘‘forced to abdicate’’ because the idea that the abdiea-
‘tion was in any way voluntary is a gross misrepresentation of the actual cir-
cumstances. Everyone now knows that this much-harassed Prince was-
forced to sign the abdication papers at the point of the pistol as much as
‘the enforced abdication of the Tsar of the Russias. Bir, the real reason
for this enforced abdication of an enlightened and cultured ruler was that
he was a patriot. I can place before Honourable Members a document print-
ed by a distinguished lawyer of His Highness in an Allahabad press, relating
to *he corrcspondence between the Maharaja of Nabha and the Foreign
and Political Department.  This correspondence reveals how cruelly
manacled our Princes are.

Mr., X Ahmed (Rsajshahi Division: Muhammadan Rural): Ts that »a
subject for the Assembly to deal with?

Mr. 0. 8. Ranga Iyer: It i entirely a subject for the Assembly to deal
with. Tt is a subject which deals with the inaladministration of Govern-
ment. It is & subject which is really the crux of the entire situation in
this country. Princes are put between us and the Government. The
Government want buffers just as the Frontier Provinceis a buffer
Btate between Tndia and the Bolsheviks or countries which have a
tendency to be Bolshevik—we have all heard of the Russian bogey—
just as the frontier province iz a buffer between India and the out-
side world of which the Englich rulers are afraid, even so within they have
erected this diabolical buffer. Yes, the Native Btates are a block in the
way of Indian progress. You bring in the Native Btates to impede us in
our march Sir, Mr. Kabeerud-Din Ahmed can easily be taken into these
tragic relations into which the Native States and the British people were
about to be brought by a former Viceroy. But I ghall proceed with the
gimple mal-treatment of a patriot Prince such as the mal-treatment of the
Magharaja of Nabha. If the Maharaja was not a patriot, if he was not
trusted by the people, if he did not stand up for the rights of the people,
then he would not have been deposed. The real reason for this enforoed
abdication of an enlightened and cultured ruler was not maladministration
of his Btatz, oppression of his subjects, judicial corpuption or a “‘sovereign’’
offence against a neighbouring Prince of the Punjab, but the fact that from
his carliest days, even before he ascended the Gadi, he was a man of in-
dependents character who could not abide the petty tyranny of Brithh'
officials, and was not ashamed or afraid to exhibit his sturdy nationalism.

Mr. X, Ahmed: The Finance Bill haa nothing to do with it.
Mr. President: The Honourable Member need not take any notice 'of
these interrupticas.
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“Mr, O. B. Rangs Iyer: Well, Sir, I bow to your ruling; but when this
-spel:siﬂc question was raised, you yourself told uws that we had every
aight . . . .-

Mr. President: No one has taken objection: why does the Honourable
Member try to justify?

Mr. 0. 8. Rangs Iyer: I thank you, Sir, for not having taken any ob-
jection. Judging from this one matter alone, all I would like to say i8
that the administration of the Government is not satisfactory. It is not
-satisfactory either for the people who are in British India or for the Princes
who are not in British India. Perhaps there is not one of us who has been
treated in & more shabby manner than the Maharaja of Nabba and it is
for the Government to reconsider their attitude.

Pandit Malaviya said in 1924:
' The question of ‘the Sikh prisoners looms large.”

Sardar Kharak Singh is a non-violent ma. He has been suffering and
facing much ordeal in the prison. Sir, for days he was almost naked in
the cells. He was asked to remove the turban on his head. He was no
allowed to wear a turban that was suitable to him. He was not given a
-Gandhi cap. Whgt was the point, Bir, in oppressing a political prisoner
in that manner? Then again, Bir, in this House we passed a Resolution
on the release of the prisoners and on the bringing back to India of the
exiles. Bir, it is very unfortunate that the Government have not given
effect to that Resolution. That Resolution, whiesh was moved by my friend
Maulvi Muhammad Bhafee, ran thus:

* This Assembly recommends to the Governor General in Council that he be
pleased (a) to order the unconditional release of all such convicted or under-trial
-political prisoners in Indian jails as have not heen held guilty or charged with any
act of violence, and all political detenus whose trial in a court of law is not contem-
plated; () to order th® relemse of all other political prisoners convicted or under
trial, Erowded that a Committee congisting of 2 Members elected by the Legislative
Assembly and 2 members nominated by the Government recommend their releass .. "

‘No such Committee hus been appointed. As we have no such Committee
appointed no wonder they still continue to rot in prison,

“and (c) to allow the return to their homes of all Indisn exiles in foreign countries

who are supposed to have been concerned in revolutionary movements in order to, secure
freedom for India, on such reasonsble and Lonourable terms as the Government may
‘think fit to impose.”
‘Bir. the Assembly .took a reasonable attitude, in my opinion a much too
reasonsble aftitude, in my opinion & much too eringing attitude, in my
opinion & much too moderate attitude. Instead of asking for the uncondi-
tional release of these exiles, they said, ** On such reasonable and honour-
able terms as the Government may think fit to impose.”” Have those
reasonable and honourable terms been given to these exiles? Sir, even in
Ireland where there was a bloody revolution where the British officers were
-shot, even there the Government took up a very conciliatory attitude. Did
not the Government, did not His Majesty's Ministers, shake hands with
the people whog their newspapers, my friend Mr. Donovan will say very
wrongly represented as men whose hands were stained with blood? Men
like Michael Colline were represented by the British newspapers as men
‘whose hands were stained with blood. Sometimes éven Mr. Arthur
Qriffith was represented like that, a phrase which Irish Members in this
House of the type of Mr. Donovan could not like . '
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Mr. J. T. Donovan (Bengal: Nominated Official): Op a point of per-
sonal explanation, Sir. I do not think that I ever referred to Mr. Arthur
Griffith in this House. -

Mr. President: Never mind, Mr. Donovan. Go on, Mr, Ranga Iyer.

Mr. O. 8. Ranga Iyer: I thought, Sir, that he might not like, that he-
did not like English newspapers referring to his own countrymen in that
crstal manner, to great leaders of his own country. The fact is that there
wag & bloody revolution., Michael Colline was the Commander-in-Chief of
Republican Ireland and how did the English treat them? The Irish
leaders were insisted to & Round Table Conferemce in Downing Street.
They came in His Majesty’s saloon to England to settle the Irish question,
and the Irish question is to-day a settled fact. Do Englishmen want that
we should also pass through the same stages of a blood-bath of revolution,
of shooting Englishmen in this country? Sir, we are more of constitu-
tionalists. Otherwise, we would not have come to this House. Mr.
Satyendra Chandra Mitra himeelf is a constfitutionalist. Otherwise he
would not have agreed to come to this House and take the oath of allegi-
ance to the King of England. Do Government want to spurn everything
that the constitutionalists ask for? Do they want to encourage a revolu-
tionary movement in this country? Do they think that Indians cannot
be irritated and driven to a revolution? Do they think*that by shooting
Englishmen alone, by throwing bombs on them alone, by destroying them
alone, they will vield? We do not want that. 8ir, we are a nation which
loves non-violence. (‘‘Hear, hear.’’) That is why the non-violent non-co-
operation movement of Mahatma Gandhi had an India-wide response. But
do the Government want to shake the people’s faith in non-violence? T
put it to the Honourable the Home Member who has just left his seat—
whenever inconvenient statements are made, that polite gentleman leaves
his seat (Laughter)—but I put it to the Honourable the Home Member who
is absent, I put it to the gentlemen on the other side,’why they should not
try to conciliate the constitutionalists in this House. 8ir, there are extre-
mists who have not come to this House. Their number may be very
small to-day. They are not those on whom the Government have laid
their hands. Government have laid their hands on constitutionalists, on
Bwarajists, and they have done so to destroy the constitutional movement.
My suspicion, Sir, is this that the Government know how to handle better
s revolutionary movement, a revolutionarv who is armed with wviolent
weepons of war, with their aeroplanes which have demonstrated their
capacity to throw bombs on the people in the Punjab. They are men who
can go to the extent of humiliating people as they humiliated the people
of the Punjab. B8ir, you know the tragedy that was enacted in the
Punjab. You were there, 8ir, inquiring into the grievances of the people.
You were there, Sir, inquiring into the atrocities that were perpetrated in
the Punjab. Whenever there is a constitutional movement to defy an im-
moral attitude of the Government to break the bonés of the people by
passing legislations, such as the black Act,—I refer to the Rowlatt Act—
then they come in all the grim horror of the revolutionary, they demonstrate
8ll the terrible weapons in their possession, they bring to.service even the
seroplancs to throw bombs on people. Just as they humiliate the patriot
Princes by demonstrating before them their military power, they also humi-
liate the people. Bir, this is not a civil administration. As I said three
years ago, this is martial law under the civil garh. And whenever we carry
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on an agitation in a constitutional manner, the Government threaten us
with all the power in their hands. I ask them, ‘*Is this the manner to
treat people who are non-violent? Is this the manner to treat people who
are co-operating?’’ We ask merely for the relesse of the political prisoners.
They will not release them. Why? Because they think these political
prisoners will come from the jails to propagate new ideas of strength in the
nation. They might try to increase the faith of the people in self-discipline,
self-knowledge and self-control which alone lead a nation's life to sovereign
power. Nor would they allow the exiles to come back to this country even
on “‘honourable terms’’ as embodied in the Resolution which was passed
by an overwhelming majority in 1926. This Resolution has not been given
effect to, and this one fact is enough to condemn the administration of the
Government and to justify the throwipg out of the Finance Bill. But there
are other considerations.

I shall first refer to one very weighty consideration this year. I would
not go into the Ratio Bill, because that is not my province and I do not
beiieve in going beyond my province. There are other gentlemen who said
that they do not Lelieve in the 1s. 4d. ratio. At any rate I said nothing
to that effect on the floor of the House. I do not find Sir Purshotamdas
Thekurdas in his seat. He made tremendously sensational speeches in the
House making all kinds of attacks on the Finance Member and the Gov-
ernment, almost horrid statements, horrid from the point of view of Gov-
ernment, saying that 1s. 6d. will lead to all kinds of disaster. But I do not
see that gentlemsan in his seat now when I am just pressing for the throw-
ing out of the Finance Bill. If Sir Purshotamdas Thakurdas believed in
all thoge things that he said on the floor of this House—Sir, I did not say
those things—then it is for him to throw out the Finance Bill and avert the
disaster. If, on the other hand, he was only talking with his tongue in
his cheek then it is for him to remain neutral or vote with the Government.
There is no use raising a picture in this House of disasters and all that kind
of thing, if you do not propose to throw out the Finance Bill. 8ir, I will
withdraw every suspicion, every doubt that I have about those Sixteen
Pence gentlemen if they join hands with me and reject this motion, and go
into the Noes lobby and vote nagainst it. All the arguments that Bir
Purshotamdas Thakurdas placed before this House will look like bluff if
he does not join hands with me, if all those who voted with him do not
join hands with me in rejecting the Finance Bill. It is unnecessary to
read the statements that they made in this House, it is unnecessary to
resd the statements that they made outside this House. I have voted
with them. I have stood by them. I have supported them by my vote.
My party has stood by them; others have supported them
in the country; and it is for them now to stand by us if
they really believe in what they said, if they really believe that
this 1s. 8d. ratio will lead to a terrible disaster. If, on the other hand, it
is only a case of make-believe, they will proclaim to the world by their
neutrality that theirs is a case of make-believe. T have no right to come
to a conclusion bhefore I see which way they vote. T am putting these
things before th¢ House because those who have voted on the Ratio Bill
against the 1s. 6d. ratio must justify their statements by throwing out
the Finance Bill which is based on the very abominable ratio, ahominable
from their point of view. I am a politician and I raise the politieal isste.
I have mot spoken a single word on the floor of this House on the
Ratio Bill and T deliberately did not speak, because the gentlemen who
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were speaking were on their trial and I knew that the Finanoe Bill woﬁ
co>me and it would put them to the test. If they stand the trial, we

be their willing followers in the future. If they do not stend the trial, I
am afraid great misgivings will be entertained in the country that they said
80 much, but when it came to the scratch they stood away. I see thab
some. gentlemen who were enthusiastic about the rejection of the Ratio
Bill left this House when the Finance Bill came up for considerstion. I
do pot want to name them, but they are not here. It shows their sense
of responsibility. If they really balieve in all that they said, then they
‘should stand by us. If they do not believe in what they sald, they ought
not to have said what they said. .

Pandit Madan Mohan Malaviys said, while concluding his memorable
8; cech of 1924 for the rejection of the Finance Bill:

““ We cannot lend our moral support and vote for the maintenance of this taxation
unless the representatives of the people of this country have & voice in the expendi-
tare of the money raised by taxation, nnless we are put in & position to exercise the
same rights and privileges which the members of every Legislature in the world

exXercise,

What attempts have the Government made to put us in this privileged
position? What attempts have the Government made to give us our birth-
right? Lord Birkenhead not from his place in the House of Lords but in
onz of those postprandial speeches in which His Lordship becomes
extremely eloquent indulges not in a postprandial oration really charming
and entertaining, but blusters; in one of those blustering speeches of his—
the latest bluster of the day,—~Lord Birkenhead was saying what Sir
Charles Innes said on the floor of this House but in a somewhat
different language. I do not want to read what Sir Charles Innes said,
but I shall certainly refer to what Lord Birkenhead said. Bir Charles
Innes was wondering as to what would happen if Englishmen left India,
and Lord Birkenhead was putting the same question; what will happen if
the great British services, if the Superior Services, if the soldiers, if the
English people cleared out of this country? And he answered the ques-
tion. It is always very interesting to put a question and then to answer
if, especially when the questioner and the gentleman who answers happen
to be one and the same person. (Laughter). Lord Birkenhead can put very
convenient questions and then give the answers which he could have already
anticipated. It is all very nice to create an imagery or image of one’s own
and then demolish it: ‘“ What would happen if the British people left?"
Lord Birkenhead said he had put this question to a number of Indian
deputies, I do mnot know if vou, Mr. President, were one of those
gentlemen, though you happened to be one of our most distinguished repre-
sentatives when the Reforms came into existence—perhaps the only re-
preeentative who could speak with authority on behalf of the Indian
National Congress, that institution which the Montagu-Chelmsford Report
has described as the only authoritative and authentie body in this country—
I do not know whether you happened to be one of them, but my suspicion
is that you had no opportunity of meeting Lord Birkenhoad nor did you
care to meet him, but you met Mr. Montagu who was then in Lord
Birkenhegd’s place. Lord Birkenhead’s Government might or might noé
follow the poliey which vou placed before the British Government when
you were there as an Indian deputy. Lord Morley has recorded in hik
‘ Recollections " that he met gentlemen from India and in his lettets ¢



Lord Minto he has made it very clear that even (Gokhale had told him,
““If you do not give the Indian people real reforms revolution might
follow, & terrible situation might srise in the country ’’ and so on and 80’
foith. (An Honourable Member: ** Bhame.’”) I do not understand the
mesaning of that cry ‘' Shame ™.

Mr. X, Ahmed: The cry was for somebody else, not for you.

Mr. 0. 8, Ranga Iyer: It is a great shame that revolution has not
followed, perhaps that is what that gentleman feels. That gentleman who
oried ** Shame "’ is perhaps ashamed that we are standing in this House
snd talking like constitutionalists like Redmondites instead of insugum;ﬁ
people to revolution. I know these irresponsible cries of ‘‘ Shame " ow
be hailed by people who are not in this House to-day and who do no¥
ayrrove of our walking into these Legislatures and pleading with people,
arguing with people who are unwilling to listen. At any rate they feel
that this is all a waste of time (Some Honourable Members: °‘ Hear,
hear *’") and perhaps it is a shame. My Honourable friends over there
ery ‘‘ Hear, hear,”” That is a case where oxtremes meet—revolutionaries
whe sit on those Benches (pointing to the Treasury Benches) say ** Hear,
heur,”” and so do the people who are overhearing me, they may not be
within the reach of my voice, they may not be in this Housc, but what
I say to-day is being overheard in the country, what I say to-day is being
overheard by teeming millions, and what I say to-day is also being over.
henrd by & clhgs of people who do not approve of our constitutional methods,
and they too say ‘‘ Hear, hear '’ when I say ‘‘ waste of timo "’. And so
do the Honourable the Government Members say—extremes always meet !
8ir, the time will come if they persist in this policy—the time that came
in Ircland when Redmondites had to share oblivion. Even so Mr.
‘Brinivass Iyengar nnd his followers may have to share oblivion. (An .
Honourable Member: *‘‘ Share oblivion.””) T believe it is 8ir Darey
Lindsay who said, ‘‘share oblivion.”

Sir Darcy Lindsay (Bengal: FEuropean): Sir Darcy Lindsay did not
gay, ‘‘share oblivion.”’

Mr. O. 8. Ranga Iyer: But the voice came from somewhere where Sir
Darcy Lindsay sits I believe it is one of those European Members sitti
over there who said, *‘ Share oblivion.”” I know Englishmen an
Europeans and then those who have not gone to Europe but call themselves
Europeans—I know these people do not believe in constitutional methods
snd T know that they are anxious that we should go into oblivion. History
teaches just what the revolutionary has learnt that you cannot get any-
thing out of the British people except at the point of the pistol, at the
point of the sword, at the point of the bayonet. (An Honourable Mem-
ber: ‘‘Question.’’) That is why they want us to go into oblivion. They
‘may leave this country bag and baggage when the country becomes too
uncomfortable for them to live here . . . .

Mr. -0. Duraiswamy Aiyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): And unprofitable.

., Mr. D. 8. Ragga Iyer: And unprofitable as my Honourable friend, Mr.
ﬁmaiswmy Aiyangar very rightly adds. But we who have to live and die
in this country, have to look after the interests of our country much better
than the gentlemen over theére. Lord Birkenhead said, ‘‘What would
Tiéppen if the British people went out of India?’’ I.say what Mr. Durais-
wamy Aiyangar has just said that it would become an unprofitable business
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for them to live here if they went. Are they prepared to leave? Can
they contemplate the loss of enormous money flowing to England? Can
they oontemplate the lbss of enormous commercial business? Can they
contemplate the loss of so much field for the unemployed children of
Engla.nd" India gives much scope for the European unemployed. The
su jection of India is the solution of their unemployed question. Lord

kenhead did not want, he ‘‘ could not contemplate with indiffer-
ence '', to use his own phrase, the disappearance of the British
from India, because there will be revolution in England, there will
be starvation in England, and empty stomachs, as Edmund Burke
put it, are a prolific source of revolution, and there will be empty stomachs
in England if India was lost to England. Why, for instance, was prefgr-
ence introduced by the backdoor, as Mr. Jayakar very well put it in hi
eloquent speech? Why do the Government and their representatives want
Imperial Preference? Why is it that a propaganda is carried on for
Imperial Preference? To get the best out of India and at the same time to
keep the Indians in subjection. Sir, T.ord Birkenhead made other equally
oonvenient observations which could be dismissed as post-prandial fantasies
which sometimes float before men of the type of Lord Birkenhead. He
appealed to ‘‘the rationally-minded people of India’’. Is he rationally
minded? What did he, the famous F. E. Smith, preach to the Irish people?
He preached rebellion ngainst the King. His Lordahlp will have to listen
to the grievances addressed to the British people and their representatives
in a reasonable and honourable manner if he expects others to be in &
reasonable frame of mind.

Sir, we are asked to pass the Finance Bill. We are asked to supply
the wherewithal for the extravagant Treasury Benches for meeting an
expenditure for which this House is in no way responsible. The right to spend
is the whim of a few paid squanderers of public money and the right of
extorting money from the poor pockets of our fellowmen is to be. our lot.
We have not been sent here for abetting such huge and organised plunders
of public money. We have over and over again pointed out the ways of
reducing the expenditure. We have offered our own men to do the busi-
ness of ndministration in all its branches and they are obstinately keeping
them out and importing the British steel into this country. We all know
about the O'Donnell Circular and it was shelved. My Honournble friend
Mr. Durasiswamy Aiyungar very pithily and effectively described it when
he snid: ‘‘ Tt is a reverse process from what is observed in trade. In
trade the raw product is exported from this country and it is sent back to
us as manufactured- and finished article. In the services you import the
raw products of Great Britain with fat bounties too to last for their life.
Whether on the civil side or on the military side this country bears all the
expenditure of training the boys of Great Britain and when they have been
trained the benefit is enjoyed by their motherland both from them directly
and from their descendants on the law of heredity. India is a vietim of
all the blunders of the experimental stages.’’

This leads me to the question of the Indian Army. ¢S8pesking in this
House. His FExcellency the Commander-in-Chief said:

“1 was telling the House last vear that when I go round mnlped-mg -units of, the
Indian Army, my custom invariably has been to get holc! of al ndian of

‘and ask them to open thefr hearts to me and to tell me where the shoe pinchen tﬁﬁ
sny complainta they may have to make.”
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That is an extraordinary method of solving the question which we have so
repeatedly placed before the Government on this sfde of the House—the
question of giving opportunities for Indians in the army, of giving careers.
for Indians in the army, of officering the Indian Army with Indians them-
Belves. The Commander-in-Chief comes and tells us that he goes round.
and talks to the Indian soldiers ‘‘How do you do, where does your shoe
pinch "". I am sure that if the shoe pinched a little too much he would
be asked to wear another shoe. (Laughter.) B8ir, that is not what we-
want. What we want is to have a national army, to have a citizen army,
to have an army which will save us from this terrible position to which-
Lord Birkenhead’s countrymen have exposed us. Lord Birkenhead's ques-
tion, to which I just referred, carried with it the condemnation of this.
*system. If you really thought that 150 years of British rule in this country
have made us incompetent, no further condemnation of the British Govern-
ment is necessary. That conclusively proves that if it is mot possible for
us after 150 years of British rule in this country to defend ourselves, then
that system must discontinue immediately. The sooner it is discontinued:
the better for themselves, the better of humanity and better for ourselves.
His Excellency went on to say that there was an idea in some parts of the
House that service abroad and especially service in China is not popular
with the Indian soldier. What were the facts? His Excellency said that
while he was inspecting a Rajput unit recently they gave him very gushing
answers, They demonstrated their enthusiasm for service abroad. He said:

*“T know my Indian comrades well and I can honestly say that this is not the
case. BService ubroad and especially in China is most popular., The old spirit of
adventure is still marked in the Indian army as it has been for the last 100 years and’
I hope that it will always last.”

Bir, service and adventure of what kind? Our soldiers ure sent to China
to shoot our own countrymen in China, the Asiatic brothers of ours. Why
should the Indian Army be sent to China? Sir, if there is a rehellion in
the neighbourhood of England, in the Colonies, then the Indian Ariny might
go and shoot these Colonials. Indians can like that kind of adventure, if
the Government want to send them. Because some soldiers told His Excel-
lency that they were enthusiastic about service in China—and they could
not be more than 100 or 200 or for the matter of that 1,000—these Indian
soldiers are sent to China. What happens in the Colonies? We are sup-
posed to be marching in the direction of responsible government. Every
minute the Government is demonstrating its own sense of utter irresponsi-
bility. I repeat what happens in the Colonies? No army of that kind
can go out of the Colonies for foreign service without the consent of the
Colonial «Parliament, but here no reference is made to this House. Even
to this Assembly no reference is made. (Mr. B. Das: ‘‘Casual reference.’’)
My friend Mr. Das says, ‘‘Casual reference’. I do not know if that is &
reference at all. It was only the announcement that the ukase of the
Government had gone forth, that they had come to a decision,
from which there was no going back. That was not a casual reference, it
was & oalculated insult. ‘Government are not at all ashamed of indulging
in such repeated caloulated insults. Sir, all that we wanted -then was to
place before thisHouse, after the despatch of the army, what we thought
of it but even that was choked by the interference of ungoverned executive
.authority. Sir, this system must go. This one incident is enough for t.l}e
rejection of the Finance Bill. That demonstrates that we are hélpless in
matters affecting the dignity of our race. Bir, we have lost everything,
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our freedom, our wealth, but we are unwilling to lose our honour, We aré’
unwilling to lose our dignity and to send Indian soldiers to shoot down the
- Chinese in whose struggle for freedom I have great sympathy and my
countrymen have great sympathy. It is a struggle ageinst that menace of
Western domination. It is & struggle against the barbarous militarism of
Europe which is extending its power all over the world. It is a struggle
against that barbarous institution called militarism which is grinding down
the Asiatio race. In the grest struggle of the Chinese we have great sym-
pathy, we have tremendous sympathy; and if some of us could join the

- Chinese army and shoot the English people who are keeping them in bondage
we would gladly do so.

8ir Victor Sassoon (Bombai Millowners' Associstion : Indian Commerce) :
" The British are keeping the Chincse in bondage ?

4 Mr. 0. 8. Ranga Iyer: I say that the British are keeping the Chinede
own. '

8ir Victor SBassoon: 1 suggest the Honourable Member should go to
China and he would find it is not the case.

Mr. 0. B. Ranga Iyer: My method of looking at Chinas is different from
that of the Honourable Memher over there ..

8ir Victor Bassoon: I go there.

Mr. 0. 8. Ranga Iyer: He looks at'them wifh coloured glasses, glasses
- coloured, if not with Imperialism because I do not call him an Imperialist,
but coloured with a kind of sympathy for British Imperialism. I am afraid,
Sir, the Honourable Member over there has got a large stake in the neigh-
bourhood of China.

Bir Victor Bassoon: Yes.

Mr, O. 8. Ranga Iyer: Yes, 1 know, and if the Chinese movement is a
success that gentlemnan loses a great deal. Therefore he is not in sympathy
with the revolutionary movement in China. I am in sympathy with thaé
movement. 1 want all the English people in China to be turned out bag
and bagguge. | want the English people to have po basis for exploiting
the old treatics which were entered into with the Chinese Emperor at a time
when Ching was not wideawake. To-day the Chinese giant is on her feet.
To-day China is fighting for her freedom, and the English people are employ-
i(?f' every means in their power, including the Indian Army, to destroy the

inese.

L ]

8ir Victor Bamsoon: Who are the Chinese fighting?

Mr. 0. 8. Ranga Iyer: The Chinese are fighting the British., They are
fighting also those countrymen of theirs who are not able to rise to the
beight of dvmocratic freedom. In the fight for national and demoeratic
freedom you have to fight your own traitors in your own country; you have
to fight the spies of foreign powers in your own country; and we have also
to fight the British, It is these people the Chinese are fighting. They are
fighting the dangerous and reactionary elements in China itself and they are
fighting those who are occupying sll the most important places in Chise
on the Seaside; fighting those who are keeping China in bondage.

Sir Victor Sassoon: No.
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Mr. 0. B. Ranga Iyer: You may say ‘‘No’’, but a ‘‘no’’ cannot wash
away facts. Why was the Indian Army taken to China?

‘@ir Victor Sagsoon: To protect British and Indiun interests.

Mr. O. 8. Ranga Iyer: Sir, that reminds me of the manner in which .
-Mr. Gladstone interfered in Egypt. When the Egyptians had led a revolu-
tionary movement to success—a non-violent revolutionary movement,
this is what happened. Arabi Pasha was the leader of the revoluti
movement. Lord Morley, ‘‘Honest John'' as they used to call him,
who was then editing a newspaper called the ‘‘ Pall Mall Gazette ", insti-
gated Gladstone’s Government to murder Arabi Pasha by sending emissaries
to the Sultan of Turkey. Lort Morley said, ‘‘ the head of that revolutionary
must roll on the carpet '’. And he said that if the revolutionary move-
ment marched to success ‘‘ the Fellah would throw off the mask . The
same phrase was repeated by Gladstone in the House of Commons soon
after when an army was sent t¢ Egypt to deprive Egypt of her freedom
under the same cover of protection of foreign interests .

8ir Victor S8assoon: That is quite different.

Mr. O. 8. Ranga Iyer: That was how Egypt was deprived of her freedom.
Sir, this snnexation policy of the British was repudiated by no less a man
than Gladstone himeelf when the Prime Minister was Disrneli, He con-
demned ‘‘ the wild-cat ’" schemne of Imperialist aggression. But Gladstone
himself carried out the ‘' wild-cat scheme '’ when he succeeded Dis-
raeli us Premier. And to-day you have a wilder cat scheme in
China. Protection of foreign interests! Why should not the foreign in-
terests clear out of China if the Chinese do not want foreigners there.

8ir Victor Sassoon: They put them there first.

- Mr, 0. 8, Ranga Iyer: That is a very curious and very usual argument.
The British put themselves here first and then they feed on the country,
and then they say India cannot have Swaraj because foreign interests
have got to be protected. It is the same old argument, the same old
method of diplomacy by which Great Britain works. But, Sir, can the
Honourable Member over there say why the Australians did not send their
trrops to China?

Bir Victor Sassoon: It was not neeessary.

Mr. 0 8. BRanga Iyer: Quite so. Not necessary to incur the displeasure
of China, because when China is fully awake the Australians will be swept -
into the sea. Bir, it is either a question of fear, of cowardice or it is because
of a lack of enthusiasm for the Empire and fraudulent Imperial methods.
Bir, we were told the other day that Indian interests were also involved.
But if & vote of this House were taken, and if the gentlemen who did not
helong to this country abstained from voting, a Resolution would be carried
in this House and endorsed by huge meetings in the country outside that
Indians in China®must be brought back. We would go and bring them
back and give up our interests there. The Chinese belong to a great race of
Buddhists with almost the same religion 88 many of us, who have almost
the same sympathy that we have for Asmti&, movements against Europs,
snd who are also in the same predicament thaf; of fighting # foreign enemy.
Fherefore, Sir, if we had our own way we would withdraw Indians from
China instead of sending Indian troops to keep the Chinese in chains.

L
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8ir Victor 8assoon: No.

Mr. O. 8. Ranga Iyer: The Chinese are kept in manacles, and when
the Honourable Member says ““No’’, I know that England is afraid of speak-
ing the truth while dealing with China, because the Chinese have behind
them the sympathy of the demooratic world and in this democratic world
there is no place for Imperialism. Mr. Ramsay Macdonald happily des-
cribed this Imperialism as ‘‘imperious’’. R

Sir Victor Sassoon: Is Mr. Ramsay Macdonald not in favour of British
interests being protected?

Mr. 0. 8. Ranga Iyer: If he is in favour of protecting British interests
it is because he is taking an Imperial and imperious view.

Mr. T. O. Goswami (Calcutta Suburbs: Non-Muhammadan Urban):
Mr. Ramsay Macdonald is also an Imperialist. They all are.

Mr, 0. 8. Ranga Iyer: Bir, instead of consulting this House and taking
the opinion of the people the Government are advertising Indisns as a people
who do not love the freedom of other people. Indian soldiers—I do not
like to call them mercenaries—are sent to China to humiliate India in the
eyes of the world. To humiliate and dishonour, that' way alone can the
British continue their autocracy in this country. A nation rising to self-
rrespect with the sympathy of the outside world cannot be put down,
England, Sir, is taking a far-sighted and diplomatic view in sending Indian
troops to China. We have read and Honourable Members over there
(pointing to the European Benches) have read all about the *‘ Yellow
Peril *’, about the Asiatic menace. They also know that it was the dream
of Deshabandhu Das, the greatest Indian of modern times, to have a Pan-
Asiatic Federation. (Hear, hear.) And they want to humiliate India in
China so that any chance of a Pan-Asiatic Federation may be postponed.
Because this Yellow Peril is a real menace, therefore India’s humiliation
was and is necessary. The Government are perpetrating one of the most
terrible acts of bureaueratic diplomacy to humiliate Indis and once for all
to cut at the root of that movement for a Pan-Asiatic Federation. It is
not that Indian soldiers ure absolutely necessary to keep up the British
"Empire in China, because soldiers can be sent from elsewhere. But no,
India has got to be humiliated and nothing can stop the Government from
humiliating the country. Herein lies, 8ir, the secret of the Viceregal inter-
ference with the motion for adjournment of the House brought forward by
the greatest authority in India to-day, namely, the President of the Indian
National Congress. The Indian National Congress is certainly an undoubted
and powerful enemy of every Imperialism, particularly British Imperialism

11 a. and Bpt_lah domination, and naturally the voice of the Congress,

) t-l}e opinion of the country in regard to a thing that vitally affcets

the Empire in the Fast should not be placed before this House, and there
.comes the interference. '

?ir, T want that this system, hedged in by all kinds of buresucratie
-devices, must be removed ; and for the removal of this system everybody is in
favour, incluﬂmg. my H_onnurable friend, Nawab Sir Abdul Qaiyum, on one
oondition, that his province will get, the same benefit as the other provinces
‘have got. There is nobody in this House, not even the nominsted Members
.ot this House, who are against the removal of this system. The other day
‘Mr. K. C. Roy made a remarkable speech which would have heer worthy
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«of any Member on this side of tho House. He is & nominated Member but
he has mnade a remarkable indictinent of the Government in regard to srmy,
matters. He made a remarkable exposure of buresucratic irresponsibility
in regard to army. affairs. Sir, that is an exposure which any Member on
the Swarajist side would have been proud to make. And when a nominated
Member comes before this House and makes a statement like that, what
does it mean? It means that even the nominated Members feel thut this
systemn must be changed. My friend, Mr. Shyam Narain Singh, is not in
his seat, but I am sure even Mr. Bhyam Narain Singh, official though he be,
is in sympathy, in full sympathy with this movement, that he is in full
sympathy with the idea of removing the present system. For, Sir, he is an
honest man. I am not here to say what my Indian official friends have
said to me, because I have no right to disclose private conversations, but
1 may say, Sir, that Indian Members who are seated on the other side are
frankly enthusisstic about the removal of this system. If there were a
free vote on the question of the change of the present system, that Resolu-
tion would be carried by an overwhelming majority including Indian official
Members. When such is the case, why should not Lord Birkenhead devise
the same ways and means which his countrymen devised for the Colonies?
Why should he say ‘“ Compose your communal differences '*. Did not Lord
Durhamn go to Canada? Were there not communal differences in Canada?
Did not the C‘anadians fight like cats and dogs in the streets? Was there
social intercourse between British Canadians and French Canadians in
Canada? Did not children organise themselves in the streets and fight each
other? Sir, Lord Durham says that only in one place they met and that
was in the witness box and there too for the utter obstruction of justice.
Things are not 80 bad in this country. We meet our Muhammadan friends;
we sit together; we discuss the future of this nation; we also vote together.
Yet Lord Birkenhead says ** Compose your differences *’. They try to create
differences and then say ‘' Compose your differences. Where differences
actually existed and while the differences had led to a perilous condition,
they said; ‘‘ the only solution for these differences is the introduction -of
responsible government '*. My friend the Publicity Officer over there is
all ears and I hope, if he has not read it already, he will read Lord Durham’s
Report and, when he compiles his next volume, will make a point of saying
. what Indians feel on these communal differences.

Mr. J. Ooatman (Director of Public Information): On a point of per-
aonal explanation, 8ir, may I say that T have read Lord Durham’s Report
probably ns often as my Honoursble friend opposite ?

Mr. 0. 8. Ranga Iyer: I am very glad to hear, Sir, that the Honour-
able gentleman has read Lord Durham's Report.

Mr. President: The Honourable Member may ask him to read it again.

Mr, 0. 8. Ranga Iyer: I will not only ask him to read it again but to
montion, when he writes his next annual report, certain applications of these
remedies to the Indian situation as urged in this House. 8ir, I have gone
“through this book ‘‘ India in 1925-26.” 1 find there all convenient things
which suit the Government. It is supposed to be a presentation, an honest
presentation of the Indian case to the British Parliament. Important issues
are not brought up there at all, such as for instance, the solutien of the
“communal problem. S8ir, the solution was presented to this House. Out
'in the country we had also placed the solution, whether, for instance, the
‘British people in India should not deal with the Indian question in the
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..agne. manner in which Lopd Durbam dealt with the Canadian questjgn.
“Fhere is no reference to thet by the gentleman who seems to have read
and re.read and inwapdly digested what Lord Durham wrote. He seqms

. to .have a wonderfully ahert memory or perhaps he does not bglieve in
putting in his book most important facts. However, I hope that When he
writes his book next time he will remember more important things, nos
the speeches of the gentlemen who happen to be his favourites, but more
important things concerning the very acute problem in this country, namely,
the solution of this communal problem. Lord Birkenhead says ‘* Compose
your differences '’ and I hope the Honourable gentleman who said he had
read the Durham Report without making use of it, who did not make &
reference to it even when it was made use of in this House, will mention
our case in the Government publication.

Sir, my Honourable friend, the Publicity Officer, in his new book has
referred to the question of a navy for India, ‘' the Royal Indian Navy.’". And
what steps have the British Government taken within the last 150 years
for the promotion of a Royal Indian Navy? Before the British came, India
had her own mercantile marine; Indian ships rode the oceans; there was
vigorous trade carried on in Indian ships by Indian and Pheenician merchants.
I would ask Honourable Members who doubt the accuracy of this statement
to read Sir Dinshaw Wacha's and other statements on the subject. But
after the coming of the British, what happened to the Indian ships? They
are talking, after 150 years, of a Royal Indian Navy. And the Publicity
Officer quotes Lord Reading's inaugural address to the Council of State
when making the announcement in which he says ‘‘ he justly emphasised
the great importance of this new departure.”’. QGreat importance of this
new departure indeed, atter 150 ycars of British rule! India had a very
big sea trade and India has a very long sea coast, and still it did not occur
to the British Government that India could have an Indian Navy earlier

-than this. Further we are told ‘‘What are the potentialities of this new
departure?”” What have the Government done to train Indians for a navy
career? Sir, there is tremendous enthusiasm in England’s youths for a
navy career because opportunitien are given. Here no opportunities are
given and they say enthusiasm is dead. It is a great pity, Sir, that when
opportunities should be created, no such thing is done—a foreign govern-
ment can never be expected to create opportunities for the children of the
soil. After mentioning the rescommendations of Lord Rawlinson’s: Com-
mittee, His Excellency Lord Reading continued : '

*I need not emphesise to the Homourable Members of this Chamber the signi-
ficance of this decision.”

Very big words—'* significance of this decision '’; and we do not know
.what significance it has for the numerous unemployed middle classes. A
.Resolution was brought before this House and carried about the question
.of unemployment of the educated classes. The Government was asked to
give openings for the unemployed educated middle classes; but no openings
_of this kind sre given so far and no such intention is a¥ any rafe visible.
.Then Lord Reading says *‘ It embodies an important principle."’, Every-
‘body knpws that the principle is very important, though a British Govern-
ment fm Indis end His Excellency the Governor Genmeral discovered .the
.jmpoxtance of the principle only after 150 years of British rule and fitty or
sixty yoars of Indian sagitation over the same. * Thinking men in Indis
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have long desired the creation of an Indian Navy for India capable of de-
fending her ports,”” observes His Excellency, ‘‘and her harbours snd her
commerce.’’ But what have the Government done to meet what the think-
ing men of India, as His Excellency admits, have always wished for and
sought after? To quote Lord Reading ‘‘ A laudable ambition will now have
its scope *'. If, Sir, the Honourable the Home Member stands up from
his place,—(absent though he is because debates such as this do not seem
to concern him—it is much better not to listen to them, so that the Govern-
ment need not meet the -case placed before them by the representatives of
the people)—if the Honourable the Home Member rises in his place and
announces or assurcs the drawing up of a scheme for the Indian people
similar to the scheme that the Japanese Government had drawn up for
the Japanese people, then, Sir, on that one offer alone, it would not be
necessary for us to reject the Finance Bill. But they would rather have
the Finance Bill opposed or rejected and then certified. They are not in
a mood to listen to us, and Lord Birkenhead talks of ‘‘ fidelity @and friend-
ship”’! T expect the Government to show us fidelity; I expect the Gov-
ernment to show us friendship, and give to India the same opportunities
which the Japanese Government gave to Japan. Sir, both in regard to
the army and in regard to the navy, Japan introduced all facilities that any
self-governing country would have introduced with a view to move with the
times. But the British Government have not done anything of the kind
here. After a full century and a half, we are told that we are unfit for the
army scrvice and army control alike. That means, it it does mean any-
thing at all, that it took 150 years to emasculate a martial race to such an
extent as to meke them fit for this double disqualification.

In the so-called conquest which the British have made in this country
if they are not ashamed to call a fraud a heroic conquest, it is my shamé
to claim that it is through my countrymen that the country passed into
alien hands. The first move taken was to compel all the Indian Chiefs to
diband their forces, commute military service rendered by the feudato
chiefs into a tenure of peshoush or money payment. In 1796 the Indian
troops were taken across the black water to fight Britain’s enemies. In 1828
General Lord Combermere remarked : ,

‘It was impossible to avold marking the superiority of the sepoy over the
European corps in steadiness and regularity of movement.’

The Honourable Mount-Stuart Elphinstone, Governor of Bombay in 1819—
27, remarked: .

. .

" The Indian soldiers’ freedom from gross debauchery is the point in which the
Hindus nrpqar to most advantage . . . TIf we compare them with our own the
absence of drunkenness and of immodesty in their other vices will leave the superiority
ir purity of mannérs-on the side least flattering to our self-esteem.’’

In 1832 Major-General Wo:aley said 3

. *“It will be no disparagement’ of any other troops to say that hitherto the Native

Army of Indis has never been surpassed for fidelity to the Government and attach-

5_0:0& to th:]i_r officers nor yielded to those of any other nation in point of discipline and
ive valour.” - _ ' o -

Now, I ask, Bir, why such s competent army, why such a compgtent race

with martial qualities, why such competent soldiers, such brave and chival-

rous men should. not be given a chance to officer the Army in India?

"y Indians- make good. soldiers, but bad officers’’ is a fiction which cannot

carry weight, espetially when one remembers the tribute paid by great
r
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Englishmen. They want to deny us the opportunity we seek because they
want to perpetuate our thraldom, and if they persist in that policy,—(the
Report of the Indian Sandburst Committee is not yet published, and even
if it is published there is no knowing what they propose to do in regard to
Indianisation of the Army), if they persist in that policy, they do so only
to keep us in bondage,—a phrase which my friend Sir Victor Sassoon would
not like my using for China but which, I am sure, he would not mind my
using for India. Before the Select Committee in 1832 on the Affairs of
the East India Company, Major-General Malcolm said :

“1 am not of opinion with many that we incur any risk of & political nature by
imparting snch knowledge to the Natives, because the Natives have proved in the

corps that they have perfect means of hecoming imstructed and instructing others in
the branch of military force (Artillery Branch).

Sir. the natives of England had a good deal to learn from the natives of
India. Sir, the natives of England are now denying to the natives of
India opportunities, even though the representatives of the natives of
England have paid a high tribute and recorded the superior competence
of the natives of India. I will not go through all the various acknow-
ledgments of the valour displayed ty the Indians in their fighting capacity
and the enormous services rendered by them to the British Government
which has not the least sense of gratitude,—still they distrust, distrust,
distrust the Indians. T would only invite the festimony of the Marquis
of Tweeddale on the fidelity of the Indian soldier.

8ir, in 1888, Japan did what the English could have very well done
in this country. In 1888 the garrisons now designated as headquarters or
divisions were organised as Lnits complete with infantry, cavalry, artillery,
engineers and commissariat, and the Imperial Army came to consist of
a field force of 7 divisions, fortress artillery, railway corps, and colonial
militia, ready, if need be, for service beyond the seas. The net result of
all these efforts was that in 1894 Japan was sble to oppose China with
an army of more than 240,000 trained men, in addition to 6,495 irregulars
and 100,000 coolies. Japan was not slow to profit by that campaign, and
after it was over, she did not slacken her endeavours to bring her ﬁghti.ng
forces to the highest pitch of efficiency. The term of service require
from her conscripts was slightly extended and in 1896, the colonial
militia of Hokkaido was formed into a division, and five new divisions were
added, making the total thirteen. A little later the cavalry and artillery,
which had previously belonged to the divisions, were converted <nto in-
dependent brigades, . with the otject of increasing their freedom of action,
and the efficiency of coast defence was improved by the addition of new
troops to the fortress artillery. Great attention was paid to the medical
gervice, nor was the importance of good material overlooked. Better
rifles were provided for the infantry, the artillery were armed with quick-
firing guns, and with the introduction of the manufacture of guns
of the largest calibres in 1902, Japan's domestic resources
became equal to the task of supplying nearly all ¢he armaments
required by her army. Then, Sir, comes the question of the Japanese
officers. Japsan has certainly progressed without the help of the English.
The English did not go there to perfect the Japanese army, end it English,
German and other European experts were sent for to train the army, they
were paid for their services rendered by them, and therefore, Sir, if the
English had not come to this country, it is idle for Liord Birkenhead or
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for anybody to say that we would not have been ekle to march with the
times. It is entirely improper for them to say that an Indiaf army as
«competent, as fit, as useful, as energetic, as modern, and as up-to-date
as tho Japanese army would not have come into existence. Bir, they
deprived us of all our opportunities; they deprived us of our power to
reform this race; they deprived us of the power to have everything our own
way, and then eay, if we FEnglishmen had not come to this country, how
could you develop your army, how could you have railways? Sir, all that
I would say is this. Everything that has happened in Japan would have
also happened in this country which has been self-governing from millen-
nium to millennium and whose fitness for self-government cannot be ques-
tioned by people who are not competent themselves. Sir, I question on
the floor of this House the competence of the English people to govern
this country or their own country for the matter of that. (‘“Hear, hear.”)
Their own people question their competence. Do we not hear of general
elections und parties in power being thrown overboard? Why should a
party in power be thrown overboard if that party retained public confi-
dence and represented the public opinion? The very fact that in a general
election parties are thrown out of power and new parties are installed shows
that the British people have the capacity to commit mistakes. And that
is tho right of self-government. It is no use Lord Birkenhead and others
saying: You will commit mistakes. All that I can say is that Lord
Birkenhead himself committed so many mistakes that he had to live in
the wilderness, and to leave office. His party was defeated. Even if
we commit mistakes, the Europeans are not the judge: the Indians are
the judge. If, Mr, President, you and your party commit mistakes, then
the party of somebody else, say, Sir Purshotamdag Thakurdas. can come
into power. If his party commits mistakes, the party of Sir Hari Singh
Gour can come into power. (Laughter.) It is not for the gentlemen
-over there to be in power and say: you commit mistakes. Yes, we want
‘the right to commit mistakes. That is what Swara] means. (Cheers.)
8ir, I have a quotation with me here in which Bernard Shaw describes
Ireland’s right for Home Rule to be as good as England’s. It is difficult
for me to read the entire quotation from that beautiful book ‘‘ John
Bull’s Other Istand ", because I do not wish to wound the susceptitilities
of the gentlemen sitting over there, but I will read a part of it, not the
objectionable or persongl part of it:

“ Even if Home Rule were as unhealthy as an Englishman’s eating, as intemperate
as his drinking, as filthy as his smoking, as licentious as his domesticity, as corrupt
as his eleetion, as murderously greedy as his commerce, as cruel as his prisons "and
as merciless as his streets, Ireland's claim to self-government would be still as good
as England’s.”

Well; Sir, that is an Irishman's statement—an Irishman who is honoured
by Englishman, who has got many admirers amongst Englishmen. Well,
Sir, the same can be said in regard to India’s claim to self-government.

1 shall now tell you, Sir, how the Japanese progressed with their Navy.
The Publicity Officer, whom I do not find in his seat, could compile a
book of what you said, Bir, and what others said in regard to the develop-
ment of the Indian Navy, etc. At any rate he could very well have men-
tioned in his book ‘‘India in 1925-26'*, which is printed at India's ‘cost, the
kinds of criticisms which were levelled aganst the Royal Indian Navy scheme
of the Government. I do not find representative Indian opinion quoted’
in this book to that extent to whioh it should have been quoted. If, Bir,
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some Indfan opinions are quoted, those are opinions which suit the Gov-
ernment, and Members who applauded the Government or endorsed their
methods are of course quoted. I condemn the publication of this kook
and I want the abolition of the Publicity Office which is really a Dupli-
city Office. Sir, you said, when you were our leader here—and we followed
your lead in subsequent years, and in every detate on the Budget, on
every possible occasion,—you said that India should have a Navy even as
the Japanese had. The Japanese Navy iz not of very ancient growth.
Jepan resembles the United Kingdom. Japan is just an island on the
Pacific just as England is an island on the Atlantic, and it might be said
that their rage is as fond of the sea, living by the sea. And they had a
navy, a very old navy indeed but the truth is Japan's navy is of recent
growth. We had our ships before the British came here and those who |
live on the seaside are lovers of the sea. And if we had our opporfunities,
if we had the facilities that every free country in the world has, if we had
the opportunity to move with the times as we would have had if we were
not kept in chains, if opportunities were not denied to us, we would have
progressed even as the Japanese progressed:

‘“ The Japenese Navy is of comparatively recent growth, its beginnings dating only
from the middle of last century. 'Fha atimulus to its dweiopmant came from outside.
Early in the seventeenth century the Tokugawa government had stifled the maritime
progress that was being made by forbidding the building of large ships in the country
and the undertaking of foreign voyages by Japancse bottoms, and this policy of i
tion .was maintained for more than two hundre é?rs, until it was broken down by the
two visits paid to Tokyo Bay in 1853 and 1 by United States warships under
Commodore Perry. These proved the forerunmers of the opeming of commercial rels-
tions with foreign countries. On the advice of the Dutch, who enjoyed comgercial
privileges denied to all other mnations except the Chinese, the Bhogunate thereupon,
resolved to develop a Navy on the European model. A training school for seamen,
opened at Nag iin 1 under Dutch instructors, was soon followed by a naval
achool at Tokyo; and two ahiﬁs obtained from the Dutch, together with one presented
by Queen Victoria, formed the nucleus of a fleet. A Japanese warship crossed the
acific for the first time in 1860, and the first steam vessel of war built in Japan—s
gunboat of 138 tons—was launched in 1866."

All these years the British were in India, but no such scheme was launched.
No such emulation inspired them. They did not want India to have a
navy. They did not want Indians to be » nation® And perhaps they
hoped that the native race would perish even as the Australian natives
have perished. And if the native race hcs not perished, it is tecause:
the natives of England are not superior to the natives of India.* Bir, it
was for them to follow what Japan did in the sea. If they had not the
imagination to follow, it was for them to read the Japanese reports and
to follow the same thing. It was for them to change the angle of vision
and not talk like Lord Birkenhead, after 150 years, of friendship and’
fidelity. In Japan:

** Young officers were sent to Holland for naval instruction.”

Our officers could have gone to England because we are supposed to be
in @ privileged pesition. As somebody ssid: ‘‘ East is East and West is
West.”” ‘But I say ‘“East plus 'West is much the Best”. But the
Government said ‘‘never the twain shall meet’’; they did not
want to train our men, they did not want that we should grow to their
stature because then they ocould not exploit this country. Even now, Bir,
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if the Honourable Member responsible to this House.stands up in his place
and says he will follow the Japanese scheme and outline a scheme for us
as the Japanese Government have dome, we should not only pass the
Finance Bill, not only withdraw our opposition to the Financé Bill, but
much of the growing distrust in the country would cease, Much of the
estrangement between the Europeans and the Indians that is growing in
the country will vanish. But they will persist in theiy policy only kecause
they do not want to give us opportunities. In all *‘ Iriendship and fidelity "
I want the Japsnese methods to be followed by the Honourable Member
for whose Lenefit I place them before the House. Young officers can be

sent to England even as young Japanese officers were sent to Holland for
naval instruction.

‘“ French aid was enlisted for the planning and oonstruction of a dockyard at
¥okosuka . . . ”

English nid can be easily pressed into service:

‘“and the services of a British Naval Officr . . . ”

If you please, the Japanese went in for the service even of a British naval
officer. While there are so many British naval officers, as plentiful as
blackberries, they are not available for India’s education, are not available
for throwing open opportunities for the children of the land:

... Captain, afterwards Admirel Sir, Richard Tracey—(and the services of other
naval officers) were secured to organize the naval school at Tokyo."

After 100 years of British rule we have not got & Naval Sghool in India
though India has got as large & sea board as England herself (Maulvé
Muhammad Shafee and Mr. B. Das: ‘‘Much more’’), and much more as
my friends Maulvi Muhammad Shafee and Mr, Das say from Lehind:

* The expansion of the Navy (in Japan) began in earnest in 1871."

‘The British people came to this country earlier and their suspicions and
doubts about their own hold on this country ceased after 1857 and there-
fore if they really felt not like ‘‘crocodiles’” but like men, (Laughter),
if they really felt for the teeming millions of India, for the masses of India,
they would have introduced all these facilities in this country. Sir, time
was when our English fsends used to say of these educated classes, ‘* Do
not care for these educated classes.”” They used to tell fheir people at
‘home—that is what their newspapers used to write in this country—they
used to say, ** The educated classes are only a microscopic minority. The?
sre out of touch with their people. It is we who are the Ma Bap.’*
{Leughter.) I want to know what the Ma of the British bureaucracy and
the Bap of the British bureaucracy has done for its adopted children.
_(Laughter.) Some of my own countrymen used to say in good faith, in
admiration for the Britisher, in utter belief in their own professions,
‘“ We are the ochildren of British rule "’. 8ir, that phrase was used by,
"Ranade—'‘Children of British rule '’. That was the extent to which
friendship and fidelity went in this country. I kmow we are the children
_of our own civilisation. I know we have a geniug of our own. I kmow
. that we have got a record brighter, more beautiful and mare glorious than
the record of any nation on the face of the earth. But the extent.io which
Indian fidelity and friendship could go is wepresented in that phrase,
."*‘Children of British rule,”’ and what have these alien Ma Baps done for
the children of British rule? Is there a single Naval School in this
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ocountry? Has India got a Navy? Are Indisns naval offipers? And
Lord Birkephead says without shame or remorse, ‘* What will happen it
the Britishers withdrew from India?’” What will happen but advertise-
ment of the failure of the British in India? What happens Ly their per-
sisting in this country? If they remove themselves bag and baggage from
this country, I am sure, Sir, that we will not be so helpless as their own
ancestors, the Britons, were when the Romans went away from their
country. I was saying that the expansion of the Navy began in earnest.
in Japan in 1871. It has not even begun in earnest but for the cursory
announgement of the Publicity Officer, the reproduction by the Publicity,
Officer of an announcement about the Royal Indian Navy and ‘‘ the
laudable ambition,’’ to use Lord Reading's words, which ‘‘will now have
its scope.”” I want to know, Sir, if the British Government in 1827 are
prepared to do what they failed to do up to now and what Japan did in
1871:

** The expansion of the Navy began in earnest in 1871, when the Imperial Govern-
ment found itself able to muster seventeen nh:;ru, mostly of wood. Two years later
a second naval mission came out from England nnder Commander, afterwards Vice-
Admiral Sir Archibald L. Douglas, and in I875 and 1876 two vessels of 886 and 1,450
tons respectively were launched from Japanese yards. In 1875 the Fusoh, an ironclad
of 3,717 tons, and the Kengo and Hiyei, cruisers of 2,248 tons, were ordered from

Great Britain, and in 1878 the Seiki, a cruiser of 1897 tons, built in Japan and manned
wolely by Japanese, for the first time carried the Japanese flag into European waters.'

Japanese flag into European waters! There is no Indian Navy to carry the
English flag in Indian waters, much less an Indian flag in Indian waters.
My moderate friends many of whom are not in this House because modera-
tion is fast becoming extinct (Laughter)}—my moderate friends said, ‘““You
might fly the British flag, but why don’t you give us opportunities?’* and the
extreme friends who wanted to put the Government on their own trail were
prepared to accept the flying of the British flag from Indian ships. What
have the Government done? They have given us no opportunities. They
'say that we have the great right of flying the White Ensign |

*“Let me dwell for a moment upon two features in the announcement '

Bays our Publicity Officer dealing with the Viceroy's announcement about
the Indian Navy. &

* To the imagination of those, who understand the traditions of the British Empire
the privi!eﬁe granted to the Indian wa of the future to fly the White Ensign should
appeal with special significance . . . "'

. Mr. B, Das (Orissa Division: Non-Muhammadan): May I riseto & point
;’t i.nf:ﬁuai:;.ion? Have the Government Benches non-co-operated? They
.have t.

Mr. O. Duraiswamy Alyangar (Madras ceded Distriots and Chittoor ::
Non-Muhammadan Rural): They have cleared out bag and baggage.

- The Honourable $ir Bhupendra Nath Mitra (Member for Industries and
Labour) : There are Members representing the Government.

Mr. 0. 8. Ranga Iyer: Sir, Sir Alexander Muddiman, at any rate, is
not willing to non-co-operate. The emptiness of the Government Benshes
is filled*by the Leader of the House,

Bir Darcy Lindssy (Bengsl: Europesan): Sir, I move that the question
be mow put. Msnyofus . , ., .
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Mr. President: Order, order. The Honourable Member is technipally
in order in moving the closure in the midst of & speech, but it will create a
not altogether desirable precedent which I am not going to establish in this
Assembly. I know of no instance in which closure has been accepted by
the Chair during the midst of a speech and I do not want to make a de-
parture. 1 should like to add that, even if all the other Honourable Mem-
bers are on one side and the Honourable Member (Mr. C. B. Ranga Iyer)
is in the minority of one, the Chair has a special responsibility to see that
his rights are protected. [ hope, however, the Honourable Member will
not abuse the indulgence which has been given to him.

Mr. 0. 8. Ranga Iyer: Sir, I believe it was Mr, Gladstone who spoke
for two days on one occasion and we are supposed to follow the best British
example in this country. (Laughter.) All that I had said the other day
was that I would speak for three hours. (An Honourable Member:
“Divide.’") I find the Honourable the Leader of the European Benches
saying ‘‘Divide’’, because, so far as matters political are concerned, the
European and the bureaucracy are tarred with the same brush.

Bir Darcy Lindsay: Sir, the Leader of the European Benches has listen.
ed very patiently for nearly three hours and I do appeal to my Honourable
friend to bring his remarks to an early conclusion.

Mr. O. 8. Ranga Iyer: People in this country have very patiently been
putting up with this bureaucracy and irresponsibility for the last 150 years
and the Leader of the European Group in this House has been reaping that
benefit of European autocracy in this country. Therefore, as against 150
years of patient putting up with autocratic rule, we expect the gentleman to
exercise a little more of patience, and if he is incapable of it, there is nobody
to prevent him from leaving this House. (Laughter.) But I am not going
to waive the right of speaking out my mind on & question which affects
our rights. My only privilege is to go on speaking and speaking in the
hope that the walls of the bureaucratic Jericho will fall, even as one of
those bricks fell in this House. (Laughter,)

Mr. W. A. Moore (Bengal: European): I move that the question be now
put.

Mr. 0. 8. Ranga Iyer:

* To the imagination of those ',
says the Publicity Officer,

*“ who understand the traditions of the British Empire, the privilege granted to the
i:lim'liam Navy of the future to fly the White Ensign should appeal with special signi-
oance.

There was no dispute at all as to what ensign should fly. But the dispute
was that there should be an Indian Navy. The Japanese flag flew over the
Japanese ships when the Japanese Navy was brought into existence, and
though Indians have been willing to fly the White Ensign, opportunities
have been denied to Indians. Not that it is & grest privilege to fly the
white ensign Co

L]

The Honourable Sir Alexander Muddiman: On a point of order, Sir.
Standing Order 2@ lays down that a Member, while speaking, should not
use his right of speech for the purpose of wilfully and persistently obstruct-
‘ing the business of the Assembly. I submit to you, Sir, that this spesch
has gone beyond the limits of reasonable discussion.
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‘Mr. President: The Standing Order says:

YA ber, W i e his right of for the pur of
%ﬁdﬁyxﬁb;?rﬁﬁged;p:m::ﬁ.:;n ihn:tbmnu: :fhuh:f.ﬂmﬁl:'m" parpose ©.
. I am not prepared to endorse the suggestion that the Honourable Mem.
ber is using his right of speech for the purpose of wilfully and persistently
obstructing the business of the Assembly. I know the Honoursble Mem-
ber is speaking very feelingly and perhaps the Home Member himself
would do the same if he were standing in place of the Honourable Member
(Mr. Ranga Iyer).

Mr, O. B. Ranga Iyer: We are deeply grateful to you, Sir, for protecting
wour privileges as you have always done. That is the only privilege that
swe have under the Montagu Act of electing our own President who repre-
sents in himself the will of the House. I was saying some uncomfortable
‘truths about the Royal Indian Navy. The Home Member has no argu-
ments to meet our case and naturally he wants to burke discussion. BSir,
we are told by the Publicity Officer who commends this great privilege of
Alying the White Ensign on boats which have not yet come into existence
-and which may not be manned by Indians at all.

‘“ India by this is directly admitted at the outset of her naval career to share in the
record of the centuries of proud and gallant traditions for which that Ensign stands.”

‘Traditions indeed! India must pay for the Royal Navy, not an Indian
‘Navy! I consider that there is nothing to encourage us in all the state-
.ments that the Government have made in regard to the Royal Indian Navy.
They have not told us, what we except of them, that this Royal Indian
Navy will be for India what the British Navy is for England, and that it
will be entirely manned by Indians. Complete Indianisation must
‘begin straightaway. Indian students should be sent to KEurope, to
England end other countries, to all the countries which my Honourable
friend, Mr. Jinnah, visited as & member of the S8keen Committee, and if
need be to countries which he did not visit. Indians must be sent to all
those naval schools. Money must be found by Government. A Govern-
‘ment which cen find money for the over-fed I. C. 8. in India, a Govern-
ment which can find money even for the unborn child of an I. C. 8.
man's family, that Government can certainly find money to institute free
scholarships for hundreds and thousands of Indian youths and send them to
Army and Navy Schools and Colleges in other parts of the world and then
they will come back as great soldiers and Naval officers, as experts and in
& very short time, in a shorter time than Japad' itself, India will have an
army, India will have a navy manned by Indians, managed by Indians,
‘solving the unemployment question here. And when England is in danger,
when some foreign invader puts England in peril—for have we not heard
-that ‘even in the last War without India's help England would not have
-won the war?—when such a peril arises even in the life of England, the
‘Indian Navy will go to protect the shores of England, because, Sir, Indians
-are & very grateful people. (Hear, hear.) Trust begets trust, gratitude
-begets gratitude, but distrust begets revolution. Revolutionarv ferment
has not yet come into existence in this country only because the Indian,
the grateful Indian, etill hopes that.the Government will ‘do the needful,
‘not_make a formal conciliatory gesture, but treat India as Englishmen
would' likg the English Government to treat the English people, as the
Canadians would like the Canadian Government to treat the Canadians.
‘That is what we want the. British Government to do, and for their benefit
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T shall tell them what the Japanese did. ‘‘A large maval programme was
introduced .in 1882". Instead of dilating on the Zlorious possibilities of
flying the White Ensign I expect Englishmen to follow the ‘example of
Japan:

*“ A large naval programme was introduced in 1882 and extended in 1886, and a%
the outbreak of the war with China, in 1894, the fleet included 28 ships with a dis-
placement of 57,600 tons, besides 24 torpedo-boats, The expenditure on naval construe-
tion from 1871 to 1893 amounted to £24,000,000."

I do not want to go fully into the evolution of the army and navy in Japan,
but I would make a present of this Book ‘‘Japan, the Rise of a Modern
Power’' by R. P. Porter and other books also to Government. If neces-
sary, they should send a commission.of enquiry to Japan with representative
men of both sides of the House to go into the question of how the Japanese
introduced and adopted modern methods in their country, how they made
:l!:neir asrmy and navy move with the currents and movements of modern
mes.

In conclusion, the Home Member imagined when I was developing my
speech, that I was obstructive. Obstruction is constitutionally right.
Whenever you tell them that these are the grievances of the people, they
say, you are obstructing. Whenever you endorse the Government ways,
‘Government say, you are co-operating. This is neither obstruction nor co-
operation, and if I want to ebstruot I know how to obstruct. This is not
obstruction, but this is only the presentation.of the Indian oase on an occa-
sion of this kind with as much brevity as possible, for the history of British
omissions in India cannot be more briefly put. - My own friend and leader,
Pandit Madan Mohan Malaviya, took a much longer time, last year, and I
will only be following a precedent when I say that I am entitled to have
a full say on the matter. But as I believe that others will follow, as I
believe that the great Pandit himself will place his views before this House,
and a8 I hope that the House will go into this question, because it is a ve:
important question, I do not want to prolong my observations. 8ir, I
hope that the House would follow the lead that Panditji gave in 1924 and
make a point of rejecting the Finance Bill, if it is in its power to reject,
if not to place on record what it deems fit. For myself I have the con-
solation that my action is in agreement with the mandate of the Indian
National - Congress. Until this bureaucracy disappears, until this bureau-
cratic system shares the fate of other bureaucratic systems in the world,
there will be no peace in this country, either to the people of India or the
Princes of India both of whom are enslaved and exploited. Slaves are
exploited and ‘those who are unwilling to be slaves are made to abdioate,
In the cfise of the people, they are flung into the prison and Princes are
flung into exile. This system which stands between India and the lighy
of the world ought to disappear. (Applause.)

Mr, Sarabhal Nemchand Hajl (Bombay Central Division: Non-Muhath-
madan Rural): In the course of the véry interesting and lengthy speech
which my Honoursble friend, Mr. Ranga Iyer, has just completed, he very "
rightly drew attention to this question of the Royal Navy in connection
with the considegation of the comstitutional issue. At the moment I pro-
pose to discuss the constitutional side of the naval question as it is being
discussed to-day, perhaps this very day, in the House of Commons. It is
to my mind & distrust of this House and an attempt to take away some of
the slight powers that this House possesses to prevent it from discussing
the question of the Royal Indian Navy here first and to have it in the House
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of Commons afterwards. We find, however, that that question has gone
through two or three stages in the English House of Commons and in the
course of the debate in London it was stated that the Indian Legislative
Assembly will get its opportunity later on to discuss the subject of the
Indian Navy by way of consequential legislation. Here are the exact words
of Lord Winterton as given in a press message appearing in the Pioneer of
the 12th March, the message being dated London, the 9th March.

‘* Earl Winterton emphasised that the Bill could not come into effective operation
in India without consequertial legislation b{che Assembly and presumsbly when the
Assembly discussed the Bill there would full tunity to discnss the whole

tion of the Indian Navy. Moreover, the new Indian navy would be exactly in-

same position in relation to the Assembly as the Indian army '’,

—which is very unsatisfactory indeed—

“he commended the Bill to the House because to the best of Lord Birkenhead's.
belief it was desired by the people of India.'"

Each one of these sentences opens oul an important aspect of the question
of the Royal Navy. As I said just now, I do object to the question of the
Indian Navy being promulgated first in the House of Commons and not in
this Honoursble House when we are sitting as an assembly of elected re-
presentatives of the people of India. But, Sjr, towards the end of that
paragraph which I have just quoted the Under Secretary of State for India
mentions that the Bill has to the best of Lord Birkenhead's belief the sanoc-
tion of the people of India. Now, Sir, the only place I have been able to
look up where His Lordship could have gathered this impression is the
Report of the Indian Mercantile Marine Committee where in Chapter 5
dealing with the Royal Indian Marine the Committee say that:

‘“it is the almost unanimous desire of all Indian witnesses that the creation of’
an Inc‘l!inn navy capable of defending the coasts, harbours and commerce of India should.
proceed "'—

~—mark the words—

“hand in hand with the development of an Indian mercantile marine and we
strongly recommend to Government that the reorganisation of the Royal Indisn Marine
into such a service shall be undertaken with the least possible delay.”

Bir, the Government of India are in the habit of incorporating into exscu-
tive decisions only those recommendations of the Committee which suit
thetn, ignoring others which do not happen to meet with their approbation.
Here, Sir, is a matter where the Government of India have adopted partly
the, proposal which was meant to be adopted as a whole, namely,: that the
Indian Navy should be created hand in hand with the development of an
Indian mercantile marine. Apart, therefore, from the fact that we have
been prevented from discussing ab initio the question of the Royal Indian
Navy, we are being presented by the Government of India with a fait
accompli, the Royal Indian Navy being given as a great concession to the
ple of Irdia. We are asked to enjoy the privilege of flying the White
nsign on ships which are not Indian ships, on ships which may not have
Indian officers for several years to come. We arc asked to enjoy the privi-
lege of being participators in that tradition which the British Navy has
built up for itself. How is it possible for this country to do so when we
find the Government ready to take up only those parts of the Marine Com-
mittee’s recommendations which suit them and to ignore the others? Even
in the ease of taking up those parts which meet with ;tbeir'fwvm, they tell
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« the people one thing and act in another way. We were told that the ques-
tion of the Royal Indian Navy was considered by® the departmental com-
mittee appointed to prepare the scheme for the reorganisation of the Royal
Indian Marine; that this country will get from the British Navy a loan
of four sloops which were essential in order that the Indian navy might
begin to function. These are the words:

* The Committee assume that four sloops will be provided by the Home Govern-
:ﬁent m} 103{1 ;o the Indian Navy. This would have meant so much less capital expen-
iture for India .

Now, we find the Under Secretary of State informing the House that it is
not possible to provide four sloops that were promised to India on the
ground that no suitable sloops were available in the British Navy. Now,
Bir, it is very strange that this information was not brought up at the time
12 Noos when the promisc was made to the Government of India. That is a
0% very strange procedure, stranger than the one they have adopted in
connection with the recommendation of the Committee to which I made a
reference in the early part of the speech. I say, Sir, that you cannot have
an Indian Navy in this country without your baving an Indian mercantile
marine There is no country in the world to-day, nor has there ever been
which had a navy or which has a navy without its own national merchant
marine to act as a second line of naval defence. The attempt is here made,
as was brought out by one of the I.abour Members in the House of Com-
mons the other day, to put on the Indian revenues certain of the burdens
which have so far been borne by the British Treasury in connection with
the British Navy. However, we in this country would be quite prepared
to have o navy of our own and to reduce the burden on the British exche-
quer, if we could have the navy, not on our own terms though we should
be entitled to that, but on terns suggested by a committee appointed by
the Government of India, terms which put before the country a simul-
taneous development of the Royal Navy with the development of the Indian
mercantile marine. With regard to the Royal Navy, the mind of the Gov-
ernment of India, as I said before, is already made up, and it wonld appear
that the mind of the Government of India is also made up with regard to
the question of an Indian mercantile marine, but in a different sense. So
far as the Government are concerned, they are quite prepared to give us
& navy. Bo far as the mercantile marine is concerned, they are not pre-
pared to go the full length that was recommended by the Mercantile
Marine Committee. And the whole of the intention of the Government of
of India was laid before this House and the public in India last year on the
18th March when the Honourable the Commerce Member spoke on &
Resolution dealing with the subject. To my mind, Sir, the proper thing
would have been to scratch the Indian Navy if you were also going to
seratch the Indian mercantile marine. It will be said, Sir, that the mer-
cantile marine was not seratched. (Several Honourable Members: “'Berap,
not scrateh.'’) Either will do. It might be said, Sir, that the Govern-
ment of India were daing their bit to develop the Indian mercantile marine
when they provided training facilities by putting up a training ship. But
here agsin theY are doing only a portion of what the Mercantile Marine.
Commnittee suggested. While they are prepared to accept the whole of
the Indien Navy recommendation of the Mercantile Marine Committee,
with regard to the other recommendation they are onlv prepared to go &
very little length, though it is the definite finding of that Committee that
the mere provision of training facilities is not enough to develop sn Indian
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mercantile marine. The Committee say that it is their view that some-
thing more is required beyond the provision of training facilities; and that
something more is, as the Committee has recommended, the reservation
of the coastal trade of India to Indian ships. I do not see, Sir, how you’
can have an Indian Navy without an Indian mercantile marine. There'
is, as 1 said before, no country in the world which would think of having
& navy without merchant shipping to back it up. It is the merchant
shipping that will provide the reserves of men and ships in case of war.,
The personnel of the mercantile marine would be the field from which the
Government could recruit its naval officers in time of need. Added to that
we would obtain the full benefit of the provision of facilities by a training
ship. But instead of going the full length recommended by the Mercan-
tile Marine Committee the Government of India decided, and their deci-:
sion was put before this House by the Honourable the Commerce Member,
that the Government of India did not want to accept the recommendation

o_f the Mercantile Marine Committee in so far as the coastal trade reserva-
tion was concerned.

Now, Bir, in order to point out that the grounds on which the Govern-,
ment of India refused to accept the recommendation of the Mercantile
Marine Committee are unsound, I propose, with your permission, to exa-
mine at some length the speech which the Honourable the Commerce
Member made in connection with the subject of the coastal reservation as
recommended ' by the Committee. I do so, 8ir, because I feel that the
spending of India's money—and here comes in the Finance Bill—on the
Royai Indian Navy is not justified unless the Government are prepared to
take up measures by spending more money if necessary, to develop an
Indian mercantile marine. The two things to my mind go together. I%
is very forlunate, however, that the Mercantile Marine Committee have
propcsed 8 method by which the mercantile marine could be developed
without the Government.of India having to spend money in the early
stages of development of shipping in the coastal trade. That is, Sir, the
reascn why I hope at this stage you will permit me to examine the ques-’
tion of the development of the Indian mercantile marine and the
reasons of Government for not accepting the recommendstion of the Mers
cantile Marine Committee on grounds which to my mind . . . '

_ The Honourable Sir Basil Blackett: On a point of order, Sir, I should
like -to ask, while the general question of the mercantile marine may be

in order, whether an examination in detail of the question is not beyond
the bounds of relevancy. ' '

. Mr, President: I do not think the Honourable Member can really do
Justice to that big subject in a speech on the Finance Bill. If he really
wants the q_uestion to be thoroughly examined by this House the best
course for him to take is to put down a Rerolution on the subject. At the
same time I must observe that the general criticism of the policy of the

Government of India is perfectly admissible, but I would ask the Honour-
able Member not to enter into details.

Mr. Sarabhai Nemchand Haji: With your permission, S%¥, I will not gé
into the details of that Committee’s report, but if I may say 8o, I have &
right to expmine the reasons under which the Government of India refused
to ancept one of the recommendations 'of the Mercantile Marine Committes
‘while accepting another recommendation which requires the spending  of
India’s money. B DO A T A R
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Mr, President: What object has the Honourable Member got in doing
s0? Does he wish to oppose the Finance Bill or to support it? :

Mr, Sarabhai Nemchand Hafi: Well, Sir, so. far as this particular ques-
tion is concerned, I do feel that at this stage you will allow me to examine
the grounds. ‘

Mz, President: The Honourable Member does not answer my question.
What is the object underlying the examination of this question at this
stage? Does he wish to reject the Finance Bill or to support it?

Mr. Sarabhai Nemchand Haji: Well, Sir, I would certainly support the
Finance Bill if I found that the Government of India was amensble t¢' the
acceptance of those recommendations which the Mercantile Marine' Com-
mittee has made . . . ’

Mr. President: The Honourable Member knows the position of the Gov-
ernment of India in the matter; it has been definitely stated on the floor
of this House by Sir Charles Innes more than once.

The Honourable Sir Charles Innes (Member for Commerce and Rail-
ways): I should like to add, Sir, that & day was reserved for the discussion
of this subject in the Session of the Assembly last autumn, but at the spe-
cific request of various Members it was not taken advantage of.

Mr. President: I would suggest to the Honourable Member to consider
whether he should not raise the whole question of an Indian mercantile
manine and get it thoroughly discussed by a specific Resolution instead of
dealing with it in this manner. I know it is a very pet subject of the Hon-
ourable Member and that he takes every opportunity of bringing it for-
ward ; but I would ask him not to take up the time of the House at this
stage by discussing the details of that question.

Mr. Sarabhai Nemchand Haji: As I was saying, I am quite prepared to
support the Finance Bill in the hope that the Government of India will,
in view of this question of the Royal Indian Navy, see their way to mend
what I regard as their policy of error . . . .

Mr. President: The Honourable Member knows that the Government
of India have already declared their policy and he is mistaken if he thinks
thev wduld at once here and now recogsider it after hearing the speech of
the Honourable Member. DBesides, the Finance Member is not in charge
of ithat subject.

Mr. Sarabhal Nemchand Haji: I understood the position to be that we
were here concerned with the Government of India as a whole, and there
is nothing to prevent Sir Basil Blackett from replying on this poipt after
consulting, if necessary, his colleague, the Honourable the Commerce
Member.

Mr, President: Does the Honourable Member really expeots the Gov-
ernment of India to change their policy on the question in this manner?
Is not the proper course for him to have the question fully examined by
& specific Resolution? :
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Mr. Sarabhal Nemchand Haji: I quite appreciate your remarks, Sir. I
‘am merely suggesting to the Government of India that here they can have
-one vote in support of the Finance Bill.

Mr. President: I do not think the Government of India are going to
purchase his vote at that price.

Mr. Sarabhai Nemchand Haji: May [ say, Sir, then?

Mr, President: The Honourable Member is fully entitled to criticise the
gen:ral policy without entering much into the details.

Mr. Sarabhai Nemchand Haji: Thank you very much, Sir. I will not
go into detuils and I will just merely take the principal points in the atti-
tuds that the Government of Indis has tuken in this regard. I should at
the same time like to say a few words by way of reply to what the Com-
merce Member said just now about an opportunity having been given last
August. He knows perfeotly well, as well as I do, that this is 8 new House
and none of us here could be blamed for opportunities not having been
availed of last year, if such was the case. But, Bir, to return to_ the
subject .

Mr. B. Das (Orissa Division: Non-Muhammadan): May I say that I
was not allowed to speak last year when I rose to reply to Sir Charles
Innes on the subject?

Mr. President: Does the Honourable Member wish to speak'this year?

Mr. Sarabhal Nemchand Haji: Coming to the subject, I will exumine
the principal grounds of the Governmient of India in connection with this
subject. The first is that this recommendation, namely, the reservation
of she coastal traffic to Indian vessels alone is the adoption of a poliey
which introduces a principle new to British law. I propose to show you
that the reservation principle is no such thing.

The Honourable 8ir Oharles Innes: Sir, may I rise to a point of order?
This is a very technical and difficult subject which the House will find it
extremely difficult to understand. It must take a long time for the Hon-
oursble Member to explain and for me to reply to him. I put it to you,
Sir, that on a Finance Bill technical points of this kind should not be raised.

Mr. President: I have more than once suggested to the Honourable
Member what line he should take, .

Mr. Sarabhal Nemchand Haft: fn that case I will restrict myself; it
was not my intention to go beyond the main grounds of the Government:
‘of India in connection with this subject; and if the Honourable the Com-
merce Member imagines that this partieular objection is not the main
' objection, I will proceed to deal with the next, and I think it will certainly
save the.time of the House a lot if he will be good enough to tel me . . . .

Mr. Presgident: The Honourable Member is mistaken in thinking that
the Government of India are going to change their policy, and give him a
satisfactory reply in this way.

f;. Sarabhal Nemchand Haji: In that case, Sir, I hope you will allow
me ..

Mr. O. Duraiswamy Alyangar: Oppose the Bill . . .
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Mr. Barabhal Nemchand Hafi: . . . . say that my opinion on the
-8ubject, in so far as the general digcussion permitted under the third stage
-of the Finance Bill is concerned, is that this is a subject where I do feel
that, unless an opportunity is given to .o

Mr. President: I understand the Honourable Member's feeling on the
particular question. I know it is & subject which he has particularly studied.
but he takes's wrong opportunity of pressing it before the House and it
will not help the cause which the Honourable Member has at heart. If
the Honourable Member still wishes to continue he is technically within
hig rights.

Mr. Sarabhal Nemchand Hafi: Thank you, Bir. - What I will do now
is just to lay down a general proposition to which 1 hope I will get the
support from all Indian sides ¢f the House, namely . . .

Mr. President: I cannot at this stage put any question to ascertain
the views of the House and the Honourable Member knows it.

Mr. Sarabhal Nemchand Hafl: In one word, Sir, I will bring my re-
marks to & close and it is thie; that we cannot consider the question of
the Royal Indian Navy singly by itself; we cannot agree to spend the
revenues of India upon a Royal Indian Navy if at the same time the Gov-
ernment of India do nothing to develop the Indian mercantile marine
along the lines recommended by the Indian Mercantile Marine Com-
mittee. With these words, Bir, I bring my remarks to a close.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Oommerce): Sir, I assure the House that I will be very brief, but I musé
take this opportunity of putting before the House, and especially before
the Finance Member, one or two particular points which strike me in
connection with the financial position of India. Sir, the Bill which is
now before the House for final reading is a warrant for the Government
to raise by taxation from the people of India during the next 12 months
very nearly 40 to 50 crores of rupees. As one who believes and who is
convinced that the taxable capacity of the people of India has not only
been reached but has almost over-stepped, I wish to draw the atten-
tion of the Finance Member for the next year and future years to the
way in which the Military Department threaten to be unable to reduce
expendityre any further and, if I understood the Finance Member cor-
rectly, I understood that he more or less agreed with that department.
1t appears to me, Sir, that the Finance Member thinks that no fur-
ther reductions in military expenditure are possible, and for this reliance
is placed on the remarks in the Inchcape Committee’s Report, page 58.
The Inchcape Committee there said that ‘‘with a further fall in prices,
a reduction of 50 crores may be expected”. Now, I wish to draw the
attention of the Finance Member to the fact that, since that was written,
there has been § substantial fall in prices. Since March 1928 in Fngland
itself—prices ruling in England do certainly count materially for the pur-
pose of the Military Department—in England itself the index number of
prices has fallen from 188 to 147 in December last; but the fall*in prices
in India has been still heavier, and I was a little surprised when the
Finance Member interrupted my friend Pandit Malaviva and reminded
him that prices of certain articles like cereals and wheat had not fallen at
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all as compared with March 1928. But I wish to point out to the Finance
Member the following figures:

‘Whilst there has been a rise under cereals from 119 in March 1823 to 133
in December 1926 and for pulses from 111 in March 1028 to 160 in De-
cember 1926, and for building material from 127 in March 1928 to 182
jn December 1928, there have been drops under the following heads:

Mnrch 1928, December 10286,

Segar . . - . . . . . 2¢0 188
Other food articles . . . . . . . 24 1690
Cotton manafuctures . . . . . . . gl 163
Other textiles (wool and sllk} . . . . 160 124
Hides and skins ) . ' . . ' N . 149 118
7 P O () 188
Other ruw and munufactured articles . . . 224 162

(Reference : Indien Trade Jourmsl, 27th January 1927.)

Reliable as these index numbers are ‘‘with reservation’’ the Finance
Member uses them often and I hope my friend has satisfied bimself a8
to how this drop in Indian prices affects the Military Budget. My own
impression is, that owing to the heavy drop in cotton - textiles and in
metals and several other articles, there should be considerable saving,
not to mention the saving in rupees owing to difference in exchange
between 1s. 8d. gold and ls. 6d. gold. I wish, Bir, to draw the special
attention of the Finance Member to the remarks of the Inchcape Com-
mittee under the head ‘‘Air Force’’. I am now quoting from page 43:

“ Bince the potentialities of the Air Force in India are only now being proved
and there is a possibility thac the extended use of the Air Force might result in
economies in expenditure on ground troops we make no recommendations.”

I wonder if the Finance Member will think it worth his while to
examine this posgibility on the assurance of which the Inchecape Com-
mittee omitted recommendations regarding the curtsilment of expendi-
ture in the Royal Air Force. As s matter of fact, Sir, the expenditure
on the Royal Air Force has increased since 1923, and if repor#s are ta
be believed, it threatens to increase still further. I attach very great
importance to a serious and continued watch being kept on the mili-
tary expenditure. That it is outside the reach of this House and the fact
that it is not votable is s sufficiently serious factor to meke it a partiou-
larly grave responsibility on the shoulders of the Finance Member, and
it is therefore all the more necessary that he should examine every item
of military expenditure very thoroughly.

*

Bir, I cannot sufficiently deplore the lack of a reply to my suggestion
that an Advisory Committee may be appointed from out of elected Mem-
bers of this House to sit with the Military Department on the same lines
as Advigory Committees are associated . with other departments of the
Government of India. - . SRR ; PRE
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Regarding Aden, Sir, I understood from the Foreign Becretary, when
he replied to a few remarks from us on the general debate, that the ques-
tion of the arrangement arrived at between the Government of India and
the Imperial Government was one of arithmetic. I should have thought,
Sir, that some of us did not generally go wrong as far as the arithmetic
aart of a question went. But I should like to ask the Foreign Secretary
whether the Government, of India propose, now that the partial transfer
of Aden to the Imperial Government is decided on, whether they have
eny idea mow to claim compensation from that Government in connec-
tion with the capital expenditure already incurred in Aden at the expense
of India for such items as barracks, fortifications, roadways, water works
end other items in connection with the military equipment of Aden fill
now. Sir, gince the Montagu-Chelmsford Reforms were introduced, the
Provincial Governments and the Government of India have been calcu-
lating almost with actuarial accuracy in connection with the neces-
gary transfer of property from one Government to another in India. I
wonder if we may have a rough idea of how much Indian money was
spent in Aden on the various items mentioned by me, and whether, now
that the control is to be passed on:to the Imperial Government or the
Colonial Office as the case may be, the Government of India propose to
recover from that Government the capital expenditure incurred at the
cxpense of the Indian tax-payer.

As far as our revenue is concerned, I wish to touch upon one aspect
of it. The Finance Member bumself admitted, Sir, that owing to diver-
sion of traffic from Bombay to coastal seaports the loss under the head
‘ customs revenue ' was over one crore of rupees during the year which is
now ending. Now, Sir, this one crore of rupees loss is the direct loss. in
customs revenue to the Government of India, It involves a correspond.
ing or greater loss to persons trading in British India. I need not go
into figures of this here. When, however, you have such items as
sugar and matches carrying customs duty to the extent of 30 to 40 per
cent., I might point nut to the Finance Member, that it is very necessary
tu tighten the screws which at present permit of such diversion of traffic
nt such an unprecedented pace. Since this question was raised here during
this Session, I have received several telegrams from friends in Kathiawar
appesling to me not to be a party to anything which may be hard on the
reople of Kathiawar. I have replied to them pointing out that as long
as ruling Princes who control ports in Kathiawar restrict themselves to
justifiable competition, .clean eompetition, none would mind it. In fact
many may welcome it. Indeed, one may name a port in Kathiawar which
bas begn importing articles from abroad for years now, and nobody has
raired any voice against it. If I may be allowed to mention that State,
it is Bhavnagar. BShe has been importing goods from abroad for years
row, and she has been charging the same duty as in British India, and
nobody ever thought it necessary or advisable to complain about it.
But what has been done during the last few years? This enterprise has
passed all bounds of honest, straightforward and clean competition, and
it is against that that we want the Government of India to afford protec-
tion to the ports which insist on fair trading. I know the Finance Mem-
her has said that from the 1st of April next free transhipment of cargo will
be stopped. That will, however, give very slight relief. We reallv want
whole-hearted action.on the part of Government to check this unfair com-
‘petition on the part of some cosstal ports. In the telegrams I have

o
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received it is stated that‘should the Viramgam cordon be replaced, there
will be considerable hardship to passengers from Bombay to Kathiawar
and Kathiawar to Bombay. I myself have many friends and a few rela-
tives in Kathiawar, and I cannot possibly be a party to anything which
may put the people of Kathiawar to any kind of hardship, but the right
remedy for such people who feel for passengers travelling between British
India and Kathiawar is to approach the Princes who practically compe]
us in this House and who, if I may say so, compel the Government of
India, Sir,-to resort to severe measures for the protection of trade in British
India. I therefore feel that it is high time Princes in control of such
ports are made to realise that, if a game has to be played, both sides can
play it. I still hope that the Government of India may be able to impress
upon such Princes the imperative necessity of dropping such objection-
able methods. If unfortunately it cannot be done, I hope that the Gov-
ernment of India will give the fullest measure of protection to the com-
merce and trade of British India.

I have pleasure, Bir, in supporting the third reading of this Bill.

Mr. P. B. Haigh (Bombay: Nominated Official): 8ir, I do not wish
to detain the House for more than a few minutes at this late hour. (Sir
Darcy Lindsay: ‘‘Hear, hear’’.) Nevertheless, in spite of the discourage-
ment of my Honourable friend over there, I must say just a few words
on the poigt which has been raised by my Honourable friend from Bom-
bay, Bir Purshotamdas Thakurdas. And in order, Bir, that I may not
involve myself in the same difficulties as my Honourable friend also from
Bombay, Mr. Haji, I may explain at the very outset, first that I support
the Bill, secondly that I wish to speak on the particular point of the
Kathiawar ports, thirdly that I do not wish to go into details, and fourthly
that I hope to get an answer from the Honourable the Finance Member on
the point. I may also say in this connection, that I too like 8ir
Purshotamdas Thakurdas have received a telegram on this subject. My
telegram is not from the merchants in Kathiawar or Bombay but from
the Bombay Government. I have heen asked to press this matter very
strongly upon the notice of the Honourable the Finance Member. The
point T wish to lay stress upon is this, that most of this trade that comes
through the Kathiawar ports and then finds its way into British India by
snme curious method which enables an article which has travelled all the
wsy from Bombay and been transhipped to Kathiawar, to come back to
Pritish India through Kathiawar and then to Bombay, to be sold in the
Bombay market at less rates than if it had been landed at Bombay har-
beur itself—this remarkable trade is a trade which would never have come
inte Kathiawar at all if it were not for the existence of the ports of
Karachi and Bombay. Most of the articles with which we are concerned
come from overseas in ocean-going vessels and, although it is true that
there are one or two small ports which ean receive ocean-going vessels in
Kathiawar, the capacity of these ports is very small and the great majority
of the trade must come to the shores of India through the gateway of
Bombay or Karachj. And yet by the arrangement at present in force we
sre simply allowing these articles to be transhipped to Kathiawar and to
come back into British India to the detriment of merchants in British
Indie, to the loss of customs revenue, to the loss of port dues in British
“Indian ports and to all the other in¢idental logses that must occur when
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trade i8 diverted like this. It was in 1924, Sir, three years ago, that the
Bombay Government addressing the (Government of India stated that
they considered vigorous action necessary. We welcome, BSir, the assur-
ance that the free transhipment is going to be stopped with effect from
the 1st of April this year. My Honourable friend thinks that this is
cnly a partial remedy. Well, it will be necessary to see in course of
time what effeet that produces. What I wish to press upon the Honour-
able the Finance Member is this, that unpleasant as the Viramgam line
may be and although its restoration is a matter which one hesitates to
recommend straightaway, what we do ask for is this, that the Govern-
ment of India should take prompt action and effective action to put a
stop to these unjustifiable losses. I hope, Sir, that the Honourable the
Finance Member will be able to give us some assurance that very sPeedy
action will be taken.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, I fully realise that the House seems to be saturated
with the speeches and the House is not in a mood to hear any more talk
on the subject. (Cries of: ‘"Go on’’.) But, Sir, I think it will not be
right if I were to record a silent vote on this occasion and I therefore
crave your indulgence to speak only for about 5 or 10 minutes. Sir, my
Honourable friend, Mr. Ranga Iyer, who represents the same constituency
to which I have the honour to belong, started his speech by saying ‘‘ No
taxation without representation.”” Nobody at least in this .House can
object to the soundness of this formula but, Bir, if my Honourable friend
Mr. Ranga Iyer is not a representative of the people of this country and
particularly of the people of my constituency, I do not know in what
capacity he has the right to stand in this House and speak on behalf of
‘the people of the country. '

An Honourable Member: The fraction of his electorate.
Mr, O. 8. Ranga Iyer: I talk as a representative.

Maulvi Muhammad Yakub: Well, he represents a small fraction, but
& fraction is also a part of the whole, and if all the Honourable Members
-of this House do not represent the public of the country, I do not think
they have any right to come into the House and to talk as representatives
-of the people.

Mr. 0. 8. Ranga Iyer: Even if he is not a representative in this House,
under the Montagu-Chelmsford constitution he is a misrepresentative here.
(Laughtef.)

Maulvi Muhammad Yakub: Well, misrepresentation, Bir, is also repre-
sentation. I quite agree, Bir, that my friend is misrepresenting his consti-
tuency and the people of the country, I realise that fully, but that is also
a sort of representation.

Mr. 0. S. Ranga Iyer: Sir, I stood for election on the specific question
of ** no taxation without representation '’ and continued rejection of the
Finance Bill unti India has Swaraj. I fully represent my constituency.

Maulvi Muhammad Yakub: Well, he may have come on any ticket,
but at any rate the people of the country are being represented in this
Heuse through my Honourable friend and his other colleagues here.

Mr. 0. 8. Rangs Iyer: Not adequate representation.

c2
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Maulvi Muhammad ¥akub: Representation, Sir, may not be adequate.
Wo do not say the representation is adequate and we also want more re-
presentation, but after all we are here as representatives and my Honour-
shle friend cannot say that Indie is not represented. When we propose
Resolutions in this House, when we reject Resolutions in this House, we
say we are representing the people of this country. When we propose
anmwndments, when we reject amendments, when we carry amendments,
we say that we represent the feelings of this House. Only the other day
when we were discussing the Railway Budget, my friend Mr. Ranga Iyer
agsociated with me in demanding increase of pay for the low-paid Indian
railway servants. Then when we .o

Mr. 0. S. Ranga Iyer: On a point of personal explanation, Bir. I did
no: dissociate myself from the Honourable Member, and as to the repre-
sentative character of the House, I say, so long as the Government and
nominated Members are here, it cannot be representative.

Mr. President: Order, order, it is not a question. of personal explanation
at all.

Manlvi Mohammad Yakub: Sir, I want to give a reply to the arguments
brought forward by my Honourgble friend. We had the patience, to our
great pains, to hear him for at lesst five or six hours. I hope he will allow
me to speak for a few minutes unmolested.

Mr. O. 8. Ranga Iyer: I did not speak for five or six hours.
An Honourable Member: It felt like it.

Maulvi Muhammad Yaknb: What I submit, Sir, again to my Honour-
ablo friend is that when we were speaking on the General Budget, my
Honourable friend associated with me and said that we want more pay,
more house allowance, more uniforms for the subordinate postal service.
Now, Bir, he is urging upon the Government to spend more money. But
when the time comes to supply this money for this expenditure, which my
Hounourable friend has himself allowed to pass, then he says, ‘* We are
going to refuse the grants and we are not going to pass the Finance Bill."’
Now, Bir, is it not blowing hot and cold in the same breath? It is absurd
to pass expenditure and when it comes to the time for granting the money
for this expenditure, to say that we refuse to grant that expenditure. Bir,
I have every respect for the no-changers. I have respect for the sincerity
of their views, though I may not agree with them, beeause thgy think that
the Reforms are s sham; that the Reforms are not useful for the country
and therefore they abstain from coming into the House, they abstin from
taking any part in the Reforms. But, 8ir, I am quite unable to under-
stand the mentality of my friend, Mr. Ranga Iyer, and his colleagues when
in the same breath they say that the Reforms are a sham and they utilise
these very Reforms, they spend thousands of rupees on election campaigns,
they take the benefit of these Reforms, they sit on sub-committees, they
work on all the Btanding Committees, even when there is any place of
honour vacant in the House, they put in their candidates, and men of their
party always want places of honour. But, Sir, when it eomes to supply-
ing money for carryving out the work they say the Reforms are bad and
they want to reject the Finance Bill. Is it logical? Is there any sense
in it? I say, Sir, not.

Mr. Chaman Lall (West Punjab: Non-Muhammadan): Do you think
that the Reforms are satisfactory? -
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Maplvi Muhammad Yakub: I do not challenge the views of my Hon-
ourable friend Mr. Ranga Iyer when he, like an old widow, goes on bewail-
ing and weeping for the sorrows and grievances of Indians. 8ir, I assure
the House that I am quite in association with him about the grievances of
Irdians. Sir, the tradition of belonging to a ruling race is quite recent in
my people. We have been in this condition only for about 100 years and
we feel the pinch of slavery more than my Honourable friend does. But,
Bir, the question is this. Is this the way of obtaining Swaraj? Ig this the
right road to the goal of Swaraj? , Was Swaraj won by any country by
making long speeches in the House? (Laughter.) ,

Mr. 0. 8. Ranga Iyer: What did Parnell do?

. Manlvi Muhammad Yakub: Has South Africa gained Swarsj by mak-
ing long speeches? Has Canada gained Swaraj by making long speeches?

Mr. Chaman Lall: The South Africans gained it by revolution.

Mr. 0. 8. Ranga Iyer: Is the Honourable Member prepared for war?

Mr. President: Order, order. Maulvi Muhammad Ysakub.

Maulvi Muhammad Yakub: If rcally my Honourable friend is sincere
to get Swaraj, I hope, Sir, that he will try to adopt the measures which
other countries have adopted to win Swaraj. But, Sir, certainly this cannot
be the way to obtain Swaraj.

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): Let them take the lead in it.

(An Honourable Member: ‘"Join in it."’)

Maulvi Muhammad Yakub: I thought that my gallant and Honourable
friend from the Trontier, who always talks of dding something practical,
would take the lead and I would follow him. I do not expect that he
will. .o
Nawab 8ir Sahibzada Abdul Qalyum: I want no Bwarajist friends to
take the lead.

'm. President: Order, order.

Maulvi Muhammad Yakub: Well, Sir, we are all anxious to get res-
ponsible government in this country. The difference lies in this. I say
that the methods adopted by my Honourable friend will never lead him
to Swaraj. He knows, as well ag I do, what the obstacles are in the way
of getting Swaraj, and I would appeal to him that instead of wasting his
time and our time for hours in this House, if he considers that the Reforms
are & sham, he should try and plough other more fertile fields and prepare
the country to get Swaraj. But, Sir, it is certainly not right that we
should follow & half-hearted and self-contradictory policy. We sanction
the expenditure and then we refuse to allow the money for carrying on
the administration by means of the expenditure which we have already
granted.

With these remarks, Sir, I oppose my Honourable friend and support
the passing of ®the Finance Bill.
(An Honourable Member: ‘I move that the question be now put.”)

Mr. President: I should like to close the debate, but the Honourable
Member knows that there are so many Members yet anxious to take part
in the debate that I feel I should continue for sometime.
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Pandit Hirday Nath Eunszru (Agra Division: Non-Muhammedan
Rural): Sir, I should lik} Yo take advantage of this occasion to say a word
spout our customs tariff. In 1918-14, that is the last pre-war year, we
got & revenue of 113 crores from Customs and it formed about 1/7th of our
total revenue. In th: coming year we expect to get about 48 orores
frem ocustoms duties and they will form about 40 per cent. of our total
revenue. The weight of the oustoms duties, as the Taxation Enquiry Com-
mittee put it, is increasing and there is @ large variety of rates. It is
obvious, therefore, that there should he a careful elaboration of the tariff
and that it should be based on scientific principles. I should have thought
that the Report of the Taxation Enquiry Committee having been published
a year ago, Government would have done something in this direction. Per-
haps they have done something. If so, I should like to know what has
been done. If nothing has been done, I would suggest strongly to them
that the revision recommended by the Taxation Enquiry Committee should
be carried out at an early date by an impartial body. I would personally
suggest that the inquiry should be referred to the Tariff Board. But if
soine other body is selected, it is necesSary that Indiang should be ade-
quately represented on it. The question of tariffs is of the greatest im-
portance to our industries and the place which industries occupy in the
minds of Indians is, as Honourasble Members know, a high one. It is
therefore of the very greatest importance that the inquiry that is conducted
should be such as would carry comviction to the country at large and to
this House in particular. I wish to say specially that it will not do if the
inquiry is merely departmental and a subordinate officer or even a superior
officer of the Department is appointed to conduct it. There ought to be
& Boatd on which Indian views will be fully represented.

I should slso like to refer in this connection, Bir, to the lac industry.
Now, we all know the objections raised to export duties. But as Gov-
ernment are well aware, the imposition of,a duty on unmanufactured lac
was a point on which the Taxation Epquiry Committee were unanimous.
They certainly asked that a further inquiry should be made into the
matter, but they held that if it was found necessary a dutv should be im-
posed. Has anything been done in that connection? This duty is of the
greatest importance to the Mirzapur Distriet in the United Provinces and
I have special pleasure, therefore, in bringing this matter to the notice of
Government.

I should also like to draw their attention to the gold thread industry
with which, I have reason to believe, the Honourable the Finance Member
is not unfamiliar, I am told—I have no personal acquaintance with the
matter myself—that there is really no competition now between the real
gold thread industry in India and the real gold thread coming from France
or any other country on the Continent. I am told that the 80 per cent.
doty has killed that competition and that the competition is really between
the real gold stuff of India and the imitation stuff that comes from foreign
countries, . If it is so, T should like to know what the policy of Govern-
ment in this matter is. I can understand two real stuffs scompeting, but
I ceannot understand imitation stuff being allowed to compete with real

stafl

_ Laatly, Sir, I should like to refer to the export duty on hides. Coming
88 I do from the United Proviuces it was a matter of satisfaction to me
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that the House decided yesterday with your valusble support to retain that
duty.
The Honourable Bir Oharles Innes: It is not the view of the Mirzapore
Association.

Pandit Hirday Nath EKunsru: I was coming to that. The Honourable
Member triumphantly referred to the view of an association in -Mirzapore
in favour of the removal of the export duty. But he forgot that if the
leather industry is strong anywhere in the United Provinces it is in
Cawnpore and Agra, and their opinion seems to be against the proposal of
the Government. If Government wish to help Mirzapore, let them take
up the question of the lac industry and see whether it is necessary to im-
pore & duty on the export of unmanufactured lac. The debate yesterday
showed that nobody is, in theory, for a permanent retention of the export
duty on hides, but what is necessary for Government to realise is that
there is such a thing as the leather industry in India. If they have for a
long time been thinking of removing this duty, was it not necessary that
thev should before asking this House to remove it come with proposals
which would alleviate the difficulties of the leather industry? All that the
House asked Government yesterday to do was to postpone the oonsidera-
ation of the removal of the export duty till their proposals with regard to
the leather industry as & whole were ripe for consideration. In spite of
tho figures given yesterday by the Honourable Sir Charles Innes, there is
nc doubt that the imposition of the duty in September 1919 has not hurt
the trade in raw hides to the extent. suggested by several speakers. It
must be borne in mind in this connection that the quantity of raw hides
exported had fallen to about 19,000 tons in the year before the export duty
wag levied . . . . .

The Honourable Bir Basil Blackett (Finance Member): On a point of
order, Sir. Is it in order to re-open the whole question of the export duty
on hides which has already been settled in a previous debate?

Mr, President: On the Finance Bill the whole administration comes.
under review and it is very difficult to rule this out. I would, however,
ask the Honourable Members not to reopen the question which has been
fully discussed.

Pandit Hirday Nath Kungru: If the Honourable the Finance Member
will have patience, he will see that I will not reopen that question. I want
only to pdint out that the trade in raw hides is not in a parlous condition
because of the export duty, and that therefore Government and those ¢n-
gaged im that trade can well afford to wait till proposals are matured for
giving relief to the leather industry, and I hope that this point is in order
even in connection with the Finance Bill. India exported only 19,000 tons
of raw hides in the year previous to that in which the export duty was
imposed, and in 1925-26 the quantity of raw hides exported amounted to
28,500 tons. .

The Honourable Sir Oharles Innes: 1918 was war time.

Pandit y Nath Kunzru: In 1920 after the War it was 18,500 tons
and in 1925-26 it was 28,500 tons. _

The Honourable Sir Oharles Innes: In 1913-14 it was 86,000 tons.

Pandit Hirday Nath Kungru: The Honourable Member removed a duty
of 10 per cent. in 1923 and if it was the export duty that was pre_vanimg
‘the expansion of the trade in raw hides, we should have seen a considerable
improvement after the removal of the duty . .
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The Honourahle Sir Basil Blackett: Is it really necessary for the Honour-
able Member to flog 4 dead horse?

Pandit Hirday Nath Kunzru: I would not flog a dead horse, if the
Honourable Member would even now say that he would not come forward
next year with his proposal to remove the duty on the export of hides without
at the same time bringing forward propcsals for the protection of the leather
industry. The Honourable Sir Charles Innes made a long speech yesterday
which did not contain a single word of hope so far as this industry. . . . . .

Mr, President: The Honourable Member might wait till next year.

The Honourable Sir Oharles Innes: We did refer to the Tariff Board
whether the boot and shoe industry of India needed protection. The only
applicant withdrew and nobody else came forward and we had to remove the
name of that industry from the list of the Tariff Board's work.

8ir Purshotamdas Thakurdas: That is a different thing altogether,

Pandit Hirday Nath Kungru: That is a different thing altogether. Be-
sides, the Honourabl: Member knows that it is not easy in the conditi n in
which the trade is to get evidence. Go to Mirzapore where the lac industry
is suffering, and yet if you ask people who have the largest share in the
lac trade, they will not be able to provide you with facts and figures which
would easily stand the scrutiny of a body like the Tariff Board. Burely
the Honourable Member knows that and it is not fair of him that he should
say that the fact pointed out by him is a conclusive argument against the
congideration of dhis question in future.

Then there is one thing more which I should touch on, and that is the
duty on newsprint. I do not want to go into it in detail, but I should like
to bring to the notice of Government one fact which is contained in the
leading article of the Leader of the 17th March, and it is this. Newsprint
formerly paid a duty of about 15 per cent. or 2 as.’ 8 pies per 1b. The
Leader makes out that that is not really the market price of a 1b. of paper.
The market price according to it is 1-8 pies. If on that, according to the new
ruling a duty of one anna is to be levied, it amounts to a duty of 67 per cent.
I know that the Honourable the Commerce Member has promised to take
the matter into consideration, but if the facts are, as pointed out by the
Leader, then he need not wait to receive representations from the paper
industry. It is a matter in which he might take the initiative himself.

The Honourable 8ir Charles Innes: They can bring it up. .

Pandit Hirday Nath Kunzru: Before I sit down, I should like to say
a word about the provincial contributions. The Honourable the Finance
Member yesterday asked us how we would go back to our provinces and face
our electors after having prevented the Government from remitting the

provincial contributions. He seemed to throw the entire responsibility for
that on the non-official Members.

The Homnourable Sir Basil Blackett: ﬁen.r, hear. Entire?

. Pandit Hirday Nath Kunzru: I hope the Honourable Member will listen
patiently, to me. In my own opinion the responsibility rests entirely on
-.‘Grgv_e_rﬂment.
"II " The Honourable Sir. Basil Blackett: The Honourable Member may tell
me ro, but it will not make any change in the result.
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Pandit Hirday Nath Kunzru: That is the wobkst part of the present

system of administration. We know that we cannot influence. .

The Honourable Sir Basil Blackett: The fact remains that the respon-
sibility rests with the Honourable Member whatever he may say.

Pandit Hirday Nath Kunzru: I know that the Honourable Member does
oot like that the responsibility for his action should be imposed on him.
That is perfectly human and natural, but facts are too strong for him. He
asks us to accept the policies of Government. Their policies ure the quintes-
sence of wisdom. The practical arrangements that they make to ¢ out
their policies are a model of administrative efficiency. Those two things
must be taken for granted. TIf there is anything that admits of change it
is non-official opinion and sentiment. The debt redemption scheme cannot
undergo any change. . . . .

The Honourable Sir Basil Blackett: It has been approved by the House
and voted this year.

Pandit Hirday Nath Kunzru: I know it very well. But it never came
under discussion.

The Honourable Sir Basi] Blackett: Whose fault was that?

Pandit Hirday Nath Kunzru: It came under the guillotine. The Honour-
able Member knows that this matter formed the subject of discussion. . . .

The Honourable Sir Basil Blackett: Every time it formed the subject
of discussion and was voted upon, that has been in favour of Government.

Pandit Hirday Nath EKunzru: Just as the decision in regard to 1s. 6d.
ratio was in favour of the Government! Whenever we refer to the scheme
of debt redemption the Honourable Member raises the cry of ‘‘thief, thief.”
In this matter I should like to say that it is not merely we, the irresponsible
Members on this side, who ask for a revision of the scheme of debt redemp-
tion, particularly in so far as it relates to the productive debt, but the re-
presentative of a responsible Government like the Madras Government sug-
gested the same course to the Finance Member the other day and I doubt
whether the non-official European opinion which is certainly conversant with
business methods would be unanimously on the side of Government. It is
'no use saying whenever we refer to that scheme of debt redemption that it
is a raid on the sinking fund. A mere phrase will not prevent us
from putting forth what is a renl grievance and what is regarded
a8 suchenot merely by the non-official Members but hy Members on the other
side also.

1r.m.

Then there is military expenditure. The Honourable Member said
yesterday that it was not fair to say that he had done nothing to bring down
militarv expenditure. Now, so far as I remember, I have never said
anything of the kind.

The Honourable Sir Basil Blackett: If the Honourable Member will
ullow me to inerrupt, he said that the military expenditure had increased
by a crore and I pointed out that the net figure was 4 lakhs.

Pandit Hirday Nath Kungru: As I pointed out to the Honoutable Mem- -
ber yesterday I was referring to the standard level of military expenditure.
The established charges have risen from 54.24 crores in the Budget for
1026-27 to 55.25 orores in the Budget for 1927-28.
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N The Honourable Sir- Basil Blackett: I was referring to the net expendi-
ure,

. Pandit Hirday Nath Kungru: Although it may be that the net expendi-
turehas not risen by a crore on account of surplus stores and other things,
we are faced in the immediate future with the prospect of that rise in net
‘expenditure even. I was saying that so far as I remember neither I nor
any Member of this House charged the Finance Member with not trying
to bring down military expenditure. We recognise that it has come down
during his term of office. If he will allow me to femind him, in the speech
‘with which he closed the budget discussion he said he thought that the
military expenditure was at its minimum and that he certainly would not
like that it should be cast in the teeth of the Finance Department that it was
standing in the way of India having an efficient army. It is of that atti-
tude that I complain. He did say the other day that he did not accept the
Commander-in-Chief’s dictum that the Army in India could not have one
man or one rupee less. But his statements have been rather contradictory
and he has only himself to blame if at times we feel bewildered by what
he has said on the subject. He has only to show that his sympathies are
on our side and that in the inner councils of Government he will continue
to press for reduction in military expenditure for all complaints to cease s
far as he himself is concerned.

(At this stage some Honourable Members got up to speak.)

Mr. President: I do not knmow if it is the general desire to close the
debate by the recess time. I should like to conclude this debate before the
recess. (Pandit Madan Mohan Malaviva got up) I hope you will not take
long because I wish to close this debate at half past one.

(Some Honourable Members: ‘I move that the question be now put.'’)
Mr, President: Pandit Madan Mohan Malaviya.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
‘Muhammadan Rural): I am grateful to you, 8ir, for giving me an opportu-
nity to say what I wish to say on the Finance Bill. I regret with many
other Members that the time allowed for the discussion is not longer, because
& matter of the importance of the Finance Bill dves require full consideration
in sll its aspects. I submit, Bir, that the proposal to pass the Finance Bill
imposes a very heavy responsibility on Members of this House and we have
to consider very fully whether we shall discharge that responsibility by sup-
porting the Finance Bill or not supporting it. The position is quite clear.
We have not the power under the constitution which has been provided to
regulate the expenditure of the revenue raised from the taxes except to &
very small extent, and I submit that as we have not the power to regulate
the expenditure of the money raised through the taxes, we cannot take upon
ourselves the responsibility of imposing the taxes. The Statute of 1919 con-
tains one important feature which I most value, the power given to this
‘Assembly to legislate. Tt lays upon us the responsibility for exercising that
power correctly. The present Budget is a Budget which contains surpluses
which are unreal, maintained by indirect, additional taxation by resson
of the rupee Having been maintained at 1s. 8d. Heavy taxation has been
imposed since the War. The Inchcape Committee poil?tad out that since
19]9 the mew taxation that had been imposed was estimated to yield 49
crores annually. That taxation has not been reduced exvept for the
abolition of the cotton oxecise duty, taking the salt duty back to its pre-war



THB INDIAN FINANCE BILL. 2721

level and some small things. I submit, Sir, tha} expenditure has enor-
mously increased sinc2 the war. It has been not merely lavish, but ex-
travagant. This fact is indelibly written in stone in New Delhi, on the
buildings that have been erected in New Delhi. The extravagance of the
Government is writ large in the construction of New Delhi. It will be
a matter for shame and regret for all time that we Indians did not stand
up and protest against it sufficiently strongly, even though our protests
would have gone in vain. Bir, the transfer of the expenditure on New
Delhi from the revenue to the capital account was suggested and supported
in the expectation that the amount spent would always be visible and
that it would prevent the figure from rising high unreasonably. It has
bad the contrary result, and I myself regret that I was one of those who
suggested, along with the late Mr. Gokhale, that the expenditure should
be taken from capital. Bir, New Delhi stands, and will stand for ever,
as one of the most sadly eloquent proofs of the extravagance of the Gov-
ernment of India. It makes a very sad contrast with the condition of the
great mass of the people living round Delhi and throughout the country.

Expenditure has enormously increased during the last few years. It
was 78 orores in 1914, it rose to 180 crores in 1925-26. It is going to be re-
duced this year by only five crores and that also by maintaining the rupee at
1s. 6d. I am quite aware that prices have risen during the period. If you
put down even a 50 per cent. increase as due to the rise in prices, the rise in
the total expenditure has still been very high indeed, and it has been met by
large additional taxation. The civil expenditure has risen high on salaries,
pensions and other allowances, and yet the number of Indians employed
has not risen half as much as it should have. This rise in expenditure
is largely due to the number of Europeans employed at present in high
eppointments. As one glaring instance, no Indian has been appointed on
the Railway Board even after the repeated requests of this Assembly. That
is how the matter stands regarding civil expenditure including railways.

When we come to the military expenditure that tells the saddest tale.
In 18569 tho army was amalgamated with the British army. Protests were
made at that time. It was adopted against the almost unanimous opinion
of the most experienced British officers who had served for a life time in the
Indian army. It was described by Sir Charles Trevelyan as based on &
principle which had been found to be ‘‘extravagant and crushing in prac-
tice’”. There were protests made again and again even by the Govern-
ment of India against the excessive expenditure which India has had to
pay under the scheme. To quote only one instance, in 1878 the Govern-
ment of*India observed :

‘“ that placed as it was under the serious responsibility of so administering the
affairs of the greatest dependency of the British Crown that while British su;
is strictly guarded the means of securing that end shall not unduly weigh on the
people of the country, it was constrained to represent to Her Majesty's Government
fgnt the burden thrown upon India on account of the British troops is excessive and
beyond what an impartial judgment would assign in considering fhe relative material
wealth of the two countries and the mutual obligations that subsist hetween them.
All that we can do is to appeal to the British Government for an impartial view of
the relative financil capacity of the two countries to bear the charges that arise from
the maintenance of the nrmﬁ of . Great Britain and for a generous consideration of the
share assigned hy the wealthiest nation in the world to a dependency so comparatively
poor and so little advanced as India.” ' ' .

In 1880, after the Afghan war, the late Professor Fawcett raised a strong
debate in the House of Commons on the injustice of India being saddled
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with the expenses of that war. There was a memorable discussion on the
subject. It was said that the object of maintaining the British army, at
the lével at which it was maintained in India, was not merely the protec-
tion of India but also the maintenance of British power and prestige in
the East. Mr. Dadabhai Naoroji, spesking before the Indian Expenditure
Commission, said:

* What I urge is that the British Army is mainly for the maintenance of British
Rule against internal or external troubles. But for present practical purposes I accept
that the Army is for the benefit of India also, as for that of Britain; and I urge,
therefore, that, leaving alone even the poverty in India, Britain in fairness to Indis
should share the expenditure, say half and half, for what is a common purpose of
equally vital importance to both. The Government of India (see their despatch of
26th March 1880) correctly puts the position : * Millions of money have been spent on
increasing the Army in India, on armaments and fortifications to provide for the security
of India, not against domestic enemies, or to prevent the incursions of the warlike
m}:” E:lt the adjoining countries, but to maintain the supremacy of British power
ir t‘ e .ll

This was said by the Government of India themselves, Bir, and as I will
show—this view is supported by what Lord Beaconsfield said. Speaking
in the House of Commons Mr. Fawcett said . . . . ,

The Honourable Bir Basil Blackett: What date was that please?

Pandit Madan Mohan Malaviya: I have been giving you the dates all
along. That was in 1880,

. The Honourable Sir Basil Blackstt: What did Mr. Disraeli say on the
subject ?

Pandit Madan Mohan Malaviya: I am coming to it. I will first say what
Mr. Fawcett said. On the 11th February, 1880, Mr. Fawcett moved the
following amendment to the Address in reply to the ' Queen's BSpeech
{(Hensard, Vol. 25, p. 458):

. * But we humbly desire to express our regret that in view of the declarations that
-have been made by your Majesty’s ministers that the war in Afghanistan was under-
{aken for Imperial purposes, no assurance has been given that the cost incurred in
consequence of the renewal of hostilities in that country will not be wholly defrayed
out of the revenues of India.’

‘And speaking on it Mr. Fawecett said:

‘“ And fourthly, the most important question, as far as he was able to jndge, was
who was to pay the expenses of the war. . . . Tt seamed to be quite clesr that the
expenses of the war shocld not he horne hy India, and he wished to explain that so
far as India was cencerned, this_was not to be regarded as a matter of
generosity, but of justice and ‘egelity. The matter must be decided on
grounds of strict justice and legality . . . . It was a remarkable thing
that every speech made in that House or out of it by ministers or their supporters on
‘the subject showed that the war was a great Imperial enterprise, thosse who cpposed
‘the war having always been taunted as being * parochial’ politicians who could not
appreciate the magnitude and importance of a great Imperial enterprise . . He
‘would refer to the speeches of the Viceroy of India, the Prime Minister, and the
Becretary of Btate for Foreign Affairs upon the subject . . . IneDecember 1878, the
;noble earl (the Prime Minister) warned the peers that they must extend their range
of -vision, and told them that they were not to suppose that this was a war which
simply ooncerned some small cantonments at Dakka and Jelalabsd, but one undertaken
‘to maintain the influence and character, not of Indis, but of England in Europe.”

AYBI(I aking in the House of Lords, Lord Beaconsfield emphasised that
the objects of the war were British Imperial purposes. That was on the
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25th February, 1880 (Hansard, Vol. 250, p. 1084). , The exact words of his.
Lordship were:

“ Thet the real question at issue was whether England should possess the gates of
her own great Empire in India . We resolved that the time has come when
this country should acquire the complete command and fonnuaion of the gates of the
Indian Empire. Let me at least believe that the Peers of England are still determined
to uphold not only the Empire but the honour of this country.”

That was, Sir, what Lord Beaconsfield said. And the result of it all was
that out of the 21 million pounds, which had been incurred by India on tha
War, England contributed 5 million pounds.

I submit, therefore, Sir, that it is indisputable that British troops are
maintained in India, not merely for the protection of India but also for the
Imperial purposes of England. Since the Afghan War of 1880, great events
have taken place. The frontier has been pushed to Razmsk, which I am
told is only a short dietance from Kabul. And what is worse, Bir, there is
a danger that, if we do not make our protest strong and united, if Hindus,
Mussalmans, Christjans, Jews and Sikhs—all those residing and truly in-
terested in India—do not make a very strong protest we shall be involved
in the great danger of the frontier being further pushed forward and of
India having to bear a still greater burden of military expenditure in the
near future. Mr. A. C. Wentworth Lewis, the retiring President of the
Rotary Club, in the course of a lecture to that Club on the ‘ North West

Frontier problems ' revently said:

“ At his lecture last year at the Saturday Olub Colonel Saunders gave it es his
convinced opinion that the Russians were developing plans of an offensive and that
Great Britain would have to defend India by force of arms withiri a period which he

put as within ten years hence.”

** How were they ''—

—agked Mr. Lewis—

* to defend India? Were thay to fight in Indis or in the country over the border?
No one who had personal experience of France and Belgium during the Great War,
would say that the answer was that they should have it in their garden; they must
have -it in the enemy's garden. Therefore they must have the trﬁbea under control
and the passes under guard and exercise such moral sapervision over ‘the tribeamen
that when the day of trial came, the tribes would back the winning horse by standing
with Great Britain. They wanted the battles fought out in the Hindu Kush and not

in India.”

And Mr, Lewis stated that it had been held that extensive operations would
be needed towards that end. He said:
‘“ It was then held thal milit operations on an extensi al 1d be neceas
;pﬁl that at,ha ::oops must n::t: ‘rl;{nagl“inl the plains but.mt;%s:.c b: ::::lintainog in :g-
ills.” '

‘When troops were maintained at Kohat and Bannu, it was found that the
British troops suffered greatly from the heat, and therefore it was decided
that the troops must be maintained in the hills, and that a polioy of
peaceful penetration should be pursued. He said:

** Behind the screen of regular troops at strategic centres, efforts should be made
to givo these tribesmen such civilisation as they could assimilate and that they should
be prepared under British sapervision to guard the roads and make roads where none
existed, That ‘was the policy now in force on the Frontier, the policy of peaceful

penetration,’’
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Mr. Lewis then pointed out that in the pursuit of that policy:

“ A first class road had been made from Bannu to Razmak. There were two posta
where troops were stationed. One was Razmak which had a very large garrison and
was one of the big military centres in India. Another road which was opened cmnli
the other day—and which was not safe to proceed down unless under escort—I
down from Tandola to Tonk. Bo far the occupation of Waziristan had been one of
unqualified success. To-day in those areas although one was by no means safe and had
to take every possible precaution, there was now -order, and the tribes so far from
resenting the British coming, seemed to welcome it. The tribeamen were practical
people who had led a hard, barbarous and unspeakable life, and the coming of the
troops broaght mon::,{ to them. The British were even now starting a certain number
of elementary schools among these people.”’

And as regards the policy of the future Mr. Lewis went on to say that
‘‘hig hope—and the hope of all those who thought with him—was that of
advance and development’’. Now, Sir, what was the regret that this gentle-
men expressed. It was that so far their policy had been hampered by
finance. And that is the reason why I have taken up this matter on the

Finance Bill. Bays Mr. Wentwarth Lewis: \
' Bo far their policy had been hampered by—ﬁmoe; owing to the lack of financial
provision the had had to stay in those lines. The idea was that they should make

an advance to Wana where they were in 1820. Wana was a fine strategic point near
the Afghan Border. If they stopped at Wana, they had their forces concentrated
and the whole of the Mahsuds in their hands."

‘It had been said "'—
~—remarked Mr. Lewis—

‘“ that this meant another war. That was not s0. The Maliks of Wana had asked them
te go there. It was imperative phat they should go while the tribesmen were in this
mood and not delay further; Afghan intrigue was plentifnl in Wana and where now
the British would K. welcome guests, they might later be regarded as enemies.’

That would show how great was the anxiety of the forward school among
British politicians and public men to advance the frontier further, and how
great and how certain is the danger of this country being plunged in further
expenditure on the score of military operations on that account. 8ir, that
is a very important aspect of the case. British troops, I submit, are main-
tained in India at their present strength, not merely for the purpose of de-
fending India—they are maintained for Imperial purposes also. They were
sent to South Africa during the Boer War; they were sent in the Great War
to France and they saved the situation by reaching there in the nick of
time, a8 the highest of English statesmen and soldiers ackmowledged at the
time. They were sent again to Turkey to fight against the Turks with
whom we Indians were not at war, who had done us no wrong; and yet,
our troops went and fought and defeated them. They have lately been
sent to China, not for Indta’s purposes, but against the protests of Indians,
We Indians regard the Chinese as our brethren as much as any other
brethren in Asia. We have no hate towards our brethren in Europe or
America, but we do regard the Chinese as entitled in a special degree
to our sympathy and a feeling of fellowship by reason of the long and ancient
connection of India with China, and by reason of the fact that the Chinese
people or rather the bulk of them follow the religion of Lord Buddha who
glorified India by taking his birth and preaching his relizion here. We
feel therefore a great deal of fellowship and sympathy with our Chinese
brethren and we do not wish that any of our Indian troops should be em-
ployed against the Chinese. But they have been sent there, not for India’s
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purposes, but for the purpose of upholding the prestige of the British Empire.
1 submit, therefore, that that being the real situation, let it be definitely
recognised that the British army in India is maintained for Imperial pur-
poses also, and let England bear at least part of the cost of maintaining
themr and help us thereby to reduce our overgrown military expenditure.
We have failed to persuade the British Government to allow us to reduce
the number of British troops. The War Office is the tyrant that tyran-
nises most over India. The British Parliament has taken upon itself
to regulate the destinies of India. We have to fight against that assump-
tion of power. But over the head of the British Parliament sits the War
Office, which determines without consulting the Secretary of State what
army charges it will impose upon the Indian people. This has been further
illustrated by the answers given regarding the expenditure which has been
recently imposed upon us by that authority. For all these reasons, Sir, I
submit, let it frankly be recognised that the British troops in India are
maintained for the Imperial purposes of England. Where would England
have been :

Mr. President: I hope the Honoursble Member will allow me to.conclude
this debate at 1-80.

Pandit Madan Mohan Malaviya: I implore you, Sir, to allow me to com-
plete what I have to say.

Mr, President: There is no question of permission as the Honourable
Member ig entitled to take as much time as he likes. I would however ask
him to remember that the Chair did not accept closure in order merely to
give an opportunity to the Honourable Member.

Mr. J. Ooatman: I move that the question be now put.
Mr. President: I am not going to accept that proposal now.

Pandit Madan Mohan Malaviya: I apologise to you, Sir, and to the House
for continuing to speak after what you have said. I should have at once
resumed my seat, but probably this is the last speech I am making in this
Assembly and I hope that you will therefore allow me to put on record what
1 wish to say on the subject. (An Honourable Member: ‘“Why last?”)
Please let me go on. If you will forgive me, Sir, for not agting according
to your directions, and if the House will forgive me and hear me with
patience for the short time during which I wish to lay this question which
affects every Hindu, every Mussalman, every Christian and every European
living in this country, I shall feel grateful both to the House and to you.

Mr., President: Will the Honourable Member give me an approximate
idea as tq how long he is going to take?

Pandit Madan Mohan Malaviya: I do not think I will go beyond half
an hour.

Mr. President: The Honourable Member may proceed.

Pandit Madan Mohan Malaviya: Thank you, 8ir. I apologise again to my
friends in the House for taking up their time against their wishes (Cries of
“No.”) I have said—let it be frankly acknowledged that British troops
are maintained in,India as & part of the British army, not purely for Indian
purposes, but for Imperial purposes also. That fact being recogmaed. let
us deal with the question in a regsonable way. If it is to the interest of
England to maintain so many Bfftish troops in India and on the frontier,
let England bear the expense of it. England can bear the whole expense
of it: India cannot. If India is not to be allowed to reduce the number of
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British troops, I ask every Member on both sides of the House to consider
whether in view of the fact that British troops in lndia (to say nothing
about Indian troops) have often and often been employed outside India
for England’s military purposes and that England’'s position in the East
would have been seriouely jeopardised if British Indian troops were mot
available to England during the many crises that have occurred, is it un-
reasonable to ask that the British people should at least share the burden
of maintaining the British troops in India in the strength in which they are
maintained here? That is clearly one reasonable way of reducing our
military expenditure. And I hope this proposal will be taken seriously. I
feel certain that if we all here and my countrymen outside will take up
the question in right earnest and press it on the simple ground of justice,
and of the good of the people of India as a whole, if we shall all unite
and speak with one voice and claim that as England is more deeply interest-
ed in the maintensnce .of the number of British troops that it maintains im
India than India herself, it should share the cost thereof with us, I expect
that England will have to share the burden of maintaining.those troops in
India.

. The second suggestion which has been repeatedly made for the reduo-
tion of expenditure on the troops is the Indianisation of the Army. I
regret to say the Government have not taken serious steps to bring this
sbout, and this is one of the further reasons of my opposition to the Finance-
Bill. Indians have for a long time past been praying that they should be
admitted to the higher ranks of the Army, that they should be trained for
those ranks as their English fellow-subjects are trained. Now, Bir, let
us see what has happened? In the year of grace, 1888, the House of
Commons considered the question of the employment of Indians in India,
and it laid down that clause, that wise, that.bensyolent; that neble olause
as Macaulay deseribed it, which enacted that:

‘* no native of the said territory nor anv natural born subject of His Majesty resi- -
dent therein shall hy reason anly of his religion, place of birth, descent, colovr or any
of them, be disabled frem holding any place, office or employment under the ssid:
wmp.ny"’

Speaking of his share in the framing of that clause, Macaulay, be it said
to his eternal credit, said: _

‘““T munet say that to the last day of my life I shall be proud ot'hwing ‘been one

of those who assisted in the framing of the Bill which contains that clause. It wonld
be on the most selfish view of the case far better for us that the people of India were
well governed and independent of us than ill-governed and snbject to us. We sball
never consent to administer the pouwsta (a preparation of opium) to a whole com-
munity—to stupefy and paralyse a great people whom God has committed to our
charge, for the wretched purpose of rendering them more amenable to our control, "We
are civilised to little purpose if we grudge to any portion of the human race an equal
measure of freedom and civilisation.’
Buch were the noble sentiments expressed by Macaulay. Such was the
Act of 18831 This was followed by the Queen’s famous Proclamatiort of
1858, and it is not without purpose, not without deliberation that I am
quoting from the Proclamation at this juncture, though I presume it is
known to all of my Honourable friends here. In the Proglamation—Queen
Victoria of pious memory—declared unreservedly and most solemnly,
ealling God to witness, and bless:

‘“ We hold ourselves bonnd to the Natives ®f our Indian territories by the same

obligations of duty which bind us to our other subjects, and these obligations by the.
bleasing of Almighty God we shall faithfully and conscientiously fulfil.” v
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Now, Bir, thie was the Proclamation issued in® 18568.  In 1877 on the
occasion of the Proclamation of the Queen as Empress of India, she sent
4 telegram to Lord Lytton, which he read in the open Darbar consisting
of ghe Princes and Peoples of India. In this telegram the Queen Empress
said :

** That from the highest to the humblest all may feel that under our rule, the great
principles of liberty, equity and justice are secured to them, and that to promote their
hngpinass, to add to their prosperity and advance their welfare are ever present aims
and objects of our Empire.”

Yow, Sir, if the noble promises of these Proclamations and of the clause
of 1838 had been carried out Indians should have been trained for higher
careers in the army and they should have been admitted to the army
in adequate numbers. These noble pledges nobly given have been dis-
regarded in practice, so far as admissions to the higher ranks of the army
are concerned, except for the very small numbers of commissions that
have been thrown open to Indians during the last few years. We have com-
plammed repeatedly of the injustice thus done to Indians. When I was
examined before the Army Committee over which the late Lord Rawlinson
presided in Simla in 1921, I put forward before it the proposal, which had
been -made first during the time of the Duke of Connaught in the sixties
of the last century, that there should be a military college established in
India, like the Sandhurst of England, where every year, not one, not ten,
but 100 or 200 young men from military families and all others who may
wish to adopt a military career and who may possess the necessary quali-
fications for admission, should be given the same kind of training and
education that Englishmen receive at Sandhurst. B8ir, I suggested that
the then approaching visit of His Royal Highness the Prince of Wales
should be commemorated by the establishment of such a College, and I
ventured to offer to raise the money for it if the Government would agree
10 establish it. I ventured to say that my countrymen, Hindus, Musalmans,
Christiana and Parsis, in fact all classes of people in this country would
unite in raising the necessary money. I went further and said that they
would even be willing to submit to special taxation to have a first class
military college established in the country. The late -Commander-in-
Chief and 8ir Malcolm Hailey who were on the Committee were good
enough to say that they were prepared to find the money for it, and when
His Royal Highness the Prince of Wales came, I felt grateful satisfaction
that a college was established at Dehra Dun; but we were sorely dis-
appointed when we found that though the coliege bears the high name of
His Royal Highness the Prince of Wales, it is nothing but a Public 8chool.
We have not vet got a military college, though that school aspires to
become one. I submit., Sir, that the establishment of a military college
has been most undeservedly and unjustly delayed. Since this House pass-
ed a Resnlution on the subject, a Committee was appointed under General
Shea which reported more than two vears ago and made certain recom-
mendations that the Indian Territorial Force should be developed. They

said : .

““ We therefore recommend that the University Training Corps should he viewed
as the foundation stone of the national army and that no artificial limit he set to the
expansion nf these Corps,  every encouragement being given to the formation and
develonment on sound lines of fresh contingents in'all Universities and Colleges where

they do not alrendy exist.” ! o
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They also said:

* In -order to achieve the greatest measure of success in this form of national educa-
tion, it is essential that it should commence at as early an age as is possible when the
mind is most receptive. The seed must be sown before his mind is formed, and for
this reason it appears to us that the schools, colleges and universities offer the most
suitable medium through which the first pbase of this education can be carried out.
'We recognise that there may be serious difficulties . "

Mr. H. G. Oocke (Bombay: Europesn): Are these not details, Sir,
which you ruled out of order earlier in the day?

Pandit Madan Mohan Maleviya: Thank you, Sir. The Committee
said :

“'We tecognise that at the present time there may be serious difficulties in the
away of establishing Cadet Corps in all schools in India, but & beginning can be made
even in achools with the teaching i:f dh:;:nlilmyl pri:}:lciplu of ici“cthemy Td with

hysical training and elemen military drill. In the universities great oppor-
{unyiaty lies, anltll_sbera it is m’i:le to communicate more advanced ideas on the «sub-
jeots of patriotism and self-defence to & large and increasingly influential section
of the population, We are of opinion that in the present stage of India's evolution,
and for many years to come the University Training Corps should be regarded as the
most important section of the Territorial Force. By means of the University Train-
ing Corps, if properly organised and developed, it is possible to educate and influence
over & number of years that large body of young men who should become the leaders
of thought and the teachers of the next generation. Their training in the prl.nciglu
and the practice of military service will not be limited to themeelves, for, when they
£o out into the world, they will, if their military training hss been adequaie, take
with them the spirit of patriotism, the sense of duocipline and the improved physique
which will be their legacy from the University Training Corps, and their example
shonld serve to inspire a wider circle of the people of India with a sense of the
benefits which fitness for military servioe confers h upon the individual and the
ocommunity as a whole .

This recommendation, which i so clearly sound and so completely in
ugreement with the wishes of the Indian people, has not been given effect
to. The Skeen Committes's Report is yet to come. We do not kmow
when it will eome. I submit, therefore, that the Government have not
weriously taken up the question of training Indians for the army. I do not
wish to repeat all that has been said by various speakers who have pre-
ceded mo on this subject as it must be fresh in the minds of Members of
this House. We have said enough, 8ir, to show that the Government have
not done their duty to the people of India of giving the youth of India »
military training, and that this important means of reducing the expendi-
ture of the army has not been adopted. So long as these means are not
adopted, we shall continue to have a'genuine grievance. If Indiand are sub-
stituted even to the extent of half among the officers of the army, the sav-
g would be a very substantial one. There is absolutely no reason. to
my mind, why in the face of the declarations and the pledges contained in
the Act of 1833 and the Proclamation of 1858 and in the subsequent
Proclamations, training for the higher careers in the army should not he
given to Indians at the earliest possible opportunity. It is not a matter
in which the training of few students will sufice. There must be a time
tuble prepared, showing the time which it will take to Ifdianise the army
within a reasonable period, and the number of qualified youngmen who
should be seiected and trained for these higher careers should be sufficient-
ly large to bring about the change we desire within a reasonable time. The
Government have not done anything in:the matter, and this, Sir, is another
ground why I cannot support the Finance Bill.
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Then, .Bir, I come to the financial administration of the Government of
Andia in relation tb the currency guestion. I do not wish to repeat all that
bas slready been said on this subject. 1 only wish to remipd the House
that the Bill to stabilise the rupee at 1s. 84. has been passed in disregard
of .the wvery large bulk of Indian opinion. Even taking into account the
views of those Indians who voted with the (Goevernment, the Bill has been
pyssed, I submit, clearly against the opinion of the bulk of elected Indian
representatives inthis House. 'FEwvery Member on the other side will agree
with me that this is a perfectly correct statement of the case. This being
60, I submit that when the -Government ewen in this 20th century, even
after the Reforms of 1910 have been in operation for seven years, shows
‘80 much disregard of Indian public opinion, when it raises indirect taxa-
‘tion by maintaining the ratio of the rupee at 1s. 6d. when the bulk of the
TIndian public opinion as represented by the elected representatives in this
House demanded that it should be stabilised at 1s. 4d., we cannot give our
-gupport to the Finance Bill. I feel, Bir, that the action of Government
in this matter will for a long time to come be remembered by us with pain.
The effects of it will he more widespread than has been imagined by some
Members. Dadabhai Naoroji quoting from Mr. Morley once said:

“ Mr. Morley has truly said : ‘' But if you meddle wrongly with -economic things,

gentlemen, be very sure, you are then going to the very life, to the heart, to the core

of your national existence '. And so the economic muddle of the existing policy is

going to the life, to the heart, to the core of our national existence ™
—and fthe words apply fully to the present situation:

'* A three fold wrong is inflicted upon us, i.e., of depriving us of wealth, work and
wisdom, of everything, in short, worth living for."”
“This 1 fear, 8ir, will be the result of this enactment which has been placed
on the Btatute-book against the arguments, appeals, protests, representm-
tions, and requests of the bulk of the elected representatives of the People
ia this House, I submit, Sir, this has been a great wrong done to the
people. "'What is worse, 8ir, while I find that the currency policy of the
‘Government has been so unfortunate, while 1 find that (rovernment have
uct shown that respect for public opinion which they should have shown
in this matter, I find that in another matter which vitally affects the
‘prosperity of the people, namely, the establishment of banks in this country,
they have been very slow to take action. The want of an adequate banking
syvtem has long been felt in this country. Japan started her first banking
institution in 1873. In 1928 there were 1,799 banks in Japan. Canada
har 4,422 banks, the United States have several times that number. India
has been praying for a proper banking system ‘for a long time past, and all
that we have up to this time is a few hundred banks, and all that we are
tow given & hope of is a Reserve Bank. I submit, Sir, that the Reserve
Bank. the objeot of which is defined to be to maintain the ratio at 1s. 6d.,
will not serve the objects of the people. A Reserve Bank such as iz pro-
vosed has not inspired confidence in the people. It seems to many of
ur that this Reserve Bank, given the powers that are to be given to it,
‘will take sway the power that vests in this Assemblv of contrelling the
currency polioy of the country and will to that extent become a source of
danger rather than an advantage to the public. We have asked for a State
Bank which should be controlled bv the Legislature, properly of oourse.
facoording to laws and reculations laid down. 'We do not wish to control
the hanking svstem except to the extent and in the manner in which other
riviiised countries recognise the right of Legislatures to interfere with them.
But we want a State Bank properly comstituted and under the control

p 2
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of: the Legislature. .We do mot wish to hand over to any commercial
body—though it may be regulated by an Act of the (Government of India—
the power to control the ourrency of the country, as the Government of
india have had the power to control so long without consulting the Legisla-
ture. I also submnit, Bir, that the larger question of providing the bank-
g needs of the country is very important. The country has not hall
bunking faciiitiee provided for it to the extent that they should have been
provided. If, Bir, we had those facilities, the country would have been
happier to-day, far more prosperous than it can be under existing condi-
tions. This also is8 one of the reasons, Bir, for my not being able to
support the Finance Bill.

Now, Bir, let me sum up the situation. @ We find that
the British Government - in India have not treated us as it was
promised' to us that we would be treated. By reason of their failure to
do 8o, they have maintained a policy which has been of unnecessary costli-
ness to the country. Taking the largest item in the Budget, we find that
under the constitution that has been given to us, out of an expenditure of
56 crores, oniy a sum of about 5 lakhs is votable by us. The rest of it
i3 beyond our touch. I am speaking of military expenditure. Before the-
War the military expenditure stood at something like 20 crores. During the
War, it went up to over 67 crores. When the Inchcape Committee re-
vorted they made recommendations that it should be brought down to the
extent of 138 crores, and they said that the expenditure should be brought
down in a few years to 50 crores if there was a fall in prices. Bir Pur-
shotamdas Thakurdas has answered rhy Honourable friend the Finance
Member on the question of the fall of prices. Taking the whole thing into
account, the military expenditure shouid have been brought down by this
time below 50 crores. It has not been so brought down. A Conference
met at Brussels in 1920. At that Conference the Government of India were
represented. That Conference laid it down that i any country spent more
than 20 per cent. of its gross revenue on the army, that country was riding
for a fall. The recommendations of that Conference should have been
respected and the Government of India should have endeavoured to bring
down the military expenditure of the country to 20 per cent. of the gross
revenue of the country. But we find that the expenditure which stood at
290 crores before the War now stands to-day at 54:92 crores. I am aware,
Bir, that prices have risen. But even after making that allowance, the ex-
penditure is still far greater than it should have been. What then is the
‘position? We have implored the Government of India to redyce fhe mili-
tary expenditure for the last 40 years and more. Instead of that, they have
raiged military expenditure, and the Finance Member and the Commander-
in-Chief have told us that there is no present prospect of that expenditure
being brought down. We have, on the nther hand, hefore us a prognasti-
eation which T read out to you of the nossibility of another great war which
‘o military authority predicts would take plnce within ten years. We find
that the Government is pursuing a forwnrd policy which involves us in very
great expenditure, We find that the Government of Jndin is by legisla-
tion maintaining indirect taxation at a high level. Tn 1¢22-28, the Inch-
rape Committee said that during the five vears previous there was a deflcit
‘of 100 crores and they pointed out that rince 1918 new taxation to the
extent .of 49 crores a year had heen imposed nnon the people. Onlv the
octton excise duty has gone and some other small taxes, but the bulk
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-of the new taxes stands. Now, 8ir, it is in this situat?n, that the Govern-
ment of India ask us to support the Fihance Bill. I ask my Honourable
friends opposite not to misjudge us. I ask my Honourable friends not to
‘misunderstand us. I put it to them without any desire to hurt the feel-
-ings of anybody and least with any desire to be obstructive or offensive,
4 put it to every Honourable Memzer sitting on the other side and in all
parts of the House, whether they expect that any of us can find it in our
hearts to support such a Finance Bill in such circumstances. We have
prayed year after year that expenditure should be brought down. We
have suggested means how that expenditure should be brought down. The
means suggested have been approved. Resolutions passed by the Assembly
were in the previous Assembly accepted by the Government. But Govern-
Tuent have not taken action to the extent needed. I acknowledge what has
'been done. I am thankful for it. But what has been done is not suffi-
«cient.  On the other hand we find that the great bulk of the people are
living miserable lives, that the national average income of the Indian
‘people is about one-twentieth of the national average income in England,
that there is a large amount of unemployment in the country. The
people are not thriving, they are not prosperous, they are not robust. The
daeath-rate is high. Infant mortality is high. Companies do not flourish
business is not prosperous. In such a situation, Sir, the Government of
‘India bring forward the annual Bill to re-impose existing taxes upon the
people, and we are asked to support it. I have not the heart to support it.
! fecl that I cannot in the circumstances of the case take up the respon-
sibility of maintaining the existing taxation by supporting the Finance
Biil. The Government of India exercise the power of expending the great
‘bulk of the reyenues that are raised by the taxes that are to be imposed.
We do not exercise that power. As they exercise that power, the respon-
sibility for imposing this taxation and maintaining it must rest on
them. At any rate, Sir, it must not rest on me and those
who think like me. This is the position we take up, 8ir. Now,
T want to say just a few words to my English fellow-subjects in this House
and a few words to my countrymen. I have criticised the Government
of India for many years. I have said at times hard things. I am sorry
for it. T never meant to hurt any of my English fellow-subjects and ‘T
do not mean to. T do not wish the English connection, the British connec-
‘tion with India, to cease. I will quote here the words of Mr. Dadabhai
Naoroii on this quostion, as they express exactly what I feel. Mr. Dada-
‘bhai Naoroji was a far greater eritic of the Government of Indin than T
“have heen.» T am a pupil, if I mav claim to be so, of that Grand Old Man
of India. And after 2 life-time of criticism of the Government what did
Mr. Dadabhai Naoroji say when the War broke out? He said to his
~eountrymen : .

* Wa are a neople of the British Emnire. Tet us see what our duty and positien
are. If ever India exvecte tn nttain monin the former glorv an the advanced chrracter
and soale of the modern British eivilisation of lihertv. hnmanity, justice and all that
is good. great and divina, it. sholl ha at the hands of the Rritish neople and as self-
governine members of the British Fmbira. Wa are =1 Rritish Gitisens of fhe great
Dritish Empire and tRat is at present oor greatest pride.’

e appealed to Indians to support the Government. And what did he say

“ Fighting as the Rritish neanle are at presant in a richtannr cansa, to the mood
and glorvy of human dignity and civiliantion, and moreovar heine the keneficent inatrn-
ments of onr own progress and civilisation, our duty is clear to do snything to support
“Britain's fight with our life and property.” ) ' S
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These were the words uttered by that Grand Old Man of India. Similar
were the words, 8ir, uttered by those of us who.were in the Assembly at
the time the War broke out. We do not wish to separate from Eng.and.
We have no evil intention against England. But we want England to be
st to us. What is the good of telling us that we are not ripe for a better
constitution? What is the good of telling us that we are not abie to judge
what is for our good and in what way our country should be defended,
that those who are sitting here as the duly elected representatives ot the
people cannot be trusted to vote such money es will be required for the
defence of the country? Is there a single man here who is so bereft of a
sense of responsibility and humanity that he would desire to see the country,
plunged in war or exposed to real danger? Why can we not then be trusted.
to deal with our expenditure, with our taxes, with the revenues raised in
onr country as Englishmen are able to deal with taxes raised in their
country? Why cannot Government see that our people receive opportuni-
tiee for military training? Why cannot they see that the promises of the
vast are fuifilled? Even as we sit here to-day, Englishmen and Indiane
working together, why can we not realise the piocture of the future where
Indians and Europeans, British fellow-subjects, would still be working for
the good of India shoulder to shoulder, though of course the numbers will
‘be different, as subjects of one King-Emperor? Have you been shorn of
all wisdom and justicp and righteousness that you cannot work for this noble
end? If you do realise that picture, instead of having all the higher ranks
of the army filled up by Britishers, and instead of having all the higher ap-
pointments of the Railway Board and the Railway serviges filled up by
Britishers, instead of having all the higher appointments of the Indian Civil
Bervice—the bulk of it—filled up by Britishers, what wiil you find in their-
plare? You will find hundreds and thousands of educated Indians, Hindus,
Mussalmans, Christians, Jews, Parsees and Bikhs, educated as well us you
are, playing their part in the_service of the motherland and of the King-
Emperor. You have found that where Indians have been admitted to
.any Department on a test of equality, Indians have not failed. You have
found that in all matfers where Indians have had a fair field of competi-
tion, Indians have not rendered a bad Account of themselves. You have
found that Indians have not been unfaithful to you. T.ord Birkenhead
tulks, to-day of proofs of fidelity and friendship. Well might Indians sa§,
it i8 you who have to give proofs of fidelity and friendship. You have fdil-
od to show fidelity; you have failed to show friendship. Weehave shown
fidelity and friendship, 8ir. How is it that the British people have been
abla to establish ftheir rule in India? "lgna'nfte: time historians have said
that it was with the help of Indians. ave we not supported them, sinoe
tlte time the British tule was established, except for the action of a small
fiumber of men during the short period of the mutiny? Have the Indian
poople ever risren against the Government of Frigland in this country?
Did we rise agrinst them during the (Great War? Have we any desire
te rise againgt that Government even now? No, Sir; amd yet we are ssked
to give tutther proof of fidelity aund friendship and treatad as if we were
an uncivilised people. We are insulted by being told that we require
stages of instruction to give proof that we are competent to administer
;our own domestic affnirs.’ Tt is cruel, Sir. Tt is more than unkind; it
is cruel: it is unjust: it is most unjust. T submit, Bir, that inatead of
tnlking lightlv and taking a light view of things, everv Englithman who-
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esn understand what England owes to India, T:ght to ponder seriously,
over the situation. There is a time, Sir, which comes occasionally in
human affairs, u period of test. That period of test came during 1914. At
tha! time a fervent appeal was made to every Indian to stand by the
Government. We are toid that there might be another war in ten years.
I hope that prognastication will prove false, because war is & great ewil.
But, 8ir, if a war should break out, and if it should again become neces-
say for our British fellow-subjects to ask for the support of the Princes and
the people of India, I wish them to remember that if by their treatment
.of the Princes and the people of India they alienate théir sympathy, they
will not be able to obtain their support as they did on the last occasion.
Do I desire that it should be s0o? No, Sir. I want that we, Indians and
Engiishmen, should treat each other as equal fellow-subjects, should work
tcgether for the good of India—and of England. But in order that that
policy should be adopted, it is essential that the present constitution should
be changed, that the comstitution which prevents us from dealing with 54
erores odd of expenditure of the military budget alone should give way to
a better constitution; that a senso of responsib.lity to this Legislature should
be imposed upon the Ministers as instruments of Government. that Gov-
ernment members should no longer be able to have o fling st us ut every
step where they do not agree with us, that they should not insult us when
they are not able to appreciate our arguments, that they should regard us
us equal fellow-subjects, who have like tHem a conscience, a judgment, and
feclings which they wish to express. (Sir Darcy Lindsay: ‘‘Divide’’.)
One word more and I have done. I wish to conclude by asking my Indian
friends in this House to consider what lesson the position we are in teaches
us. I admire Englishmen for their sense of duty, and for the unity, dis-
. cipline and patriotism which they have. It is that which has enabled
themn—a hagdful of them—to come from across the seas and hold their
sway in India. They have built up this great Empire by renson of their
discipline and unity. It is the want of discipline and unity which is the
cause of our degradation and disgrace. My countrymen, learn the lesson
and make up your minds to change the present sad state of things for the
honour of the land which has given us birth and for the glory of God who
made us.
(An Honourable Member- ‘‘I move that the question be now put.'’)
Mr. President: The question is that the question be now put.
The motion was adopted.
(Mr, President then oalled on Sir Basil Blacket.)
Mr. B. Das: T will ask you for a ruling on one point, Sir, if you will
permii me. Bir, it has been the practice in this House of your predecessor
and ycurself to allow different provincial representatives to represent their

views in the budeet discussion and in the discussion of the Finance Bill.
To-day vou have been pleased to allow 4 United Provinces and 8 Bombay

Members . . . . . .

Mr. President: Order, order. My predecessor had his own way. I
have my own 8f regulating the debate.

(Mr. B. Das then resumed his seat. An Honourable Member: *‘ Shut

-Hl_'. B. Das (while sitting): Very unfai.r.‘
Mr. President: Order. order. Will the Honourable Member withdraw
that remark?
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Mr. B. Das: 1 bow tg vou, Sir, and withdraw it. 1 was replying to my
friend.” .

The Horourable Sir Basil Blackett: Sir, my first duty is to lay on the
table a declatation by the Governor General in Council under section
B87A (7) of the Government of Indin Act regarding certain Demands re-
fused by the Assembly. In pursuance of that section the Governor Gene-
ral in Council je pleased to declare the following Demunds cssential to the
discharge of his responsibility. The Demands restored are the Railway
Board, Rs. 9,42,900, the Executive Council Rs. 59,999 and the Army De-
partment 1s. 5,78,000. The House will remember that in the
Iast case therc were three cuts, one of the whole of what was
left by the refusul of the grant and two separate cuts of Re. 1,000 and
10,60 respectively. I hope that those who charge Government with not
being anxjous to reduce military expenditure will recognise as an carnest
of our good intentions the fact that we have accepted cuts amounting to
Rs. 11,000 in regard to the Army Department (An Honourable Member:
“"Very creditable.”) though I would like to tell the Honourable Pandit
who has just spoken that that is not military expenditure but civil expen-
diture. T do not propose to follow tho Honourable Pandit’s speech. The
Honowrable Pandit, however, referred to military expenditure and quotled,
as has been gquoted before, his view of what the Brussels Conference
said on the subject. T wish he would read the views of the Bruesels Con-
ference on the question of a central bank and its relation to the Btate.
Periwaps if he will give equal credit to the Brussels Conference in the
matter of the central bank he will not still desire to turn the Reserve Bank
into & State Bank which is directly contrary to the recommendations of
the Brussels Conference. _

. Pandit Madan Mohan Malaviya: Do they know our requirements and
our situation better than we do?

The Honourable Sir Basil Blackett: The same may be true as regards
the application of the 20 per cent.

Pacdit Madan Mohan Malaviya: Act according to Indian opinion.
Follow Indian opinion.

The Honourable Sir Basil Blackett: The Honourable Pandit who spoke
last had some kind things to say about the British comstitution and its
working in England. T must therefore protest against his suggestion that
the War Office governs Parliament. which did not seem to me quite to
square with the constitution of Great Britain.

Pandit Madan Mohan Malaviya: So far as the Indian Armny is con-
cerned, the War Office has been the curse of the situation.

The Honourable Sir Basil Blackett: What the Honournble Member
said was that it governed the Parliament and it is an entirely unfounded
stateraent. '

Pandit Madan Mohan Malaviya: I am sure the Honourable Member
understands what I menn, that the War Office has imposed charges upon
India which would not have been sanctioned by Parliament and which were
not sanctioned by the Secretary of State, and the Govlrnment of India
‘Wave several times protested against the action of the 'War Office . . . .

The Honourable Sir Basil Blackett: I must deny that the War Office
‘has imposed any charges on India. That is not the constitutional position.
1 protest against that statement. o

2P¥.
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I do not think that it is necessary for me either o follow Mr. Ranga
Iyer's speech in which hd discussed at great length the view that there
should be no taxation without representation. It took him 2§ hours to
do it and I think what he convinced us of was that he can make no ora-
tion wi.thout misrepresentation. There were some serious points which I
should have been glad to have more time to deal with, 8ir Purshotamdas
Thakurdas referred to’ our military expenditure and I should be .glad to
look curefully into the points that he raised, partioularly in regard to Aden.
T can tell him that the question of capital expenditure there is one that
was carefully taken up by the Government of India and brought into con-
nection with the general question of the outstanding war claims. In re-
gard to prices I think it would be useful if I were to endeavour to work
out a statement showing which classes of prices are really the ones which
affect our military expenditure most. The point that T have made is not
that military expenditure is not affected by the general level of prices as a
‘whole,  but that the prices of foodstuffs and cereals, which have, as a
mattcr of fact, as the result of stability of exchange, gone up so remark-
ably in the course of the last 2 or 8 years, are the ones which affect the
military expenditure in a very much greater degree than the general prices
to which he referred.

As regards Kathiawar, I really think that it would be better if T added
nothmg to what 1 said before. I have taken a very careful note of the
speoch made by my Honourable friend, Sir Purshotamdas Thakurdas, and
bv Mr, Haigh. The Government of India recognise the great importance
of the views cxpressed and the urgent necespity of arriving at a solution
of this verv difficult subject. I think that I may take the views expressed
by this House as amounting to something like this, that the present con-
dition ought not to continue, that while fiscal interests are one point that
must be considered commercial interests are also important and that the
development of all the ports of India is for the good of India as & whole.
If we can arrive at some solution, which, without interfering with the eco-
nomic development of all the ports of India, at the same time can protect
the fisoal interests of the Central Government and the commercial interests
of the various ports concerned, then I for one shall feel that, in spite
of all the delinquencies of this Government, they will have contributed
something to the betterment .c? India.

i do not think I need reply to the objections raised to the carrying of
this Bill. Whatever the position may be, I think that the Honourable
Pandit's"suggestion that this Bill should be thrown out merely as a demon-
stration . . . . '

(At this stage Pandit Madan Mohan Malaviya rose).

I cennot give way. The Honourable Member  has spent many hours
speaking to me and he might listen to me just for a few minutes.

8ir Pnrlhntlﬁldu Thakurdas: He only said he could not support it.

The Honourable Sir Basil Blackett: Then I need not continue, s there
is no opposition to the Bill, and I need not defend it further:

Pandit Madan Mohan Malaviya: There is opposition.
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Mc. B. Das: Sir, when I was addressing you a few minutes ago, 1 sat.
.down after you gave your rnding. Then some people asked me to ‘‘shut
up.”’ SoI told them that it was very unfair on their part to say so. The
remark was overheard by the Chair, but I may tell you, 8ir, that I never
meant it for you.

Mr. President: I am satisfied with the explanation given by the Hon-
ourable Member. I then thought that the words were addressed in
relation to the Cheir. I am glad to be informed that it was not so.
Any way, Honourable Members should use more restrained and guarded
lenguage in this Chamber.

The question is:

*“ That the Bill to fix the duty on salt manufactured in, or imported B{ land into,
certain parts of British India, to fix maximum rates of postage under the Indian Post
Office Act, 1808, further to amend the Indian Tariff Act, IBOE, the 1ndian Btamp Act,
1899, and the Indian Paper Currency Act, 1833, and to fix rates of income-tax, as
amended, be passed.”

Ine Assembly divided:

AYESB—66.

Abdul Aziz, Khan Bahsdur Mian.
Abdul Matin Chaudhury, Maulvi,

Kabul Singh Bahadur, Risaldar-Major
and Honorary Captain.

|
Abdul Q;?um, Nawab bir Sahibzada. I Keane, Mr. M.
Ahmed, Mr. K. l_ Khin Maung, U.
Akram l?“l.;in Babadur, Prince | i.amh. l(g . B.
A M M . indsay, Bir Darey.
Allison, Mr. F. W. Macphail, The Rev. Dr. E. M.

Ariff, Mr. Yaocoob O. Nath. .
Ashrafuddin Abmad, Khan Behador Mohammad Ismail Xhan, Haji
Nawabzada Bayid. dhury.
Moore, Mr, ?rthur.

Ayangar, Mr. V. K. Aravamudha.
Ayyangar, Rao Bahadur Nerssimhs Mnddiman, The Honourable B8ir

]
Anwar-ul-Azim, Mr, | Mitra, The Honourable Bir Phupendea
|

|
Bhors, Mr, 4. W | Mubammed N ;
Blackett, The Honourable Sir Basil, | O iy, s Hhen, vt
Chalmers, Mr. T. A. ' Nasir.ud-din Ahmad, Khan Bahado»:
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, Mr. ! arsons, Mr. A. A,
Dalsl, 8ir Bomaniji. : Rajah, Rao Bahadur M. C,
m,ﬁl!rr.JJ.l'}'. ! Rajan Bakhsh Shah, KI:sn Behadur
Gav-in-Jc'man,. Mr. T. i Rno,ul\;th gm&%ﬂ-m.
GhnI&m hl;.dli’r Khan Dakhan, Mr. Rau, Mr. H. Bhankar.
Ghuznavi, Mr. A. H. 4| l?:yl Iht‘ali gl.llgénl' Tarit Bhosan
Gidney, Lieut.-Colonel H. A. J. ‘ Roz' Bir Ganen )
Graham, Mr. L. ] th \ '
Greenfield, Mr. . O e N s
Haor B_M‘ 1; 5O i Barda, Rai Sghib Har .
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Hoote M:' E. B | B;."'h an_as. Mijan Mohammad.
Fassain Shah. Sayyed. | a::,‘f.':i;i‘;v%, A 5 N
. Innes. Thp Hrmourable Sir Charles. 8vkes, Mr. E. F.
 Ttnah, My, M. A, T onkinton, Me. H.
gmm'.‘_mhinéhu. A : Wilhon, 8 Walter.
owahir ngh, ar ar ! akub, Msolvi Muhammad,
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Zulfigar Ali Khan. Nawab Sir.
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NOEBS—29. .
Abdul Latif Saheb Farookh, Mr, ’ Milgviys, Pandit Madan Mohan,
Aney, Mr. M. S Mehta, Mr. Jamnadas M.
Ayyangsr, Mr. K. V. Rangaswami. Misra; ,Mr. Dwarka Prasad.

Birla, Mr. Ghanshyam Das. Moonjé, Dr. B. 8,

Chaman Lall, Mr. Naidu, Mr, B. P.

Chunder, Mr. Nirmal Chunder. i Neogy, Mr. K. O

Dgs, Pandit Nilakanths. : Ranga Iyer, Mr. C. 8.
Dutt, Mr. Amar Nath. ' Roy, Mr. Bhabendra Chandra.
Dutta, Mr, Srish Chandra, ; 8ingh, Mt, Gays Prasad.
Goswami, Mr. T. C. . Singh, Mr. Narayan Prasad.
}yeniar, Mr. 8. Srinivesa. 8'ngh, Mr. Ram Narayan,
ayakar, Mr. M. R. ! Binha, Kumar Ganganand.

Jogiah, Mr. Varahagiri Venkata, Sinha, Mr. Ambika Prasad.
Kelkar, Mr. N, C, Tok Kyi, U.

Lajpat Rai, Lala.

The motion was adopted.

ol 'I]‘;ne Assembly then adjourned for Lunch till Hulf Past Three of the
J0CK.

Ik Assembly re-assembled after Lunch at Half Past Three of the
Clock, Mr. President in the Chair,

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE
ON THE AMENDMENT OF STANDING ORDERS.

Mr. 0. Duraiswamy Alyangar (Madras ceded districts and Chittoor:
- Non-Muhammsdan Rural): 8ir, I beg to present the Report of the Select
Committee appointed to examine and report on the motion for amend-
merit ¢! the Standing Orders moved by Mr. A. Rangaswami Iyengar and’

myséali,
THE GOLD STANDARD AND RESERVE BANK OF INDIA BILL.

MoTioN ForR REFERENCE T0- JOINT COMMITTEE.

Thé Monburable Sir Basil Blackett (Finance Member): Sir, I move:
“ That this Assembly do recommend to the Couneil of Siate that the Bill fo-
establish a gold standard currency for Britisk India and constitute a Reserve Bank
of India, be referréd to a Joint Committee of this Assembly and of the Council of
State,,and that the Joint Committee do consist of 28 members.”’
With yout permission, Sir, I should like to alter the figure 24 to 28.

. In regard to this Bill I do not think it is necesdary thut I should make:
any iong cXplahatory spéech. At the time when the motion for the cirou-
laticn of this Bill was thoved I spoke for something like an hour endes-
vounng to give a full esposition of thd contents of the 13ill, and T gather
fHat thers ik a gonerdll agheement that the time has conte to- uttempt some-
tHing on the linéd of what is propbsed in this Bill and that the matter
fhonld be refertdd to a committee for etathination. The Statement of
Objects and Reasons itself sets out fairly fully the contents of the Bill
and the prinviple that the time has come for the unification of the control
of currenoy and credit in this country is I think one which has met with
@ti el acoeptarive. I thersfore, Sir, will confine miyself to moving this
dotion. I might add thdt the intehtion i thgh, if this motion and "the
next motion are carried, this Bill and the Imperial Bank of India (Arhetid-
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mert) Bill should both be considered by the same Committee. Sir, 1
move. '

Mr. Jamnadas M. Mehta (Bombsy City: Non-Muhammadan Urbun):
8ir, 1 oppose this motion for & Joint Select Committee. I do not see why
Uovernment should go in for & Joint Seleet Committee. In a matter
which is so important this House should consider ité own position and
formulate its own judgment independently without being mixed up with
the views of the other House. There is & precedent in regard to this
.matter. Last year it was proposed by the Commerce Member that the
Insurance Bill should be referred to a Joint Select Committee and the samc
-diificulty arose, namely, that in a matter which was controversial, which
wns not purely formal, in a matter which required long discussion and
debate it was not fair to this House that it should be mixed up with the
other House and come to any joint conclusion. When we discussed that
proposal for a Joint Belect Committee last year on the Insurance Bill, the
Government recognized the fairness of our opposition and agreed that the
motion for a Joint SBelect Committee should be withdrawn. A motion for
‘s separate Select Committee of this House was accordingly made and the
Rill was referred to that Select Committee. I do not know how, with so
recent an experience, the Government could have proposed a Joint Belect
Lommittee in a matter which is far more important and vastly more con-
troversial than the Insurance Bill ##s: There ig’ agreement only on the
principle that the credit and currenoy position of the country should be
concentrated in one authority. The agreement extends only to that and
no more. The moment you enter into the deteils there is a great field
of controversy which may be envisaged from the views received by Govern-
ment and circulated to this House in response to the motion for circula-
tion. We find bank after bank and individual after individual pointing out
where the bank or the individual differs from the Government's proposals.
Yeu will find that the future of the Imperial Bank is a subject of very
rerious controversy; the terms offered to the Imperial Bank are the
subject of verv serious controversy ; even the question whether there should
be a scparate bank as distinet from the Imperial Bank is a matter of heated
controversy. I have read a representation from one of the banks which
hns been circulated with these papers which shows that the indigenous
“banks are afraid that the terms offered to the Imperial Bank are such,
and the obligations imposed upon indigenous banks who will form part of
‘the Reserve Bank organization are such, that these indigenous banks will
be seriously prejudiced and the Imperial Bank will be a sort of organiza-
tion hostile to them, working against them and yet subsidised by Govern-
“ment at the cost of the indigenous banks. These are some of the con-
treversies which I find reised in the opinions circulated, copies of which
have been received by us through the Government. It does not stop
“there. I find that the Chairman of the Central Bank of India in a speech
which he delivered at the last annual meeting, has gone into this question
"of a Reserve Bank and has expressed himself very strongly on the point.
“That shows that the matter is full of controversy and difference of opimion.
‘Here ie what he says:

. 1 The theoretical basis of this novel pisos of logislation is undoubtedlvy round. That
the omtrol of the currency and credit should be concentrated in a sinele Bank no one

-will denv, The ohiect of the Rill is to secnre unity of volicy in the control of currency
~amd credit. We all want it. But the guestion in. Ao the nrovisions of the Bill warrant

“the sspumption thst this object will be successfully carried ocut.” '

*
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And he proceeds to argue that it will not be cagried out. Then, Sir, there
is the further controversy whether this Reserve Bank, if at all it is started
ag distinct from the Imperial Bank, should have a share capital; whether
it should be on the British model, or on the Australian model or on the
model of the Federal Reserve Bank of America. On all these matters
people who have a right to speak differ seriously from the position of the
Government. Bome people think that to have a share capital will be to
hand over this central organization into the hands of peopie who
wight control it for their own and not the public interests. They thinl
aleo that if there ure shares those who control the shares will also deter-
mine the control of the Bank's activities. I think that in a matter like
this, therefore, this Assembly should not be mixed up with the other
House and should be allowed to have its own views formulated properly
after deep consideration independently of the views of the other House.
I do not want to enter into further controversial questions on the merits
of the Bill, but I do want to say that there is another objection which I
fecl I ought to state. The motion to have these two Bills
referred to u Joint BSelect Committee assumes that the House
has already accepted the position taken up by Government that
there ought to be a separate bank called the Reserve Bank and another:
Bank cailed the Imperial Bank. I desire to challenge that assumption.
and to state clearly that this House #s not acoepted any such assumption.
. But the motions, as well as the Bills, which are being run parallel to each:
other, assume that this House is committed to the acceptance of two
separate banks functioning on the lines they have laid down. That has not
teen accepted by the House. I should have thought that the Imperial
Bank legislation is merely consequential and might have waited till the:
House had expressed its desire one way or the other as to whether it
wanted a Reserve Bank as a separate bank or it did not want it. If the
Imperial Ban!: ‘s not to be used for performing the functions of a Central
Bank, then the question arises whether it should perform the functions
of a purely private Joint Stock Bank or whether it ghould continue as a
Btate-asided Bank as the Bill proposes. I think. Sir, it will open up a very
serious problem if we agree to have two banks here. I do not think the
.eountry has been called upon to pronounce whether it was agreed that
there should be two separate banks, and I wish the Government did not
press at this stage these two aspects of the question, that there should
be one Select Committee of both Houses to consider the two Bills together,
because, Sir, we are not at all agreed at this stage,—I do not say that even-
tually, we may not agree,—the question is still open. We have to study
s lot in this matter. The literature that we have is all too little. We
have only some literature relating to the TFederal Reserve Bank
of America and some literature about Australin’s Bank and at this stage
I am not prepared to commit myself to the view that we want two banks
both subsidised by the Btate. They may be too costly and prejudicial
to the interests of the indigenous baunking industry of the country. Even
supposing we agree to have two banks, I do not want that the question
should be jojntly considered by this House as well as by the other. T
hope, therefore, the Government will not press this motion for a Joint
Select Committee at this juncture.
The Honourable Bir Basil Blackett: Sir, this Bill and the Imperial

Bank Bill together are two very important Bills, It is most important
* $hat they should be examined by a Committee containing all the best
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- available brains on the subject in the two Houses of the Legislature.
This House in no way infringes its own rights or gives away any of its
own rights in regard to the examination of this Bill when it returns
from the Joint Committee, if it agrees to a Joint Committee. On the
other hand, owing to the rule that a Select Committee cannot be appoint-
ed by one House if there has siready been a Belect Committee on that
Bill in another House, & motion for a SBelect Committee in this House
.‘deprives the other Chamber of any power of examining this Bill in a Com-
mittee. The constitution intentionally gave apecial representation in the
~other place to representatives of commercitl and industrial interests, and
it is most desirable that, when an opportumity arises of taking advantage
- of those who have special knowledge, it should be used. Government
are unable t0 acocept the suggestion of Mr. Jamnadas Mehta that they
should withdraw this motion, and they very much trust that the House
will see that in ite own interest and in the interest of the country it is
- desirable that it should be Teferred to a ‘Committee fully representative of
. every ome in the matter,
Mr. President: The question is:
““ That this Assembly do recommend to the Council of Btate that the Bill to
. establish a gold standard currency for British India and copstitute a Reserve Bank
-of India, be referred to a Joint Committee of this Assembly and of the Chuncil of
State, and that the Joint Committee do consist of 28 members.”

The motion was adopted. .

P e

THE IMPERIAL BANK OF INDIA (AMENDMENT) BILL.

MoTioN FOR REFERENCE To A JoINT COMMITTEE.

The Honourable Bir Basil Blackett (Finance Member): 8ir,
the next motion which I move is strictly consequential.
‘Mr. Jamnadas Mehta has suggested that it is not desirable
that this Bill should be referred to the same Committee aa
the previous one, but it is, as he pointed out, legislation that is conse-
quentisl on the other. The two obviously go together. I do not say
that it is not possible eventually to give one decision about one and another
decision about the other; but the two Bills obviously go together. If this
Bill is not referred to the same Joint' Committee as the Golg Standard and
Reserve Bank of India Bill, it will in effect have to be examined by that
Committee. I do not think, therefore, that the objection taken to this
Ril]l being referred to the Joint Committee has any substance; in effect, it
raust be examined by the same Committee. Whether it is* formally re-
ferred to that Committee or not, »that Committee must examine its
contents, and it is obviously, I think, in the interests of expedition that
the Committee should examine the Bill and report on it to this House,
a Committee that will have informed itself fully on the subject when it
desls with the former Bill. The purposes of this Bill age fully explained
in the Btatement of Objects and Reasons, and, as in the case of the former
Pili, T do not think it is necessary that T should at this stage enter into
any exposition of the subject. S8ir, T move: .

*“ That this Assembly do recommend to the Council of Btate that the Bill further
to amend the Imperial Bank of Tndia Act, 1920, for certain purpores. he referred
te a Jdint Committes of thin Assembly and of :the ‘Council of State, and timt- the Joint
Committee do consist of 28 members.” N

‘The motion was adapted. . , L

Ll



'RESOLUTION RE :SALARIES OF THE TWO MEMBERS OF THE
JUDICIAL COMMITTEE OF THE PRIVY COUNCIL POSSESS-
ING INDIAN EXPERIENCE. .

The Monourahle 8ir Alexander Muddiman (Home Member): Bir, I beg
o move the following Resolution:

“ This Assembly recommends to the Governor General in Council to take steps to
secure—
(1) in the case of future intments the enhancement of the salaries pnigi to
.the two members of ﬁ Majesty's Privy Council with Indian experience
who sit on -the Jud:cml Committee under the provisions of the Judicial
Committee Act of 1833 to hear Indian appeals;

.{2) .that they shall be persons poaumd of recent knowledge of Indian law and

practice ;
(3) that thslr salary shall be £4,000 per annum each, half of whwh shall he
paid from Indian revenues; and

4) that during an iod w t is_enjoyed an, nsion able to.
0t oy s pricd e, i b s ey, i

Bir, this is a Resolution with a history. It has been before the Assembly
before, though not before the Assembly as at present eonstituted. I
brought an identical motien before the last Assembly on the 8rd February,
1928, and at that time I spoke at great length, and reading my speech in
the full light of subsequent events, it seems to me, 1 spoke with consider-
able eloquence. (Laughter.) I think in s House which has suffered
from a torrent of eloquence in the last few days that I should restrain
myself to what is essential for putting forward my case. I will at any rate
endeavour to be as brief as the circumstances admit. I have no doubt,
moreover—indeed, T have every reason to believe it to be true—that
many Members here have read the debate on the previous relords of this
House, and, therefore, to those Members who have so far done us the
justice to consider the matter, I must be merciful. But there may be,
.and no doubt there are, a few Members who have not done so, and there-
fore I must state the case briefly. Before I come to the actual Resolu-
tion that I have laid before the House, I must give the House a short
saccount of what has teken place in the past in regard to this matter.
This question of giving additional assistance to Their Lordships of the
Privy Council in the disposal of Indian appeals is one in which I personally
have taken a very great interest. It goes hack to the time when I served
‘in another department, and when I was under the orders and guidance
of a very distinguished lawyer, Sir George Lowndes. He and I, or rather
I should say he, pressed on the Government of India the desu-ablht.s of
‘improving the arrangements for hearing Indian appeals with all the force
of his in{jimate knowledge of the decisions of that tribunal.

Well, Sir, one of the points of attack that wag taken cn the last occasion
was -that thie was a proposal which had been forced on an unwilling Gov-
ermnment of Indis by a wicked Secretary of State. Now, it is not necessary
for me to defend the Secretary of State. He is qmte able to take cere
of himself. But this’is not a question where the Government of India
were in any sense cocrced. We moved in  the nratter also, and we
moved of our own motion. Now, it is quite obvious that a change
in the system fqr hearing Indian appeals and supplementint the salaries
of those that hesr them reqmrea the concurrence of a. number of authori-
ties. First of all, it requires the concurrence of that hard-hearted man,
the Honourablo the Finance Member. Becondly, it requires the comcvr-
rence of the Government of Tndia who are never, if T mav say so. parti-
-cularly favourable to expenditure on judicial matters. Having overcome

(2741 )
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those two fences, the next femce that fuces any gne who wishes to go on

with this judicial reform is the India Office and he must also obtain the
concurrence and the active support of the Lord Chancellor. Well, Lord
Chancellors, as the House doubtless knowe with its intimate acquaintance
with them, are not persons who are very easy to move and behind that
luminary of the law stands'another dreadful dragon, and that is the British
Treasury. Well, 8ir, to :get.all these forces into line is no small achieve-
ment and after many yéars the'stare completed their courses and the wheel
of fortune came full ciréle. “We had the great advantage that the then
Viceroy was himself a most eminent lawyer and had been the Chief Justice
of England. We had a eomplacent British Treasury and we had all neces-
sary support at home. When I moved my Resolution on the last occasicn
I thought there was really some hope of this small reform going through.
But I had forgotten there was an obstacle in the path of progress more
serious than the British Treasury and more formidable than the lions of
the Crown. This was the Assembly. I regret-to say that the House,
though it will no doubt proceed to revise its decision, 6n that ocrasion,
by a vote of 50 to 40, would have nothing to do with my proposals and
tutned them down with contumely. I bope, Bir, though I can hardly say
I am confident, that I may lead this Assembly into mtre reasonable paths,
and that the House will also®ald in this reform which I myself regard
a8 & most important matter. On the last occasion when I was replying
I complained of the very few Membere who were attending the discussion
after lunch, But on this occasion, either owing to the compulsory fast
which we have all undergone—at any rate up to two o'clock—(laughter)
there are more Members in the House and I hope I shall not have to say,
when I rise to reply, that I am suffering from a feeling of extreme dejecticn.

On the last occasion an eminent lawyer in this Assembly was good
enough to explain to us that the Judicial Committee is not really a Court.
I thought that was really pressing the historical genesis of the Judicjal
Committee rather far. Of course, they are, in common parlance, a Court
and, I see, the Attorney General, speaking in-the House of Commons,
referred to them as a Court. His actual words were—and I hope my
Honourable friend will not take his old point again—

“ As the House knows the ultimate court of appeal for England, Beotland and
Northern Ireland is the House of Lords and for all the other parts of the Empire the

Privy Council.’?

Therefore, if the Attorney General is prepared in general parlance to con-
cede that the Judicial Committee is & court, I at any rate may ke pardoned
for erring in this very gotd company,

8ir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): The Attorney General is, I submit, absolutely wrong. In Canads,
South Africa and Australia, the Privy Council is not the Court «f Appeal
and everywhere else the decree is passed by the King. The Privy Council
only advise.

The Honourable Sir Alexander Muddiman: 8ir, I have no doubt the’
Attorney General will be extremely wounded by this *reflection of the
Honourable gentleman. But I myself am perfectly content to be in
grror with the Attorney General. Now, Bir, despite my Honourable friend

ir Hari 8ingh Gour, I affirm the proposition that a Judicial Committee is
the highest Court of Appeal for all parts of the Empire outside Fneland,
Scotland, and Northern Ireland. Now, the work of the Judicial Committee.
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as probably every one in this House is aware, consists very largely of the
Indian appeals. The !ast time I spoke, I gave the House a few figures and I
regret to say that they were not very recent figures. But I have obtained
rather more reccnt figures. The number of appeals before the Judicial Com-
mittee from 1911 to 1917 excluding Prize Court Appeals, which of course
is a class of work which arose entirely cut of the War and ceased with the
War, were Indian appeals—514, and other appeale—865. That gave
roughly an average for Indidn appeals of 78 per annum. That is, the
Indian appesals formed 58 per cent. of the work of the Judicial Committee.
I have now got the figures from 1917 up to date. From 1917 to 1926,
the average number of Indian appeals was 88, and this represented 65 per
cent. of the total work of the Privy Council. It isGlso in the knowledge
I am sure of most of the Members of this House that the Privy Council
now hebitually sits in two divisions. One division desals with Indian appeals
and the other division deals with the appeals from the Colonies and other
Dominions. As a matter of fact, rather more than half the work of the
Privy Council comes from India. Now, Sir, it was early recognised, very
early in the history of the Privy Council and very early in the history of
the judicial relations between the home country and India, that it was
desirable that there shibuld be some special assistance afforded to Their
Lordships of the Privy Council when hearing Indian appeals, and in 1888
an Act was passed, known as the Judicial Committee Aot, which provided
that there should be persons learned in Indian law who should sit on the
Privy Qouncil in .the hearing of Indian appeals and who should be re-
munerated. by the munificent sum of £400 a year. And that sum was
found by the British tax-payer, and he has been finding it for nearly a
hundred years. Apart from that, there is one other Judge with Indian
experience, who is appointed by an amending Act t6 which I need not
refer in detail, who sits wifhout any salsry. Now, I do not think anybody
can seriously controvert the proposition that, if Indian appeals are to be
heard in London, it is desirable that they should be heard in & way which
will ensure o Court which is likely to command the entire respect of those
who resort to it. I agree entirely with what Sir Douglas Hogg said in the
House of Commons on the 8rd December. He was then discussing &
Bill to which I shull refer later which was before the House. He said :

" '* While we have that Court ™

—(he was referring again to the Privy Council as a Court, though purists
would demur)— _
' While we have that Court, it is of the firsb importance to this country as wull

as to the dominions that the personnel of the ‘Court should be such as to command.
the respect of all those whose appeals may come before it.”

Well, Sir, I think that is a proposition that the House will not generally
' be inclined to deny. I can understand the view of those who
7M. 4o not want appeals to go to England at all. I can understand
also the view being taken that you do not want to pay for improvements.
That is a very common view. I can understend the view that you wish
to have no connection with any English courts. That is another possible
view. But if you take the view that the appeal should be heard in London,
you may also take the view that it should be heard by a competent court.

Mr; T. 0. Goswami (Caloutta Suburbs: Non-Muhammadan Urban): 8o
far the oourt has not been competent—is that the contention?
E
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The Honourable Sir Alexander Muddiman; My Honoursble iriend, 1
think, has otten said so. 1 do not subsaribe to thut yiew. UAf he has read
my speech on the previous occasion he would have seen it.

Mr. T. 0. Goswamil: 18 it has been so very competent, what is the
sdou ol muKing IV Lore tvarporent v

X0e AuNourabie bur AlSXaLder MUddiman. iue posivwou a5, us L swy,
Were a8 o Iurge voiulle 01 LUSINEss COLMDE LEIOre Luwis Voury sld 1D 18 desifeu
Lo strengiien toe Lourt. Sir Uouglas cogy went O w0 pullnt Ouv Gue
next Elep 1h the pretedure was tuat when tue late Viceroy, sord Heading,
wud 0 wmngland, this metter was the subject oI discussion betwesn ULué
decretary or btate for Indis and the Lord Chancellor, and thay, BSir, wes
the tilne woen there ¢iamme Nty bartnouy all toose coundicung lorces which
without such intervention would certainly have remamed unreconsilead.
Nor do I think that this House will seriously argue that the remuneration
provided under the existing law is in any way adequate to the services
rendered. ''he payment of £400 per year to Judges who sit and determine
sppeals of this importence and magnitude will, I think, by common cansent
be regarded as inadequate, 1 do not propose to stress that aspect of the
question. The position, therefore, is this, that the kKnglish revenues and
toe knglish legal resources provide the very best luwyers in England who
sit without any charge to you amd hear your Indian appeals, and in addi-
tion, the knghsh revenues at present provide a remuneration, however,
insdequate it may be, amounting in all to £800 & year by which some
Indian experience is imported into the Privy Council. Well, Sir, that was
the position a8 it stood, and if my Resolusion is accepted the position
would be that you would still bave the sdvantage of these diltmsmlhd
lawyers—these distinguished Indian lawyers—and you would stilli receive
from the English revenues a contribution towerds the Indian experience
in the Court 10 times as much in amount as is the case at present and
you would secure that by a psyment of £4,000 in appreciated rupees from
your own revenues. _

The House may ask why after having received a rebuff in the last
Assembly, I venture to come forward again to present the case before
this House. 8ir, 1 have two reasons, perhaps more, but two only occur
to me at the moment. The decision of the House when I last moved
this Resolution attracted considerable unfavourable comment in quarters
which are not usually very friendly to Government. I think there are
raany who look on any proposals that proceed from these Benshes, sud
particularly possibly from me, with great suspicion. But on this ooce-
sion there were those who doubted whether the Assembly hed beén quite wiu-
in throwing out the Resolution. That was one of the reasons that em-
boldened me to renew my proposals. The second reason, Sir, was this.
1 another place this Resolution was brought forward not by Government
byt by a non-official Member and it was adopted without s division. I
think, therefore, I am justified in hoping that this Assembly may take
a geore favourable view of the proposition: After the Assembly had re-
fue,ed to entertain the present propesal the Home Government brought
forward & Bill in the House of Commons on the 1st December, 1926, and
the Attornpy General moved and got the second reading of the Bill. But
he ez:plmnegr quite clearly to the House that as far as the Bill then stood,
it would only provide a charge on the English revenues, that is to say,
that it proposed to pay £3,000 for each judge  from English revenues.
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Unless and until the Indian Legislature were prepared to put its hand in
its pocket, that would be the pay of the judges. He made it clear, more-
over, in debate that if this Assembly was not going to agree to the propo-
sition, theré would be no attempt to use sny special powers to ensure the
money being found, and that the whole question of the extra £2,000 would
rest with this Assembly. We have often seen that this Assembly has got no
real responsibility. In this particular matter it has got a very definite res-
pcausibility and I can assure the Assembly here and now that if they re-
Ject this Resolution, there is very little likelihood of the Bill being pro-
ceeded with in the House of Commons and that we may well be left in
the position we are now in. I do not know whether this House thinks
that we are going to get many able Indian lawyers to go home and sta;

for some years and get £400 a year for doing so. That is a point that-{
hope the House will consider.

Mr. O. Duraiswamy Aiyangar: Did I hear the Honourable Member
say ‘‘Indian lawyers'’?

The Homourable Sir Alaxander Muddiman: I said Indian lawyers, and
by Indian lawyers I include all those who have practised the law in
India. (Laughter). I have no authority to say it, but I think anybody
who has read the debates in the House of Commons must be well aware
of it, that the Bill is likely to be a dead bird, to use a colloquialism, un-
less this Resolution is accepted by this Heuse. Everybody knows that
the British Treasury at this moment is probably more heavily pressed
than the tressury in this country so sbly conducted by my Honourable
friend Bir Basil Blackett, (4An Honourable Member: ‘‘Question.’’) My
own experience—and it is a bitter one— is that whenever there is a ques-
tion of retrenchment it is in the judicial department that the retrench-
ment is apt to be enforced, which I regard as a very undesirable habit.

Now, as far as I can see, I would aek the House to bear with me if 1
am unfair—I have no desire to be unfair—as far as I can see, those who
oppose this Bill fall into three classes. The first is composed of those
who would like to weakan every link that binde India to the rest of the
Empire. (Mr. T. C. Goswami: “‘Hear, hear''.) I am glad to hear that voice
supporting me, for I am free to admit and my Honourable friend can
take it that the Privy Council is such e link, and if you strengthen that
(‘ourt, you would tighten that link. I make a present of that to eny
cne who opposes my Reeolution on that ground. But I do not think I
need address any other arguments to a person who takes that line.
Those who desire that —it may be proper from their own point of view—but
il is obvious that no servant of the Crown and mno loyal subject oan have
eny sympathy with that view. Those who would oppose this Resolution
because they desire to weaken the links of the Empire I do not desire
to address further.

The next ‘clasd. of persons who pbject to this Resolution are those
who look forward to the time when India will have her own Supreme
Court. T do not wish to revive the controversy on that question. But

“the actual position is this. The last'time that that proposition was
brought forward in this House the motion was lost by a large majority.
I 8o not want to put it too high, because as I am asking the House to
change ite opinion on this Resolution, it may change its opinion on that
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matter too, but I hope that the result of that motion for the establishment
of & Supreme Court does shaw that there are a number of persons, and
I believe they are in a majority, who think that the time for a Supreme
Court has not- yet come. But I do not think that the fact that others
degire & Bupreme Court ought to take them into the opposite lobby to
me. They must surely recognise that the SBupreme Court is not in sight,
is not even on the horicon—I do not say it will not oome, it - may
‘come—but it is not in sight. In the meantime, why should they
oppose what is a harmless attempt to improve the present arrangements
for * the hesring of the Indian appeals? Because they hope for the
extablishment of a Supreme Court in a far distant time, it does not seem
to me that those two positions are incompatible. I do not ask
them to give up their scheme of a Supreme Court. I do not ask them
_not to agitate for it: but I do ask them not to oppose this Resolution.

There is a third class of persons who, as far as I can gather from the
.debates, appear to be influenced by some idea that in this matter India
is not being well treated by the Home Government, as compared with
the Colonies. That I desire entirely to explode, and I think that any fair-
minded man will agree that it can be exploded. Both the Colonies and
India get, free of all charges on their own revenues, from the Home Gov-
‘ernment, the very best legal talent available. On the last occasion I
mwoved this Resolution I read out to the House the constitution of the
Judicial Committee. Therp are so many lawyers in this House and I am
sure so. many Members have read my previous speeches that I do not
wish to bore the House by reading them agdin. But it will be remem-
bered that the Dominions and India get free of all charge the best law-
yers available in England. It is true that certain Colonial Judges are
eppointed members of the Privy Council, and it is true that they can
take part in the hearing of the #ppesls. But in so far as they do so,
it is entirely at the. expense of those Colonies. The British
Government make no contribution towards their expenses and if
they come and sit in Westminster, their Government I presume, but
oertainly not the English Government, has to pay their expenses. But
that is not the case in regard to India. The British Government have
nt the present moment and for some hundred years charged the British
tax-payer with the payment of £800 a year for the two Judges with Indian
experience and they propose, as I have stated before, to go further and
provide a total salarv for those Judges of £4,000 a year. Rea]]y it is
not right or fair, therefore, to argue that the Home Government is treating
the colonies better than it is treating India. The facts are quite other-
wise. India has been better treated than any of the other dorninions or
colonies.

Another point which on the last occasion I think may have prejudiced
my case and far which perhaps I am myself to blame was that there
shouicl be a definite pledge that all the appointments would be made from
perpons who have not merely practised in India but were Indians. I
was not. then able to accept an amendment to that effect. ‘As I made
it plsm then and I make it plain- now, we intend to get the best men we
catt irregpective of race. But when I:find that my refusal to aceept this
me::dment :e useﬂ e 62 argumont why thgmddmioml selary should pot

[
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be given, then I must say that I feel some diffioulty. Obviously, -if you
are going to get an Indian who is & lawyer in full practice, who 18 a man
commanding a large income, you are not likely to get him tp go to
England and live there for a considerable number of years on & pay of
£2,000 5 year. The larger pay is in itself & very goad reasom : why
Indians are more likely to be appointed than if you have & smaller pay.
I cannot understand myself, nor do I believe the House: will take the
view, that a brilliant Indian lawyer, unless he is one of thosé Indians
who has become anglicised and desires to spend the rest of his life in
England, will care to gc to that country, live there and do strenuous work
on a pay of £2,000 a yedr. I do not think it is possible. Therefore, if
vou do not provide this extra money for the purpose of augmenting
the pay of these Judges, you will be making it more difficult for Indians
to take part in the proceedings of the Privy Council, and you will make
it infinitely more difficult if the House entirely rejects this proposition
and the English Government drop their Bill. Certainly, if you will not
get brilliant Indian lawyers to live in England for a period of years for
£2,000 a year, you will not get them for £400 a year. On the last occa-
s'on I took an opportunity of referring to, the past services of the Privy
Council to India. I gather from the debates I have recently heard in
this House that arguments based on past services are not well received.
1 was told the other day that gratitude is unknown. . It may be so, at
any rate I am not going to stress that aspect of the case on the present
occasion. I do not appeal to the gratitude, I appeal to the intelligence
and the self-interest of India. I do think that it is in the best interests
of this country, at any rate at the present moment, that it should have
its appeals heard by n tribunal which, if constituted in the manner it
would be constituted if my Resolution is accepted, would be an unrivalled
tribunal.

I have spoken at some considerable length, longer than I had iutend-
ed, but this is a subject which is rather dear to my heart. I do hope that
the House has not come in, as it sometimes does, having made up its
mind not to listen to what is said on this side of the House, but that
Members will gpproach this question with an open mind, that they will
nee that really with the exception of the first class of persons whom I
have mentioned, and whom I have no hope whatever of convincing, that
they have no substantial reason for voting against this Resolution. More-
over, I am convinced that this is the last time the proposition will be
brought, forward before the House. If on this occasion the House turns
it down, I think they have heard the last of it; I think they have heard
the last of the Bill which is pending in the House of Commons and we
shall have to go back to the arrangements pow subsisting. That is
really o very serious matter. I know the House is at times very prodigal.
We know that three crores of rupees of taxation were lost in two hours.
This is not & question of three crores in two hours, but it is a question of
the future judicial administration of this country for a considerable period
of years. I can tell the House that the question of Supreme Court is
certainly not likely to be decided in a very great hurry. Moreover, I
press.on the House this point of view that, having regard to the services
rendered by the Privy-Council and the services to be rendered by the
Privy Council as strengthened under my Resolution, ﬁhe_'lhmount of money
involved .is reslly a very small matter. You add, with the gréatest plea-
sure- gud. withaut the: slightest - objection.in the lecal .-’ Councils, to-‘the
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strength of Sub-Judges, District Judges and High Court Judges, and yet
'what is it that we are esking you to provide to add strength to the final
tribunal of the Empire? 24,000 or Rs. 60,000 a year. do not think
the House will be able to get a competent Judge for less than that. I do
hope the House will therefore take s favourable view of this Resolution
and support ib.

Mr. M. 8. Aney (Berar Representative): I beg to move the smend-
ment that stands in my name:

“ Thet in elsuse (8) after the word ‘persons’ the words ‘who are bdoma fKde
residents of India and ' be inserted.”

The amendment only means this, that the persons with recent experience
of Indian law and practice should be Indians. That is what the amend-
ment is really intended to mean and I will try to address the House on
the points relating to this amendment only. e necessity of having the
highes. judicial tribunal located in London is admitted in & way a8 an
unavoidablé necessity under existing conditions. Having conceded that
necessity the question reduces itself to this simple form. If any contri-
bution is to be made by this country towards the maintenance of two
Judges on the Judicial Committee for hearing Indian appeals, then I de-
sire this House to consider whether that contribution is to be made with
some condition fastened to it or not. That is the whole point. 8ir, I do
not ses that any very cogent arguments have been advanced either at the
time when this question came up last time in the-Assembly or in the speech
which the Honourable the Home Member has just made for not accepting
an asmendment of this nature. A similar amendment was moved last time
by Mr. T. Rangachariar. The objection that was then taken was that the
amendment purports to introduce some sort of racial discrimination. That
was one objection. The second ohjection was that it would create diffi-
cultiea sometimes to get the best men to serve on that Committes. These
are the two objections raised by the Honourable the Home Member on the
last occasion. If the Honourable Members of this House have perused
the whole debate carefully, they will also find that these two objections
have been already very cogently met and replied to. In the first place I
do nct understand how the principle of racial discrimination can be seid to
have been introduced by the amendment, immediately a8 we say that
the two Judges for whose salaries we are called upon to make a cpntribu-
tion should be Indians or residents of India. On the other hand T main-
tain that instead of making any claim on the ground of racial discrimina-
tion we make a claim on the ground of an equality in status and ability
with other English Judges who serve on the Judicial Committce. The claim
is urged as & condition because we feel confident that there are Indians
eminently qualified to occupy seats of this responsibility, in every way com-
petent to efficiently discharge the duties of this office. Feoling this sort of
eonfidence in ourselves we are emboldened to make a suggestion to this
effect. 1f any contribution ix to be made by India towards the mainten-
ance of the two seats on the Judicial Committee hereatter this House will
be shoroughly justified in imposing a condition that these two persons should
be Indians in the sccepted sense of that term and none else. There is
1o reocial diserimination in it. It is only an assertion of the status of

uity and confidence of equal ability possessed by Indians slong with
&a English jurists and lawyers. It was elso stated that i would be
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sometimes difficult to find maen of the best type if any condition like this
is tacked on. I can not understand that. 1 believe that whenever amy
opportunity for Indian: to serve on offices of responsibility has been thrown
open, eminent members of the Indian bar and even of other paying snd
lucrative professions have invariably and willingly come forward to occupy
these seats in spite of the pecuniary sacrifices involved. I am sure that is
the experience which the Government of India-have got up to the present
time even in regard to appointments on the Judicial Committee, and if
oppertunities were given hereafter to Indians to occupy seats on that Com-
mittee there ought to be no difticulty felt whatever by the Government of
India in finding qualified Indians from the leading members of the lndian
bar with a large and lucrative practice willing to sit on the Judiecial Com-
mittee for a certain number of years. That diftioulty, therefore, is not in
my orinion of & serious nature. We have found Indians going as mem-
bers nf the Indin Office. We have found Indians working as Executive
Counciliors. In doing this, I an sure, and it has been frankly recognised
by the Government also, that some of them had to make enormous saeri-
fices. But knowipg that this is also a patriotic duty to be rendered to the
country, they did not mind the sacrifice involved and they have invariably
willingly come forward to occupy these ﬁr::ﬁnsible positions. That being
the previous experience, the difficulty of ing out the best Indians ought
not to deter the Government of India in accepting an amendment of this
kind or imposing & condition of the nature I have suggested. These two
difficu'ties being thus disposed of, I really do not see any reason why the
Honourable the Home Member should not be willing to acoept this amend-
ment. By acceptance of this amendment he would probably pave the wa
for the success of the proposition he has put forward. What I suggest =
that if this House is to sanction this expenditure of £2,000, it should take
care that it at least imposes a condition of the nature I have suggested. On
the vroader question whether India should make a contribution of this
nature towards the maintenance of this tribunal, or mnot, there
is undoubtedly room for & difference of opinion es it really in-
volves & question of principle. The one argument which was
advanced now and before also is that the Judicial Committee is a
tribunal which serves as & link which binde the whole Empire together.
It is a fact and probably, as the Honourable the Home Member has just
said, on that very ground there might be a section of this House which is
opposed to it. That opposition is also perfectly understandable. It ought
not to be difficult for anybody to understand that position in this 20th cen-
tury. But assuming however that the Judicial Committee is & great binding
link in the Empire represents the correct position and that it is there.
fore a desirable one, the party which desires to have this link properly
forged and is mainly to profit by it ought to be the one to bear the necessary
expense. That is a consequence naturally arising out of that poaition..
Therefore, the question whether India should make a contribution or not
stands on u different footing. My amendment is based on the condition
that if the contribution is to be made at all, the House should take care
to impose a condition of the nature I have suggested and it is, I submit,
in the existing ctrcumstances the most desirable and necessary step for this
House to take. It is in that spirit thay I have brought the amendment
and 1 pelieve the experience which the Home Moember has gained particu-
larly from the fate which this proposition tet with last year in this
Assembly must have made him more cautions, and I therefore hope that
he will see that it is to his advantage to acoept my amendment. ~With
these words I move it. . ‘

i
LS
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Bir Harl Bingh Gour: Sir, the Homourable the Home Member has re-
ferred to the history of his Resolution. I fear, Sir, I sm mainly, if not
entirely, responsible for the Resolution, which had been prompted by s
Resolution moved by me as far back as the 26th March 1921. At that
time 1 asked the first Assembly to give its concurrence to the establish-
ment <f a Supreme Court in India, and in moving that Resolution I traced
the history of the Privy Counecil and I pointed out that historically as well
as in fact the Privy Council is not a Oourt but merely an advisory body
of the King constituted ad hoc in the 15th century and continued till the
establichment of regular Courta of Appeal in the major Colonies of England.
8ir, I then said that the Judicial Committee of the Privy Counail is not &
tribunal or court but merely an advisory body constituted and intended to
advise the King in his capacity as the highest tribunal for his Dominions.
Early in the 15th cenfury as England came to expand into a large colonial
power, territories were ceded or acquired by conquest and it became neces-
sary for the Government to administer justice to those  scattered
Dominions, with the result that the Judicial Committee was requisitioned
by His Mujesty to advise him on the administration of civil justice. The

wth of jurisdiction of the Privy Council can be traced to this fact. The

ourable the Law Member who conditionally accepted my Resolution

did nct contravene this fact. Now, Sir, I wish very briefly to inform this

Egug 8¢ to what has taken place since this Resolution was accepted by
ouse.

Mr. H. Tonkinson (Burma: Nominated Official): 8ir, on a point of in-
forristion, I do not think that the Resolution was ever accepted by the
Houre. Dr. Sapru moved an smendment and i was the amendment that
wia aocepied.

Sir Harl Singh Gour: I said, Sir, it was conditionally accepted. The
Government promised to circulate my Resolution and to collect opinions
and then to see how far it was necessary to give effect to that Resolution.
That was what 1 meant when I said that the Resolution was conditionally
sccepted, and I' repeat that statement. Now, Sir, this book is a compila-
tion of the opinions collected from the various public bodies on the subject
of the establishment of a Bupreme Court in this country, and, as the Hon-
ourable the Home Member said on another ocoasion, there is a considerable
body of opinion in favour of the establishment of a Supreme Court here.
Now, 8ir, so far as the Privy Council is concerned, I moved another Resolu-
tion in this House which unfortunately was thrown out, thrown out because
thero was the same lack of interest in the House which was displayed on
the lust oceasion when the Honourable the Home Member moved his own
Resolution on the subject. And in consequence of that Resolution His
Excellency the Viceroy in addressing this Chamber on the 20th January,
1826, gave expression to these pregnant words. And remember that if you
acogpted these Rcsolutions you will be perpetuating the Privy Council. T
told this House on the last occasion that he who votes in favour of this
Resolation must not forget that he will be perpetuating thg Privy Council.
Let me give you, Bir, the exact words of His Excellency. He said:

- §.and. my Government share the general opinion of the very valuable services
rendered. to India by thess two members of the final Court of Appeal, snd we desire
o re that India shall continue to benefit.in the future from & system the ulvlnt:gﬂ
of ‘which‘have been 86 urimistakably demonstrated. .In order to perpetuate the benefits.
of '{Né schetms’it' id dédired in future appointmeants to secare persons from India of
eminent qualifications as regards knowledge and experience of Indish law and practice.”

.
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That, Sir, was the pronouncement made by His $xcellency the Viceroy
to the last Assembly, and if is in consequence of that pronouncement that
the Honourable the Home Member mowed hia Resolution which this
House negatived on the 8rd of Februury 1826. Now, Sir, in asking this
House to re-affirm its decision given only last vear I wish to categorise
8 few facts and bring thetn to the notice of Honourable Members. Honour-
ahle Members will remember that so far as the major Colonies of England
arc concerned, they have their own Supreme Courts. Let me give the
facts. In Canada the Bupreme Court Aot was passed in 1867 and a
Bupreme Court was actually constituted in 1875. In Australia by the
Constitution of Australia Act the Bupreme Court was constituted in 1800.
In South Africa on the close of the Boer war, when the constitution was
revieed, & Bupreme Court was cometituted. And let me in this connection
point out that so far as Bouth Africa is concerned, from the very consti-
tution of the Act of 1909 the Supreme Court is psramount and supreme.
And only last year in the Imperial Conference, which changed the title of
His Majesty to King of the United Kingdom, it has been settled—a settle-
ment which has now been radified by Parlisament—that all the Colonies
have got co-equal sovereign rights. Consequently the existence of any
paramount supreme judicial authority over the Colonies has become in-
consistent with the sovereignty of the Colomies declared and ratified by
the Parliament of England. The result therefore is that so far as the
major Colonies are concerned, they have their own Bupreme Courts. It
is perfectly true that under the constitution of Canada and Australia a
certain option is given to & litigant either to appeal to the local Supreme
Churt or to the Privy Council. But, as was pointed out in the Canadian
Parliament last year on the close of the genersl elections, it was the inten-
tion of the Government to take away that right of optional appeal to the
Privy Council. Homourable Members will also find, if they look at the
proceedings of the Imperial Conference from 1918 onwards, that at that
Conference it was proposed to constitute a Court of Imperial Appesal, and
all the Colonies revolted against the idea of having a central Court of
Appeal. The result is that that idea has been abandoned. The position
therefore is, so far as the major Colonies of England are concerned, that
they have their own Supreme Courts, and those Courts are part of the
local autonomy which was given to them by the various K Acts of the
Imperial Parliament. India, Bir, is the largest part of the British Empire
and, let me venture to add, forms its most important component. Can we
be denied the right which even smaller Colonies, comparatively speaking,
such as Ganads, Australia and South Africa, have been enjoying for a
generation past? I venture to submit that, if this House passes the
Resolution moved by the Government, they will be applying & very sharp
axe to their own future constitution, because the perpetuation of the
Privy Council would be inconsistent with the expansion of Reforms. Hon-
ourable Members will probably remember that small book published under
the wnegis of the Home Department by your predecessor, Sir Frederick
Whyte, in which he has pointed out that the creation of a federal govern-
ment is only possible with the assistance of a Bupreme Court. In all
federal countries where there is a federal government such as vou have
in the United States of America, you must set up an impartial tribunal to
deeide upon all disputes between the Executive and the Legislature
N>w, have we got such a tribunal here? As far back as 1918, when the
late lamented Mr. Montagn was in this eountry, some of us poinied out

to him that s scheme for the commencement of federation in this sountry
: &
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would be incomplete without the constitution of & supreme judicial autho-
rity to interpret and uphold the constitution. Amd, Bir, the result was
that though the Secretary of State at the time was unable to accept that
view of the deputation he left it to be decided upon its own merits later
on. But the fact remains that, if you turn to the (tovernment of India
Act, you will find that if there is any question of dispute or
d»ubt arising as to what is a provincial subject, reserved subject, what is
a votable or non-votable subject, these questions are excluded from the
purview of the Government of India Act, and it is the Executive tha$
decides much to the chagrin and disappointment of the Legislature. 1
therefore submit that the very existence of the Reform Act of 1919 is in-
congistent and incomplete without the constitution of the highest tribunal
charged with the duty of interpreting and upholding ‘the ocomstitution.
Lord Bryce in his book on democracies written after his visits to the
major Colonies of England has pointed out that in all the Colonies to
which I have adverted, the Supreme Courts have given extreme satisfac-
tion. They are courts possessed of conmsiderable influence and independ-
ence. Their impartiality is unquestioned, and the Legislatures look up
to them for upholding their dignity and preserving the constitution, and,
what is more, in cases of conflict between the Executive and the legisla-
ture, they are the just arbiters between the two parts of the Btate. I
therefore submit, Bir, that in two years' time we are bound to have a

al Commission, and this question of the Supreme Court, if the future
of India is to be slong the lines of a federal government, must of necessity
come before the Royal Commission, and you will be prejudioing the estab-
lishment of a Bupreme Court if you were to . . . .

Mr, President: The Honourasble Member's time is over.

Sir Hari Singh Gour: Sir, in view of the importance of the subjeot and
the deep personal interest I have taken in it for the last 7 years, I hope
you will extend to me some indulgence . . . .

Mr. President: I would certainly extend a great deal of indulgence if
we were discussing the question of the establishment of a Bupreme Court
in India, but the issue raised by the Resolution moved by the Home
Member is a limited one.

8ir Hari 8ingh Gour: Sir, this is sweeping away my Supreme Court, it
is sn obstacle in the way of my Supreme Court, and unless |1 sweep that
awuay, my Supreme Court will never come into existence. So, Bir, I beg
of you to give me a little more time to enable me to remove that un-
siyhtly obstacle that stands in the way of my Supreme Court. I promise
to be as brief as possible.

Mr. M. Ruthnaswamy (Nowinated: Indian Christisns): May I ask the
Houourable Member for information if the cxistence of a Supreme Court
in the larger Dominions prevents or reduces the jurisdiction of the Privy
‘Council ?

8ir Hari 8ingh Gour: Yes, undoubtedly. It affects the jurisdiction of
the Privy Council in Australin; in Canada, technically il does not, but as
Lord Bryco points out, very few cases go to the Privy Council, but
not all cases which are certified for certain reasons, interpretation of the
copsititution and so on; the jurisdiction of the Privy Council is pro tanto
narrowed by the expansion of the judicial administration in these large
Colonies.
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Now, 8Sir, I have pointed out that the Privy Ceuncil is not the Court.
Now, Bir, I wish with the utmost respect to their Lordships of the Privy
Council to point out that the Privy Council have themselves declared in
several reported cases that they suffer from lack of local experience, and
in many .cases they are not able to decide cases with due advertence to
the dictates of justice. In cases under the Land Acquisition Act, where
local knowledge ss to the valuation of the property and the estimate as to
its value is meceesary, their Lordships again and again have said that they
are at a disadvantage in not being ablé®to inspect the sites. Then take
the case of inspection of documents; the case of application of personal
lav. Latterly the Home Member has himself brought forward ome Bill
to correct the mistakes of their Lordships of the Privy Counoil on the inter-
pretation of the Transfer of Property Act, or rather the Registration Act.
I myself, 8ir, was the suthor of another Bill to amend the Transfer of
Property Act regarding attestation upon which the view of their Lordships
of the Privy Council was at variance with the Indian current view. Then
their Lordships have in several cases pointed out that in criminal cases,
they are neither a court of appeal nor a court of revision, and Honourable
Members conversant with criminal law are aware that in criminal cases
the final sentencing tribunal is the High Court, and while the High Court
pusses a sentence of death, there is really no right of appeal at all. Now
in England the anomaly which existed has been swept away by the estab-
lishment of a Court of Criminal Appesl, and I submit, therefore, the time
is ripe when we should press for the establishment of a central court of
criminal appesl in cases where a sentence of death or transportation for
life is passed by the superior courts in this country.

Then, 8ir, in my previous speeches before this House, I have pointed
out that the question of time, the question of distance, the cost of visuali-
sation of justice and the difficulty of both parties being represented before
the Privy Council are insuperable obstacles to the disposal of cases with
due regard to the rights of the parties. I have also, Sir, pointed out that
with a growing nationsal sentiment in this country it is absolutely necessary
that we should have a court of our own, and we cannot possibly have a
-oourt of our own if you were to-day to give your vote in favour of the perpe-
tuation of the Privy Council in the manner stated by the Home Member.

8ir, I wish finally to appeal to this House that only 12 months ago this
House rejected the motion of the Honourable the Home Member. Have
any fresh facts come to light which would justify .

The Honourable Sir Alexander Muddiman: How long ago was your
motion for « Supreme Court rejected?

Sir Harl Singh Gour: Sir, I have already given this House the history
of my Supreme Court.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Two wrongs
do not make one right. -

8ir Hari 8ingh Gour: My friend Mr. Jinnah says that two wrongs do not
male one right.
The Honourable Bir Alexander Muddiman: I agree.

Sir Hari Singh Gour: I have already pointed out that, with the grow-
iny consciousness of the people, with the growing desire that India should
be self-contained, with the approach of the Royal Commission in the very
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near future, this House will be casting s vote in favour of the perpetuation
of the Privy Council which every patriot and politician in this country in-
clading Mahatma Gandhi has condemned, and I ask those who are believers.
in Mahatma Gandhi to remember and recall how strongly he has castigated
those Members of the House who on the last oocasion, when my Resolu-
tion for the Bupreme Court came on for discussion, cast their vote against
it. Well, Bir, they have now the chance to rectify their mistake, and om
these grounds, 8ir, T oppose the Resolution.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
25th March, 1927.
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